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LOK SABHA (b) if so, the details thereof ?
Friday, March 1, 1968/Phalguna 11. 1889
(Saka) THE MINISTER OF HOME AFFAIRS

The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER in the Chair]

‘ORAL ANSWERS TO QUESTIONS
WIVHIT ARET ® FECY | AeEe

*361. ot avae fag gy -
Te-FTE AAY AZ FATT FT FAT FOA
f& :

(%) #a1 7z 79 2 fF 9907
qIEAT T F9 F fH wT0RTT ¥
FA T UF TART FEHET AT
L B S O

(=) afz zr, &t Feveaedy ey
e’

Tg-w Wt (57 g T g -
(%) mar 1€ gema 48 2y

(¥) o 7 3za1
SHR1 BAL RAJ MADHOK : Sir, ques-

tion No. 363 may also be taken up along
‘with this.

Mr. SPEAKER : Yes.
SHRI HEM BARUA :
‘Mr. SPEAKER : No.

370 also.

KAsHMiR PROBLEM

SHRI K. LAKKAPPA :
SHRI R. K. SINHA :
SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

*363.

(a) whether any new line of approach to
Kashmir problem is contemplated by
-Government after the release of Sheikh
Abdullah; and

(SHRI Y. B. CHAVAN) : (a) Govern-
ment have not thought of any new approach,

(b) Does not arise.

sit gy fag wweg ¢ w4 AT
#r gfee & v gweam @ sifaw
favaa gr a7 8, afz 4, & v o
™ ey g gfewor & 7 e
e #r gfee ¥ s & wirer
sifaw forg 21 mar & 1w # o
At & gEEa | A1 oF fauy feafy
& 39 #1 e A 91 3fez & |fqum
F g 79 % A mme | #59
ECIIr

SHRI Y, B. CHAVAN : I think I have
answered that we have not thought of any
new approach because we do not think
it necessary. I think that is enough
answer.

s aywwr fag wowry T wTEE
3] TuTHfgT AT ST Ay feew
Y FTVHT KT HT AL AT, WU
78 FTefte &1 Y 3 A ¢ A fEe
T g 4 O e fe sefe
aaeqr &7 sifaw muaE § @ g
srre A g1 ¢ a {67 3w aarwfaa
HTIATE FTOAIT A A7 7 arery &7
W § o ST WifEd IEEY AT FH
¥ o v waT w7m IET ET R 7

SHRI Y. B. CHAVAN : This is a scpa-
rate aspect of the problem. We have of
course to observe the cease-fire. But these
are all other aspects of the problem. Natu-
rally, Azad Kashmir is part of Kashmir and
Kashmir is always part of India, We

alwave maintain that.
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SHRI HIMATSINGKA : Since the Bill
brought forward by the hon. Member Shri
Prakash Vir Shastri is before the House
and it has been generally agreed and ac-
cepted by most of the Members who have
spoken on it, may I know whether the
Government has considered the desirability
of accepting the principle and ending the
separate position of Kashmir under article
370 of the Constitution and settle the pro-
blem for ever?

SHRI Y. B. CHAVAN : Government's
approach will be explained when we discuss
that Bill at that time.

SHRI HEM BARUA : We go about
saying that Kashmir is an integral part of
India and there can be no negotiation over
the so-called political destiny of Kashmir
because Kashmir is wan integral part of
India. If Kashmir is an integral part of
India, (a) why is it that we go about dis-
cussing Kushmir here. there and every-
where, and (b) Sheikh Abdullah who has
been released very recently has said at
Meerut in that meeting that the political
destiny of 50 lakhs of people of Jammu and
Kashmir is yet to be determined. If so,
may I koow whether the Government uare
gcoing to reopen the question of Kashmir
which is an integral part of India already ?

SHRI Y. B. CHAVAN : No, Sir.

SHRI HEM BARUA ;. What is the reply
to the first part of my question ?

SHRI Y. B. CHAVAN : [ thought the
first part of your question was just an in-
troduction to your question.

SHRI HEM BARUA : Part (a) of my
guestion :  if Kashmir is an integral par
of India, why is il that we go about dis-
cussing Kashmir here, there and every-
where ?

SHRI Y. B. CHAVAN : There is no
question of reopening it. But at the same
time, Sheikh Abdulleh was in jail and
naturally when he came out, he wanted to
meet people and talk to them. He met
not only Government leaders, but some of
the opposition leaders also. How can you
in a democracy refuse to have a dialogue
with a person with whom you may disagree
even bundred per cent”? ‘The idea was
to help him to understand the situation and
to become one of our colleagues working
in the cause of India’s unity and prosperity.
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s ®o ATo foaTd : FE sEgEeT A
T A F1 geawee w7 ¢ f &
T 2 F1 AT Y g AT T g
& ot a7 wde Sifs fem @
fermm &7 2 7% A F 37 A
F7 TREA T AT I1RAT § 6 T AT
T AT AT AT @ & WY v o
afF w1 Fifx v &1 ferram w1
VAT AEN WAAT 1 A7 IH AIE a6
gaTe fegem ® @ @ ¢

SHRI Y. B. CHAVAN : 1 think T have
explained our approach to this particular
quuestion,  Sheikh Abdullah did say cer-
tuin things about his being a provisional
wational of this country. If I may repeat
what I hud already said, he was rather
ill-advised in saying that.  As Kashmir is
4 unil of India. naturally he is a full citizen
of India and he has certain obligations as a
citizen of India.

st wew fagrd FwEdr - A
SIFZFAT ¥ HATHIT F749 & a3 T HAT
HEEAT A U% g9 qEHEA K 27 47 |
§ F Wl £ I FTATE

“There gre lots of possibilities within
the present framework™.

77 aM F74 ¥ 8 IAFT | Afe-
WA AT T JTEIT A AE 94T g
& aur w4 ¥ 78 A% 7 07 ofA-
fosmam %) wraaT 47 € & SifE A

g7

SHRI Y. B. CHAVAN : I have read that
sentence. 1 think people are trying to
read more meaning into it than what it
reully means. Really speaking it only
mcuany that if Sheikh Abdulluh wanls to
discuss matters, discussions  are  allowed:
because that is the sort of dialogue to have

with him. ] think that is what she had in
her mind.
SHRI CHINTAMANI PANIGRAHI :

May | know whay iy the problem today
which the Government wants to solve by a
round-table conference ?



859  Oral Answers

SHRI Y. B. CHAVAN : There is no
round-table conference,

SHRL CHINTAMANI PANIGRAHI :
In that case, may I know whether the
Government is thinking that the present
political set-up of Kashmir is final ? May
I know whether after the release of Sheikh
Abdullah, any new situation has arisen
which calls for a new approach to this
problem and, if so, what is that new
approach,

SHRI Y. B. CHAVAN : I think the only
new situation that has arisen is that Sheikh
Abdullah is now a free man, going round
and meeting different people. trying to
understand the situation and making an
assessment of the problem. So far as the
Government is concerned, there is no new
situation, basically speaking.

st oy fawg o snma wEw, Wl
T 77 ey St 7 wvuTar fF guw g4y
A FT T FFST 9T T TZ HAAS
T 7 & Fr¢ Ffvard afrga am
F7H AT TE § AiEw FTAA AT AT
® IW O AT IHT, TIT T & A9aT
2 A1 W g Tt W1 & AAT qTRAT E
f& i § "wrew forfy s
F#41 & faw, gw Amr 71 ¥z 2 fE
WTIA@ T 0T g e § Ag gy,
AT FAT TAAAAT & ATTA H FTOHIT
# gara faam gwr ¥ oA TR
FAR A GTET A TE Z ATATT qFAT
g ? mifragar sfaam 5 @y &
argT W F19 Agr g afew IE
FEAEF | TF AT FATT £ T AT
oy feafy wmaw 79 &1 a1 07§

®RE 7

SHRI Y. B. CHAVAN : The hon. Mem-
ber's question is based on one opinion that
he has formed with which we do not agree,
that the clections were not held under a
free atmosphere. We do not agree with
that basic premise, and when we do not
agree with the basic premise others do not
follow,
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ot dw wx Wi 22 FEd W
HEATH & AT o wRo FOR, AT
FvT qifafess wive & s & a
T AGT FTONT F T0T Aoy Afy
Wite mHo  wifaw & yEv-gA-r £,
UF WA § F71 & f5uw 9w I@w
FhA T w1 frad wey i we
FT 96T FEH T AT ATATT FIWT
T 35 ¥ 59 AT Awedr w1 g
T A A AT e e g
HH51 wgEg #Y Afew § 7y amw ok g,
S T oTE § A o sw faafed
g ot Sito wHo qifew FT 3% amvivaty
AT 2 ¢ ST A & AT sy st offo
THo AIfaw FY qavag T a7E faATE
TE # ¢ W Aawwg fawrd T § Ar
TAFT 29 & arv F aar fodewA g ¢

SHRI Y. B. CHAVAN :
T AEL &, 39T FIH FTQ
g_l That iy just a
that I am making. It may be that he
is a brother-in-law  of Mr. Sadig, but
1 do not think the views of brother-in-
law are more important than Mr. Sadig's
on political views. As far at the- basic
suggestion about Round Table Conference
is concerned, 1 huve answered that,

FAFT AR

casual correction

SHRI HEM BARUA : Does he have a
brother-in-law 7
SHRT Y. B. CHAVAN : I have.

SHRI H. N. MUKHERIEE : In view of
the fact that the release of Sheikh Abdullah
followed an appeal to that effect made by
a large number of Members of Parliament
and there had been a general expectation
that perhaps something could be done 10
revive the initiatives intended by the late
Jawaharlal Nehru on the eve of his death
in regard to the settlement of this issue,
may I know if Government is in a position
to say that those initiatives, whatever they
were, are sought to be supplemented in
conformity with the needs of the times
and that in spite of whatever difficulties
might arise on account either of statements
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by Sheikh Abdullah or by provocative ac-
tions from the other angle, the communal
chauvinistic angle, Government would pur-
sue its efforts in order to solve this problem?

SHRI Y. B. CHAVAN : Sir, it is all
very vaguely talked about—the initiative
of Jawaharlalji and other things, As |
have understood this problem, that was
also an initiative of allowing  Sheikh
Abdullah to carry on his political assessment
of the realities that existed in Pakistan and
India. There was no positive suggestion
made about a change of status or any other
thing. It was also in the same way that
he was trying to continue dialogue with the
man who had come out of jail after some
time. I do not think there was anything
positive about it. This is rather over-stat-
ing the thing about Pandit Nechru's initiative
and otherthings,

st faafa faw © @ g A S
T ag wem ¥ . w7 A FEfaE g
F § I9 IO FFgfeet ¥ I § qAqU-
F19 F1 4 A ot Frenfom F Fegfaedt
%mmﬁ:mm%mgﬁﬁmﬁr
@, fogam s FEfas awe
gz 4% @ FrofiT & wrwer F A A
farr, fam st g e i o ?
& JT wTEAT g R yu we 7o
e A T &Y | gW F o g fE
qa79 HAT T 3@ F diEr agw@ A
T & @ & ewifs @ww ome 2
IIST T I a1 T o1 W R | wE
Ty A A fF AW AW & Aared A
I & 15 F 9 fgrgram wifewnw
gama, fee fiz & S F=2 F1 "amwen
gam It a7 ¥ diz F T8 FwAR
¥ a & off G & 9w @™ A
a7

SHRI Y, B. CHAVAN : It is absolutely
an unfounded information that the hon.
Member is giving, that the Prime Minister
has given any direct or indirect assurance
about it to anybody including Mr. Kosygin.
As far as the meeting between Communist
Members and Mr. Kosygin is concerned,
I have no information. If the hon. Mem-
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ber has any information I do mot know
why he is asking me this question.

it favife fawt . A & aw
ﬂzﬂffﬁ T 9 grh gfesa
T AT A A TATE AW
T IAAT GFA Z, TH ALK ! IA®
Faer wrfed 1 agt A S Awef
2 %, 9 ¥ qu1 o7 ¥ o weifem
T g I FET € T A 0

sit foweme Wl 0 FTEEC &
St o7 qufrs § s 9w g
AaETET g41 | F, afew fowe -
WE #T A @ 7 AT g,
3% S wegen & q@ afeE, w
I FT AT FY ATIOEAT T FATH FIA
% fod @vam 1 S T @
27

SHRI Y. B. CHAVAN :
notice.

I would require

SHRI SRADHAKAR SUPAKAR : When
the lcaders of India wanted that Sheikh
Abdullah thould be released, there was
general expectation that his relcase would
result in Pakistan coming closer to  our
viewpoint, so far as the problem of Kash-
mir is concerned. That did not malerialise.
In view of this fact, may | know whether
any useful purpose has been served by the
relcase of Shiek Abdullah and his going
round and creating such an impression that
Kushmir is a scparate entity. different from
India ?

SHRI Y, B. CHAVAN : I think the ques-
tion of the release of Sheikh Abdullah is
being misunderstood. I know that a large
number of Members of Parliament were
interested in his release and we do, of
course, value the opinion of Members of
Parliament. But the fact was that Sheikh
Abdullah could not be continued in deten-
tion any more. The Defence of India Rules
and the Emergency having been withdrawn,
there was no legal power to continue his
detention.

SHRI BALRAJ MADHOK : While I
welcome the statement of the Home Minis-

ter that there is not going to be any change
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in the Kashmir policy of our Government,
since Kashmir is a very sensitive part and
Pakistan has an evil eye on it and also in
view of fact that Sheikh Abdullah’s re-
cent utterances in Aligarh and elsewhere
give a clear indication of his mind which
might not have been known to those who
have sent the letter urging his release—per-
haps, they thought he has changed his mind;
now it is clear that he has not changed—
keeping in mind the fact that while it is
wellknown that the late Pandit Jawaharlal
Nehru and now Shrimati Indira Gandhi have
some kind of a soft corner in their heart for
him for personal reasons, since personal
reasons should not be brought in where
national interests are concerned, will the
Congress leaders and the Home Minister
advise the Prime Minister that she desist
from talking to him and let the matter be
dealt with by the Home Ministry alone and
by nobody else ?

SHRI Y. B. CHAVAN : It is absolutely
a wrong suggestion. There is no question
of my advising the Prime Minister about
it, because the Prime Minister herself
knows what is good for the country and
what is not good for the country. Secondly,
having said this much about Sheikh
Abdullah and our policy on Kashmir, I say
ut the same time that we must be consider-
ate to him because he happens to be a very
important person in Kashmir politics and he
has certainly played an important role in
the accession of Kashmir to India. So, we
must not be rather ruthless in our expres-
sion of opinion in this particular matter.
We must allow things to take the normal
course. 1 would request hon. Members,
particularly Shri Madhok, to help us in this
process.

SHRI SHANKARRAO MANE : We can
understand in our country freedom being
granted to persons who consider themselves
to be Indian citizens. But, since Sheikh
Abdullah considers himself to be a provi-
sional citizen of India, is it the policy of

the government to  allow the same
privilepes to people who consider them-
sclves to be provisional citizens ? In that

case, I am afraid, there may arise in this
country & class of citizens who may call
dhemselves provisional citizens of  this
country.

SHRI Y. B. CHAVAN : If that category
of people increases in that sort of number,
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naturally we will have to consider what to
do with provisional citizens, I have no
such fear, Possibly, even Sheikh Abdullah
must have realised that it was a rather sad
mistake which he made in expressing his

view,

SHRI RANGA : In view of the fact that
myself and quite a-number of members on
our side have signed that appeal to "“fHe
Prime Minister, requesting that Sheikh
Abduljah should be released, let me make
it quite clear that it is not for any other
reason than that he should be released so
that he would have an opportunity of making
his contribution, constructive or otherwise,
to our national politics.

SHRI HEM BARUA : What is
“otherwise" 7

SHRI RANGA : Because, some of his
speeches were considered to be objection-
able by the Home Minister. [ may mot
agree with him; it may be other peoples’
views, But may I request the Home
Minister not to make this delicate distinc-
tion betwzen himself and the Prime Minister
and then........

that

SHRI Y. B. CHAVAN : | am not making
that distinction.

MR. SPEAKER : Madhok

asked that question.

Professor

SHRI RANGA : Let him not make that
distinction and make it more difficult and
embarrassing both for himself as well as
for the Prime Minister in having any talks
with Sheikh Abdullah, in view of the fact
that he has himself stated that it js the
right of every individual in our country,
whether he owns the citizenship or npot,
whether he accepts it or not, either to criti-
cise or approve of Government's policy in
regard to Kashmir as a matter of civil
liberty.

The Government is strong enough to face
the situation and should not make so much
fuss about the activities of one or two
people however big they may be.

SHRI Y. B. CHAVAN : I do not know
what the hon. Member wants me to say.
He has merely expressed his own views
about this mattdr and I have respect for bis
views. But I have got my own views and
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I bave taken the view that Sheikh Abdullah
may be allowed to explain his views. Even
though we may consider some of his state-
ments as objectionable, even then we say
that we must allow him some time to adjust
himself te the changed situation,

SHRI RANGA : Any time,
are not going to fall

The heavens

SHRI1 Y. B, CHAVAN : It is a matter of
judgement. Suppose, the skies are going
to fall; that too we have to consider.

SHR1 P. VENKATASUBBAIAH : We
are happy that the Home Minister has once
more made it quile clear and said cate-
gorically that Kashmir is an integral part
of India and that there is poing 1o be no
change about it. The Opposition Members
want to drive a thin wedge between what
the Prime Minister is thinking and what
the Home Minister is telling this House.
It is the considered opinion of the Govern-
ment of India. In this connection 1 would
like to bring 10 the notice of the Home
Minister that no person can arrogate to
himself the position that he is the sole
repr tative of Kash much less
Sheikh Abdullah. In this case 1 would only
like to know from the Home Minister
whether they have strengthened the hands
of the Kashmir Chief Minister (An Hon.
Member : How ?) who had got complete
control over the situation and who is at the
head of the administration so that Sheikh
Abdullah may not create any difficulty
there by his irresponsible utterances and by
trying to reopen the entire Kashmir question.
What arc the steps that they have taken in
this direction ?

SHRI Y. B. CHAVAN : What is the
question of our taking any steps about this
matter ? The hands of the Chief Minister
of Kashmir are already strong enough,

oft wrR AW - FelT fegra
w1 Afawreg s &, TET R weAT S
w2 § AT gH A9 &9 Ama Wt §
FfF FofiT 1 ot wFEEe we g,
# wawan g fF ag 07 wwed § o 59
gy fagra = A AT &
R A wwee uhefEw faw
9N @I § W1 ¥ FA A @
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T g | # A wean § R @ gz
HAY ot 7 gEe a2 7 A § fe -
qUTIZ T w1 W yenyw ofizfade
uFz F HTITC 9 @R fwmT ST, SEE
wqy wifgg fear sm 7

SHRI ¥, B. CHAVAN : [ cannot give
an answer about action under the Act on
@ hypothetical basis,

At WH GRS AT 2T
A

SHRI Y. B. CHAVAN : | have thought
ubout hundred and many other things also.
We know that the Plebiscite Front alwo
holds certain views in this matter, but we
have also explained that people who have

made separation as their doctrine  can
change and have changed. Tt is a process
that we have always to believe in. We arv

a democratic state and that Act is for a
democratic state, Unless we se¢ some new
developments, action or organised efforts,
we cannot make a judgement about that, |
must wish them more wisdom—not him
but those people there,

st gEwtaE wwa o wa egE
T & Amfer £-—
SHRI Y. B. CHAVAN : There is only

one citizenship in India and that is Indin
citizenship.

ofl gemi T AEA - AT F AT-
fow & ST ST H GAE | FIWR
§ g% @i w7 A fegram & amfon

AT ATYHT FIA I £ T AW

g g f& 93 wegem ST A

9z, faeaft atv 77 o = feafre are-

g A &1 ag e Wt 72 fF a7
amfrs 7§ @1 srd amfs £ sfF

g ¢ 9wg & amfow § 947

FIeMETE A ?

SHRI Y. B. CHAVAN : When one is a
citizen of a country therc is no choice for
him not to be a citizen. Asthertmme
advantages of citizenship, therg are certain

obligations also of citizenship. So, there
is no auestion about that
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off srerereiC wrelt - sl ST
¥ @ sl o gwer w e w7
TWT T FT J@AT @ ¢ AT FEE
Hifg s & & st & T §
W faant @ @ g8 fml &
T AT RT FefT F @y
# fear gam wew ggar g 0
geqfn § 9@ segear #t @ F
g 7T W A avg a
St § | § g #et At § uF 999 FT
T IA7 ATEAT E | AT W F 4T
faraa A S d dw @ 2 fx
“HTTE AIHTE S AT AT frveg #7940
¢ & Frei wEt & 3o fawwii &
¥ gl § @ &7 9y faq e o
qafuw @19 fawmr, a4 FrediT 9
T FEEEET TS FIH AT WY OE )
# AT AT g M7 Wl a4 v
9 & WTEAW § AW FT @ nEl F
T ATTETAA 4 fF TH TETT #Y AIETC
Y F1E Afa ALY @ A7 AT IH AT
¥ FIHIT FT AW FT TAT WET ATHAT
2 9% TaT w3w 2, fagre §, @ w3w
g, a1 sy w2w ar A @@l T
g7

SHRI Y. B, CHAVAN : The hon. Mcm-
ber, first of all. is presuming certain things.
He says, it is now fast spreading. I have
said that there is no new approach before
the Govermment and there is no proposal
‘before the Government. What rore can
T say about it 7 What more assurance does
the hon. Mermbers need about it ? My only
request is that he should accept what we
say and help in this.

st gew =T wOWT 0T AE 97
fama @ & |

SHRI B. SHANKARANAND : Sheikh
Abdullah has now becn released by the
Government. May 1 know what were the
considerations when the Central Govern-
ment detained him and what are the consi-
derations now for the Government to
trelegme him 7 Is il that the factors and the
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conditions of the situation that were exist-
ing at the iime of his detention are no
more now? May 1 know whether the
Government have found out if there is
any change in the attitude of Sheikh
Abdullah ?

MR. SPEAKER : He huas answered it
so many times. [ have no objection if he
is prepared to repeat it

SHRI Y. B. CHAVAN : As to why hLe
was arrested, | have said it so many times
in this House. As 1o why he was re-
leassd. | have explained just now,

AR & FFGY § ATETRE g
srdhT & Femaw T w1 Afaw

*362. =it TouiT fag et
ngwq qe a7 FAT A g K fr

(%) a1 qMIST T AVEE F OSW-
AfFF a7 AEET F AHTA TH T
wfeam wfrazs qve &1 9V 2 79
g

(=) afz &, @1 3741 q5g famfa
a1 F; A7

(1) w7 fawfeon o &w=r 3
FuT FTEATET FTE 7
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SHRI TRIDIB KUMAR CHAUDHURI:
The Adiminstrative Reforins Commission
has been producing sectional reports and
reports of study teams; almost a spate of
If 1 remem-

cconomies in civil administration, and
already the Finance Minister, yeslerday. has
told us that he is expecting to take some
action on this. May 1 know when the
Administrative Reforms Commission is ex-
pected to finish its deliberations and make
some concrete submissions about economy

to the Government and when  these
would be acted upon ?
SHRI VIDYA CHARAN SHUKLA:

We enquired about this matter from the
Commissi We ted to know by what
time they would be able to finish their deli-
berations, but unfortunately they are not:
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in a position at present to indicate any
deadline, but I hope, after some time, they
will be able to indicate this to us. As
the hon. Member might know, they have
already submitted a report on finance,
accounts and audit and that is under the
consideration of the Government.

SHRI D. C. SHARMA : The Planning
Commission has been described as the fifth
wheel of the coach of the Government of
India. There is no doubt about this, There
is & oy of duplication of work going on in
the Planning Commission and the Minis-
tries of the Government of India. They
hav: their own panels on education, admi-
nistration and other things. May I know
il one of the recommendations given by the
Administrative Reforms Commission  was
about curtailing the expenditure on the
Planning Commission by at least 809, and
it s0, i~ the Government prepared to reduce
the size of the sccretariat of the Planning

Commission ?

SHRLI VIDYA CHARAN SHUKLA :
The House might remember that on this
very subject the hon. Prime Minister made
a detailed statement and most of the re-
commendations given by the Adminisirative
Refcrms Commission have been accepted
and sume expenditure has been reduced:
1 do not know to what extent, but the
working of the Planning Commission has
heer sireamlined after  implementing  the
recommendations of the Commission,

SHRI D. N. PATODIA : The difficulty
is that the matter that should have been
replied to by the Planning Minister is being
replicd to by the Home Ministry. After
the final report of the ARC was submitted
on a particular subject, the matter should
Wave been deall with by the Planning Minis-
ter. However, let me put a question and
I hope, they will he able to reply.

There were two basic observations made
by the ARC while submitting its final re-
port : onc is that one of the basic functions
of the Planning Commission should be to
provide busic guidelines and to provide al-
ternative proposals; and the second is tha
the Commission, in its functioning during
the lusi 15 years, has not been able to esla-
bli+h .ny direct consultations on & regular
basis with the private sector, resulting in
various paps in the planning process. To
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what extent is the Government prepared to
take into account these two abservations
without waiting for the final implementation
of the total recommendations ?

SHRI VIDYA CHARAN SHUKLA :
The position of thg Government in this
respect was made amply clear by the hon.
Prime Minister, and the Government's view
has not changed.

SHRI D. N. PATODIA : The Planning
Minister is not here. That is the difficulty.
This should have been put to the Planning
Minister. (Interruption),

SHRI VIDYA CHARAN SHUKLA :
The interim report on the Planning Com-
mission was considered by the Government
and after consideration, certain decisions
were taken and those decisions were placed
before the House in the statement that the
Prime Minister made here. and as I have
already said, we have not changed our
views on that,

w5t fa g vemw wEEa, fed
§) W¥IT FT AAGAAT IAT AL {ZAT
™|

SHRI S. S. KOTHARI : What steps are
being considered by the Guvernment to-
ensurc that the Planning Commission gives
more altention to evaluation of the im-
plementation of projects ?

SHRF VIDYA CHARAN SHUKLA:
These questions will have to be answered
by the Minister of Planning. T am only
concerned with the implementation of the
administrative side of the whole question,
and we huve taken action regarding that.

1.AW AND ORDER SITUATION ARISING OUT
oF LANGUAGE ISSUE

“364. SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS be

pleased to state :

(2) whether Government have taken
note of the luw and order situation aris-
ing out of the language issues in different
parts of the country; and

(b) if so, the steps proposed to be taken
in the matier ?
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THE MINISTER OF HOME AFFAIRS
«SHRI Y. B. CHAVAN) : (a) Yes Sir,

(b) The concerned State Governments
.are taking appropriate action to deal with
the law und order situation, The Central
‘Government are keeping in touch with
‘them,

st qoiiwif Wo @ ¢ F Tz AT
awear g fF onft a% %o 7 zw fawg
F g7 o IoEE g f Wi s |
ST ST ATAT AFAT fraaT gam 2—
e AW 9TE ATTE 0% WE A
g1 & 1\ & @@ ot wrAT WTEAT E
& % wdl 97 91 T Emw w7
frawr fegr o g, wEw faafes &
HIFIT § AT A% F79 TIO 7 |

SHRI Y. B. CHAVAN : As regards the
damage to life and property. there s
quite a lot of it involved, but T have not
got any information about the details of
that, If the hon. Member puls me speci-
fic questions about it. | shall give him the
.informution.

ot ST Fo qEW . AuALT HIIET,
# fraga F7ar s g fr faww
T® I F AT F AV FT AFKT TR
39z7 g7 &, o & arem agA § e
# AEH 1T AT FT AFAT AT £
afaT gwe 7 &5 nEMz s
grm fF T I9zal § @A AW ¥ A=
T T A9 FT TI AFAA a0
wdt weEm Az o R oww
@ &1 a1 faves fem o 2, T
WA § G T T J T TIH

I § |

SHRI Y. B. CHAVAN : | have alrcady
:answered the first part of the question
and stated that at the present moment. T
have not got any detailed information, If
the hon, Member gives me a little time
and asks some specific questions, 1 shall
give him the information.

As regards the latter part of the ques-
‘tiom, certainly it did happen in some
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places that the national flag was insulted
and burnt down, particularly in the south
and in the ecast. About what happened in
the east, 1 have made a very long and
detailed statement in the House., About
the south, some students were misled by
the linguistic trouble. ..

SHRI SURENDRANATH DWIVEDY :
Why should he bracket the ecntire south
and et ? Why should he not name the
States 7 It is not the entire south or the
cntire cast. Lel him name the States,

SHRI Y. B. CHAVAN : Why should
he not wait till 1 complete my answer "

SHRI SURENDRANATH DWIVEDY :
Why should he say only south and east”

SHRI Y. B. CHAVAN:. I wish the
hon, Member had been patient enough to
listen 10 me,

SHRI
Minister

NATH PAI:
T impatient,

SHRI Y. B. CHAVAN : | um not im-
patient, 1 know that Shri Nath Pai is get-
ting impatient,

Let not the hon.

I was saying that a very small section
in the south was involved in this, Pro-
bably the hon. Member had only heard
the word ‘south’,

SHR1I SURENDRANATH DWIVEDY :
He only said ‘south’.

SHRI Y. B. CHAVAN : It was a very
small section of students in the south par-
ticularly who were misled by the linguis-
lic controversy,

SHRI RANGA : What? Only u small
section ?

AN HON, MEMBER : He is referring
to the burning of the national flag,

SHRI Y. B. CHAVAN: Even the
Maudras Government have disapproved of
what they have done and they are taking
action against it.

SHRI S. KANDAPPAN : It is very
painful that the Central Government bec-

cause of its slow process of solving this
vital issue is creating conditions in which

the State Gover are finding it very
difficalt to function. They are almost mak-
ing it impossible for them to maiotain law
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and order in the States. It is not their
own creation; it is the creation of the
Central  Government  which led to this
kind of agitation, particularly in my State
Tamil Nad.

Recently we read in the papers that the
President of the AICC has  stated that
berore the next academic year commences
the language issue would be satisfactorily
settled. Is the Home Minister able to
confirm that view ?

SHRI Y. B. CHAVAN ; | do not wish
io join him in this exercise of putting the
Mame on the Centre and nol taking any
resnensibility in this, It is the responsibi-
lity of the Sue and Central Governments
1o iind solutions to complicated situations
and complicated problems, In the matter
of Janguage, we have discussed this mat-
ter threadbare in this house, You know
the difficulties of it.

SHRI1 Rr\l\'(_u\ You helped to make
it a iness,

SHRI Y., B. CHAVAN: That is his

opinion. Tt [ accepted his view, possibly
there would  bhe o worse mess  in this
country,

SHRI RANGA : No, no.

SHRI Y. B. CHAVAN : It iy the way one
looks at the problem. So | do not want to
join in that controversy.

MR. SPEAKER : He may answer
question asked,

SHRI Y. B. CHAVAN : He said that
the Central Government are responsible.
I said that is not so. Of course, there is
one part of the question that remains to
be looked into, Let me make the position
clear, that in regard to recruitment to
Central services, the Resolution we have
passed has crealed a feeling of inequality.
There is an element of inequality, It is
accepted. Our approach in this matter is
that we are willing to discuss with differ-
ent leaders of political parties and of the
public this matter to arrive at some sort
of agreed solution,

the

SHRI S. k‘\NDAPP»\‘N What is Iua
reaction to Shri Nijali "5

FF

SHRI Y, B. CHAVAN : [ cannot take
= responsibility for anybody's statement.
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SHRI S. KANDAPPAN :
President of his organisation,

He is the

SHRI Y. B. CHAVAN : When he asks
me to explain the statement of another
person, I might put a counter question to
him to explain the sfatement of other
people on his side, Let us not get into
that, Let us be co-operative and under-
stand each other,

SHRI JYOTIRMOY BASU: Let us
know how any lives were lost. Has he
figures 7

SHR! Y, H, CHAVAN : No,

SHRI K. NARAYANA RAO : In view
of the fuct that this issue arose because
of the Bill and Resolution passed by the
House, whether the Central Government
are responsible or not is beside the point.
But the fact remains that it is a sequel to
certain  Central  measures  which  were
tahen here, 1 feel that the hon. Minister
is not well-posted with reference to  the
situalion in the south. It is not correct to
say that only a small section of people in
the south are agituted over this issue.
Even in my State, in Visakhapatnam it-
self. ..

MR. SPLAKER : He is giving informa-
tion. Question Hour is meant for seeking
information.

SHRI K. NARAYANA RAO: For a
full month all colleges and universities
were closed.

MR, SPEAKER : That is known to the
Home Minister,

SHRI K. NARAYANA RAO: Now
that the Act and the Resolution have been
falsified in the north and south—not only
in the south, but in the north also...

AN HON. MEMBER : East also,

SHRI K. NARAYANA RAO:...are
Government  considering  reverting to
status quo ante so that at least for some
time we keep the Act and Resolution in

abeyance and seek a scttlement by dis-
cussion ?
SHRI Y. B CHAVAN : 1 personally

feel sometimes that on this language ques-
tion there are 400 million views. But the
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hon. Member appears to have misunder-
stood what I said. When I referred to a
“small section’, it was in reply to a ques-
tion about the burning of the national
flag. Is it his case that the whole of the
student community was involved in this ?
—No. So he may better understand what
is said and then put question.

I know on the language problem itself,
a large number of students are exercised.
| do not wani to underestimate it. Let
us understand the position in this parti-
cular matter,

AT W @ Aqer A,

AAW F FIT A I TR 20 F aw
qeg T ATY qE S g0 E T oA
e arew &Y forar A7 A E A T
Wt wEwET & 3z e W 2 fw
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SHRI Y. B. CHAVAN : First of all,
1 must say that 1 cannot agree with him
when he says that some State Govern-
ments themselves have encouraged or
organised this type of trouble, It is not
correct, Let me make that point clear. In
handling this matter, sometimes they have
their own assessment of the situation,
their own methods of approach, as it hap-
pened in Delhi for example, how the

Delhi Administration dealt with the pro-
blem of removal of English nameplates,
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The hon. member knows the difficulties of
the administration, Is it necessary for me
to explain them to him ? Therefore, pos-
sibly there may be other difficulties in
other States also, We have to understand
it. At the same time, I must make it clear
that where law and order is concerned, it
is the basic responsibility of the State
Government to maintain law and order.
to see that violence does not take place.
that the citizen is completely protected
and allowed to lead his normal life. If
they do not do that, certainly they are
taking a grave risk in this matter. On this
point certainly we are in touch with the
State Governments,

SHRI KANWAR LAL GUPTA : Have
you issued any instructions or directions ?

MR, SPEAKER : He has said. “we are
in touch™,

SHRT KANWAR LAL GUPTA : Have
they issued any specific instructions ?

MR. SPEAKER : He says, *
touch™. That is enough.

we are in

SHRI KANWAR LAL GUPTA: It is
u vague reply.

SHRIMATI SUSHILA ROHATGI :
Apart from the reasons which may have
led to the language controversy, and apart
from the States where this trouble may
have raged, the student community was
cxploited and misled. So, may T ask the
hon. Minister, since there is & peneral
ferment in the student community, whe-
ther the Government think it advisable to
call a national conference of students
from the various States, where the stu-
dents are taken into confidence and they

are told that in future, whatever the
nature of the controversy may be, they

must be prepared to face and shoulder the
national responsibility in the interests of
national integration, and they are made to
realise their responsibilities ? Is the Gow-
ernment prepared to concede that there
shall be a national conference of students
where they are made to realise. ..

MR. SPEAKER: You have said that.
you are repeating it. I think he has under-
stood it,

SHRI Y. B. CHAVAN : There is no

proposal of calling any conference of the
students,
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SHRI PILOO MODY: It is indeed

wvery regrettable that. ..

. SHRI HEM BARUA : How is it you
:are deliberately avoiding us? You are
onty calling the Swatantra and Jana
Sangh because they supported you.

MR. SPEAKER : Before I call you a
second or third time, should not the other
. people get at least one chance, members
like Mr. Mody. After all, they must get
.a chance, and then only you can have any
chance of a second question, Therefore,
you cannot have the privilege of a second
or thirg) question before they get one.

SHRI HEM BARUA : Mr. Nath Pai
-should bave been called.
MR. SPEAKER: He came half an
hour late.
st sEw fagrt aedt o sore

qgreg, WAt #ft W FEam 7 gy fv sy
FAEY A7 TG R AT /WG § 7F
g fF Fmew Ao Frawgw fear ar,
geaar e g ?

SOME HON. MEMBERS rose—

MR. SPEAKER : Will you all sit down,
including Mr. Shastri? I am following
one thing. 1 did give Mr, Fernandes a
chance. You had a question. Before |
give you a chance to put a second ques-
tiom, have I given a second chance to any
one clse. Please see the record later om;
after you go out you can call for the re-
cord and see if anybody had put a second
question today. If anybody has put a
second question, I am sure Mr. Hem
Barua's remark is all right. Now, he has
mentioned that Mr. Nath Pai has not put
a second question, Mr, Nath Pai will him-
self corroborate me that he came at
1130, while others have been here from
11. They are getting a chance. Should 1
ignore them though they came at 11, and
give a chance to Mr, Nath Pai who came
at 11307 It is an uncharitable remark.
1 am not responsible for it. After all,
these unfair remarks are going to wound
somebody, but not going to help.

SHRI PILOO MODY : It is indeed re-
grettable that we cannot desist from dis-
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cussing the language problem all the time.
However, my hon. friend here. Mr. Kan-
dappen, has asked a very reasonable
question from the Home Minister to which
1 should also like 1o have a reply. Appa-
rently the Congress President, accidentally
or otherwise, has made a very favourable
and sensible remark on the language pro-
blem and we should like to know whether
the Central Government through the pre-
sent Home Minister endorses the view that
the Congress President has expressed.

SHRI Y. B. CHAVAN : What exactly is
the view of the Congress President which
you refer to? Will you please repeat
that 7

SHRI PILOO MODY : I did not know
that 1 would be called upon to answer
questions; otherwise 1T would have come

prepared.

SHRI KARTIK ORAON: Experience
has shown that the law and order situation
is likely to be affected adversely in con-
nection with any issue, such as, the langu-
age issue or the issue of reorganisation of
States or differences between the west and
eas;y or between the north and the south;
it is very difficult to assess the law and
order situation with regard to the particular
issue. I should like to know from the
Government whether they propose to bring
about any legislation to restrain the right
to damage public property and threaten
the normal life of the citizens ?

SHRI Y. B. CHAVAN : The damgge to
public property is something which ig ab-
solutely uncalled for. Whatever may be
the issues, what has the public property
to de with those issues? I find that the
Railways are the worst sufferers in this
matter. We have invited the attention of
the State Governments pointedly to their
responsibilities to give proper protection.

MR. SPEAKER : Shri Samar Guha....
(Interruptions).

SHRI SAMAR GUHA : According to
our Conslitution, international numerals
should be used in the number plates of
cars. Is it a fact that some of the Minis-
ters of the Central Government have
changed the numbers in their car plates
from international numerals to Hindi
numerals and, if so. whether it has created
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some trouble in the movement of traffic
in Delhi ?

SHRI Y. B. CHAVAN : It has happened
in some cases nothing more than that,

SHRI THIRUMALA RAO : Instead of
confining themselves strictly to the letter
of the question, may I know if the Gov-
ernment are considering why all this un-
rest has arifen on account of the policy
of the recent resolutions, and may [ ask
if there is any proposal with the Govern-
ment now to give earnest and immediate
consideration to this question and allay the
fears of the whole country and chalk out
a policy tha; is acceptable to the whole
country ?

SHRI Y. B. CHAVAN : 1 have explainel
it, and I will repeat il again for the infor-
mation of the hon. Member. 1 am afraid,
either I was not very clear or he was not
attentive. 1 said that there is a feeling in
the country that for the purposes of re-
cruitment to the services—that part of the
resolution has given a feeling—there is
inequality of burden among the recruits,—

SHRI S. KANDAPPAN : It is not that
simple; it is more complicated.

SHRI Y. B. CHAVAN : | am explaining
my position; | am not explaining  your
position.

SHRI S. KANDAPPAN : It is compli-
caled.

SHRI Y. B, CHAVAN : It may be so.
But this is my position. You may or may
not agree. 1 say T have explained the
position : that there is inequality of burden.
an element of unequal burden, and that
will have to be considered: but even for
that, we have to discuss with other peopl:
and bring about some sort of ugrecd solu-
tion to that. This is our approach.

=t foey ¢ F HEY AR § AT
T § 6 T F ot @
fadnft s W= T & aun foes
af TR €Y T aTReAE
i T s & Fur ATfEAATE § A
sy sgear # feafa aga fars
€ 8, W ¥@ & NS FHET A fafem
oAt € oS FErT ¥ 7

MARCH 1, 1968

882

Oral Answers

W &, A7 39 9 wfawew W & are
| Fa0 79 3518 A8 § 7

SHRI Y. B. CHAVAN : Let us put this
whole question in its proper perspective.
There is a small group of students who
are talking in terms of separateness, the
liberation of Tamilnad, etc. But let us
not forget the background of the linguistic
controversy which is prevailing in that part
of the country. Therefore, let us not take
rather a very exaggerated view of  this
matter. 1 personally do not think that
any foreign power is involved in it

Si:VERAL HON. MEMBERS rose—

MR. SPEAKER : Not so many. I would
very much like to call the next qguestion
if the House permits me and if you think
that you have had enough supplementaries
on this guestion,

SHRI JYOTIRMOY BASU: What you
are doing at the moment if you ask me—
you are not doing the right thing.

SHRI MANUBHAI PATEL: How can
he pass such a remark. Sir?

MR, SPEAKER : It does nol matter.

SHRI G. S. REDDI : Is there not any

specifiz law preventing vendalism in the
shupe of destruction of public property ?

SHRI Y. B. CHAVAN : Destruction of
public property in itself is certainly an
offence.  There is no doubt about that.
It is u question of taking proper action
about it

f} TETAATT MEA AT WR e,
fagre & & WAy ACEAA TH QY

a1, A4 q2AT ¥ AFA § @ F

wg ifad s /=R 9 A

FatrT 3ar ot FEwET AEY &

qF OF gAAT AT 4 arg @ Sen-
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SHRI Y, B, CHAVAN :
notice for it,

1 will require

SHRI NATH PAI: Mr. Speaker, Sir,
the question is not of law and  order.
Basically, this is a far more serious thing,
Mr. Chavan is trying to pass the buck to
the States by saying that this is basically
a question of law and order. You, Sir,
will readdy concede that this is a ques-
tion of the unity of the country, the inte-
grity of the country; and some of the
activities like burning down the  Flag,
burning the Constitution and refusing to
inaugurate a bakery because the words
are in three languages, and so on, are
ucts of treason, acts which come under
the Treason Act of this country. Yester-
day, in the other House, Mr. Chavan had
suid, “let us not react disproportionately”
—u sentiment which I fully endorse, But
shall we be complacent about this kind
of thing, when we are showing contempt
to the Flag, which we never thought of,
when the National Flag is unfurled at the
Red Fort on the 15th of August every
year in this country; that the Indian Flags
will be burnt. What is the Government
doing? This is not a question of law
and order. It is a far more serious thing.

SHRI Y. B. CHAVAN : Law and order
also is serious. Certainly I agree with
him that what is involved is the unity of
the country. Therefore 1 said we have
to be very cautious in our approach to
this matter and not react sharply and dis-
proportionately. There is no question of
complacency. The Madras Government
itself has taken notice of it and has taken
action.

MR, SPEAKER ; Kachwai—Iast
supplementary.

Mr.

SHRI JYOTIRMOY BASU : I request
you to extend the time so that the next
question which is very important for West
Bengal can be taken up.

ot gww W wOATY : FET TR,
Y 7=l oft & www & we F aemy
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SHRI Y. B. CHAVAN : So far as des-
truction of public property is concerned,
there arc ordinary laws of the land and
they are certainly applicable to this matter.
Ag far as the humiliation to the pational
flag is concerned, Madras has got its own
Act about it. The previous Government
had passed that Act. The Madras Gov-
ernment is taking action. When I referred
to the language controversy, 1 did not
suggest that some specific persons had in-

fluenced them or misguided them. I have
no information about it,

MR. SPEAKER : Culling Attention,

Mr. Tyagi.

SHRI JYOTIRMOY BASU: I  have
been requesting you for the last 10 minutes
to extend the time so that the next ques-
tion can be taken up. It is very important
for West Bengal.

MR. SPEAKER : It will be a bad pre-
cedent and tomorrow everybody  would
made such a request if T allow your ques-
tion today. We hardly finish about 4 or
§ questions every day. You think it is a
very important question. There are some
other members who will be thinking that
some other question is important. If 1 go
on extending, where will it lead to 7

Shri Tyagi—Calling attention.
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INLAND WATERWAYS IN WEST BENGAL

. *365. SHRI GANESH GHOSH :
SHRI BHAGABAN DAS:
SHRI JYOTIRMOY BASU:
SHRI P. RAMAMURTI :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government have surveyed
the possibilities of inland waterways in
West Bengal;

(b) whether any development plans have
been taken in hand; and

(c) whether Government have any
plans to utilize these inland waterways all
round the year with crafts which could be
fabricated with local materials ?

THE MINISTER OF TRANSPORT
AND  SHIPPING (DR. V. K. R, V.
RAQ) : (a) and (b). The Regzional Tra-
nsport Survey Unit, Eastern Region, Cal-
cutta under the auspices of the Joint
Technical Group for Transport Planning
of the Planning Commission, recently
carried out a transport survey of  the
Eastern Region which included a survey
of inland water transport in West Bengal.
The Unit was assisted in this survey by the
Regional Planning Wing, Calcutta Metro-
politan Planning Organisation, Govern-
ment of West Bengal. The State Govern-
ment also surveyed the possibilities of in-
land waterways in certain stretches  of
their waterways.

Field Investigations and model siudies
with a view to improving the navigability
of the river Rupnarayan are being carried
out by the State Government. There is
also a proposal with the State Govern-
ment for remodelling the existing Orissa
Coast Canal and Hijili ‘Tidal Cenal, based
on the preliminary report prepared by the
Central Water and Power Commission,

(c) The State Government have indi-
cated that existing inland waterways in
West Bengal are in usc by indigenous
water craft all the year round.
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AGITATION ON ExmimrTioN oF FiLMs

*366. SHRI C. K. BHATTA-
CHARYYA :

SHRI O. P, TYAGI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention bas  been
drawn to the agitation agathst Hindi films
in Madras and against films in  Tamil,
Telugu, Kannada and Malayalam langu-
uges in Bombay and Poona;

(b) the steps taken or efforts made to
remove such obstruction in the exhibition
of the films; and

(c) whether any assessment has been
made of the loss suffered by the film dis-
tributors and exhibitors and any help ask-
ed for or offered ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) and (c). According to the informa-
tion furnished by the Government of
Maharashtra cases have been registered in
Bombay and Poona in this connection and
are being investigated. In Poona the police
have also taken six persons into custody.
Police protection, where asked for, has
been made available to the management
of the piclure houses screening South
Indian languages films. No assessment of
the loss suffered by the distributors and
exhibitors has been made by the State
Government.

The Government of Madras have in-
formed that there was some agilation by
students in Madras State in September and
October, 1967 against the cxhibition of
Hindi films. This agitation was given up
subsequently following appeals made by
the Chief Minister and the State Minister
for Works to suspend all agitations against
Hindi. No loss was suffered by film dis-
tributors and exhibitor who were assured
by tht State Government that the Govern-
ment would do their best to  discourage
such agitations and look into their grie-
vances.
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Borper RoADS IN RAJASTHAN

*3G8. SHRI D. N. PATODIA : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

{a) whether it is a fact that the com-
struction of strategic roads in Rajasthan has
not been progressing satisfactorily and the
roads already constructed have suffered
heavy damage being made of sub-standard
stuff; and

(b) if so, the steps proposed to be taken

for proper maintenance and expeditious
construction of the stratepic roads?
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THE DEPUTY MINISTER IN THE MI-
NISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
and (b). Necessary funds and equipment
have been arranged for expeditious con-
struction of strategic roads in Rajasthan,
which is progressing according to schedule.
The Government of India have not so far
received any report or complaint  about
damages to the roads already comstructed
because of substandard material used in
their construction. The State Government
have also reported that the roads already
constructed have not suffered any damage
so far. The State Government, who are
responsible. for maintaining these roads, will
surcly take necessary steps for their pro-
per maintenance, afler their construction
has been completed.

INDO-USSR SCIENTIFIC  COLLARORATION

*369. SHRI N. ANBUCHEZHIAN:
SHRI J. M. BISWAS :
SHRI MANIBHAI J. PATEL :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Indo-
USSR Scicntists discussed joint research
plans and programmes and projects for
collaboration in scientific research on 31st
January, 1968;

(b) if so, the other subjects discussed and
the decisions arrived at; and

(c) whether any agreement has  been
signed in this behalf 7

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) to (c). A
Joint Committee of Indian and USSR
scientists has identified certain  specific
arcas of scientific research for collabora-
tion between the two countries. The areas
are :

(i) Mathematics,  Physics, Astro-
physics and Nuclear Physics;

{ii) Earth Sciences including Geology,
Geophysics and Geochemistry;

(iii) Occanographic studies;

(iv) Chemistry and Biological
Sciences;

(v) Social Sciences including ecomno-
mic planning.

The collaboration visualised will be bet-
3%?;‘ the laboratories and institutes of the
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Academy of Sciences and Indian universi-
ties and research institutes. The Joint
Committee has recommended that detailed
projects should be formulated by panels

of experts from both countries.

PROPOSED VISIT TO PAKISTAN BY SHEIKH
ABDULLAH

*370. SHRI HEM BARUA:
SHRI RAM SINGH AYAR-
WAL:
SHRI BRAMHANANDII :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Sheikh
Abdullah, who has been set in complete
freedom on the 1d Day, 1968, proposes
to visit Pakistan to seek a solution of the
so-called Kashmir problem;

(b) if so, the factors necessitating such
a visit to Pakistan; and

(¢) whether the Pakistan authorities
have invited Sheikh Abdullah for this
purpose ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Govern-
ment are not aware of Sheikh Abdullah
having decided to visit Pakistan,

(b) Does not arise.

(c) According to press reports Sheikh
Abdullah said on the basis of his talks
with the Pakistan High Commissioner in
India that they wanted him to go therc.
Beyond this Government have no infor-
mation.

SEPARATION OF JUDICIARY FROM
EXECUTIVE

*371. SHRI S. M. BANERJEE :
the Minister of HOME  AFFAIRS
pleased to state :

will
be

(a) whether in all the States, judiciary
has been separated from the executive;

(b) if not, the names of the States where
it has not been done; and

(c) the steps being taken by the Central
Government in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Judiciary has been separated from the
Executive in Bihar, Gujarat, Kerala Mad-
ras, Maharashtra, Mysore, Punjab and
Haryana. It has also been separated over
large areas of Andhra Pradesh, Madhya
Pradesh, Orissa, Uttar Pradesh and in
some parts of Assam and Rajasthan.

(b) The Judiciary has not yet been
separated from the Executive in Jammu
and Kashmir, West Bengal and Nagaland
but legislation has been enacted in Jammu
and Kashmir and West Bengal for the
separation of the Judiciary from the Exe-
cutive.

(¢) The Central Government have been
exhorting the State Governments to take
appropriate action to bring about complete
and early separation of the Judiciary from
the Executive in the States., However, ad-
ministration of Justice is the responsibility
of the State Governments and it is primarily
for them to consider the matter,

PoLrTicaL Scr-up or Dermx

*372. SHRI R, S. VIDYARTH1: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propuse to
bring in some changes in the political set-
up of the Union Territory of Delhi;

(b) whether there is any proposal wnder
consideration of Government to rc>lace
the Metropolitan Council and D.M.C. by
an clected full-fledged assembly; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Government are considering propo-
sals for effecting certain changes in the
set up of the Delhi Municipal Corpora-
tion. There is no prcposal to replace the
Metropolitan Council and the Dethi Muni-
cipal Corporation by an elected Assemb-
ly.
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CONSTRUCTION OF SHIPS

*#373. SHRI S. C. SAMANTA :
SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the progress made in the execution
of orders for building ships for India by
forcign countries and by what time these
are likely 10 be compleied; and

(b) the progress made towards achiev-
ing self-sufficiency in building ships to
meet our own needs ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) The number of ships at pre-
sent on order in the foreign shipyards is
fiftecn, out of which five ships are due to
be delivered in  1968-69, nine ships in
196%9-70, and ome ship in 1970-71.

(b) The Hindustan Shipyard Ltd.,
Visakhapatnam which is building 2 to 3
ships per anoum is expected to build 4
ships of 12500 DWT during 1968-69. The
Mazagon Dock Ltd., Bombay is now
cyuipped lo build occean-going ships up to
15000 DWT.

Government  have also decided to set
up the sccond Shipyard at Cochin for
building bulk carriers of 66,000 DWT.
The work on the project will commence
after a mutually acceptable agreement for
technical collaboration is concluded with
Mitsubishi Heavy Industries Limited,

It is not possible to indicate when self-
sufficiency will be attained in ship-build-
ing since the development of the industry
is dependent on the availability of foreign
exchange and the progress that may be
made in the indigenous manufacture of
marine machinery and components.

1EssiNG OF DRy Docks ForR SHIP REPAIR
FmmMs

*374. SHRT K. HALDAR : Will the
Minister of TRANSPORT AND SHIP-
PING he pleased to state ;

(a) whether Government are consider-
ing a proposal to lease out dry docks from
the port trust authorities to major ship re-
pair firms;
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(b) if so, the broad details thereof;
and

(c) the reasons for leasing out the
dry docks to ship repair firms ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAOC) : (a) to (c). At present, none of
the Port Trusts have any proposal under
consideration for leasing out their dry
Adocks to the major ship repair firms, How-
ever, while examining the facilities awvail-
able for dry docking and repairs to ves-
sels at ports, the National Conference on
Shipping, Ship-building and Ports held
from the 16th to the 18th December 1967
rccommended that port authorities should
provide various repair facilities such as
cranage, electrical energy, compressed air,
travelling cranes etc. at the dry docks and
in case they are not able to provide these
facilities, one of the dry docks might be
leased out to major ship repair firms on
an experimental basis in the first instance
so that they could provide the requisite
facilities and operate the dry docks to
their full capacity, This rccommeadation
is under examination.

Pro-CHINESE WEEKLY “REVOLUTIONARY
FLAME"

*375. SHRI BABPURAO PATEL: Wwill
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a pro-
Chinese weekly in Tamil called, “Puratchi
Kanal", meaning “Revolutionary Flame",
with the photo of Mao Tse Tung on its
cover and openly propagating Mao's say-
ings and inciting people to a violent Com-
munist revolution is being published from
Coimbatore; and

(b) if so, the steps Government propose
to take to curb such violent Communist
propaganda ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A Tamil
weekly entitled “Puratchi Kanal” has
started publication from the 1st January,
1968. The first issue carried a photograph
of Mao Tse Tung on the cover but the
subsequent issues had other photographs
or written matters on the cover,
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(b) The writings in the weekly are
scrutinised by the Government of Madras.

Cuimes BY TouRmisTs

*376. SHRI NAMBIAR :
SHRI E. K. NAYANAR :
SHRI C. K. CHAKRAPANI :

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) whether it is a fact that the num-
ber of crimes committed by foreign
tourists has gone up during the last six
months ending November, 1967;

(b) if so, the number of foreign
tourists arrested so far in those cases; and

(c) the steps taken by Government to
prevent commission of crimes by the
foreign tourists ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 1o
(c). The informafion is being collected
from the State Governments and will be

placed on the Table of the House on
receipt.
Loan For JuMmBo JeTs
*377. SHRI HIMATSINGKA :  Will

the Minister of TOURISM AND CIVII
AVIATION be pleased to state :

(a) whether Air-India has contracted a
loan of Rs, 24 crores for financing pur-
chase of two Boeing 747 Jumbo jets with
a consortium of 13 U.S. banks in New
York;

(b) the total cost of the Jumbo jets:
and

{c) when the jets are scheduled to be
delivered to Air-India under the contract ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Air-India has negotiated
for a loan of approximately Rs. 24.16
crores from 13 U.S, commercial banks,
but the contract has not been finalised yet.

(b) Rs, 48.20 crores for two Jumbo
Jets,
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(c) In case the negotiations succeed,
the aircraft are expected to be delivered
during the first quarter of 1971.

NatioNAL INTEGRATION CoUNCIL

+378. SHRI DEIVEEKAN .
SHRI ANBUCHEZHIAN :

Will the Minister of HOME AFFAIRS-
be pleased to state :

{a) whether Government have suggest-
ed the enlargement of the membership of

the National Integration Council to effec-
tively tackle the problem of communalism,
regionalism and linguism;

(b) whether the Prime Minister has
also written to the Chief Ministers of the
States in this regard; and

(c) if so. the reaction of the State

Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Yes, Sir.
(¢) The reactions of the State Govern-
ments are awaited,
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ASIAN  BROTHERHOOD

+*380. DR. RANEN SEN: Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether it is a fact that a U.S.
aided organisation called ‘Asian Brother-
hood’ has recently shifted its Headquarters
{rom South Vietnam to Calcutta;

(b) the aims and activities of this orga-
nisation;

(¢} whether it is a fact that this orga-
nisution has been receiving financiul aid
from the C.1LA.; and

(d) who are the main functivnarics of
this organisation at Calentta ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) 1o (d).
Facts are beine collected,

Batrewies ron LAC,

*38], SHRI KAMESHWAR SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Standard
butteries are used by LA.C;

(b) if so, the total number of batleries
purchased till now;

(¢) the total number of rejections with-
in the warranty period till now; and

(d) whether the faulty batteries were
replaced by the manufacturers and if not.
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the reasons therefor and the loss suffered
by LAC.?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir, on Dakota air-
craft,

(b) 970 during the period 1961-67.

(c) and (d). No warranty is tiwn by
manufacturers for these aircraft batteries.

Their supply is accepted .after inspection
and the batteries rejected in inspection are
returned to the manufacturers for replace-
ment or rectification of the defects,

LEAFLETS DISTRIBUTED BY A PLANE IN
GAUHATI

“382. SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that unidenti-
fied plane showered leaflets in Assam
prior to Gauhati trouble on the 26th
January, 1967 in which it was written
“Indians Quit Assam, Assam for Assa-
mese”; and

(b if wo, the details thereof ?

THE MINISTER OF HOME AFFAIRS
I{SHRI Y. B. CHAVAN) : (a) No, Sir,

(1 Does aot arise,

Exrensions 10 GOVERNMENT EMPLOYEES

‘383, SHRI YAINA DATT SHARMA:
Will the Minister of HOME AFFAIRS be

pleitsed o state

(a) whether it is a fact that Govern-
menl prants extension of service beyond
the age of SK years to a large number of
officers. particularly non-technical hands;

(h} Government's policy in this re-
gard; and

(¢} the total number of cases where ex-
tensions were  pranted  during the  last
two years calegory-wise 7

THE DEPUTY MINISTER IN THE
MINISI'RY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) : (a) and (b).
Instructions have been issued from time to
time laying down the principles gowvern-
ing the grant of exiension/re-employment



897  Written Answers MARCH,

to Central Government servants. Accord-
ing to those instructions extension/re-
employment should be granted only rarely
and in really exceptional circumstances.
Certain conditions have to be satisfied be-
fore extemsion or re-employment can be
granted under the cxisting orders. The
over-riding consideration is that it must be
clearly in the “public interest”. One of the
following conditions has to be satisfied to
bring a case within the ambit of public
interest  justifying extension/re-employ-
ment :

(1) That other officers are not ripe
enough to take over the job, or

(2) that the retiring officer is of out-
standing merit,

It has been decided that—

(i) No proposal for extension/re-
employment beyond the age of
superannuation should ordinarily
be considered;

(ii

—

Extension/re-employment may be
given only in very exceptional
circumstances, and in any event,
not beyond the age of 60 in res-
pect of non-technical/non-scieati-
fic posts and not beyond the age
of 62 in the case of scientific/

technical personnel,

In the case of honorary appomnt-
ments—e.g. appointments on the
Boards of Directors of Public
Sector Undertakings the limit
may be 65 years provided that
the appointment is really hono-
rary and does not carry any
substantial remuneration.

(iii)

(c) During the period 1-1-66 to 31-3-67,
extensions were given in 556 cases, Break-
up of extensions given during the last two
years category-wise is not readily available.
This infermation will have to be collected
from all the Ministries/Departments of the
Government of India.

AporTiION OF HINDI FOR STATE
ADMINISTRATION

*384, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
1o state :
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(a) which of the State Governments
have decided to switch on to Hindi in
their administration and which of them
have retained English; and

(b) which of the States have switched
on to the regional languages in their States
in their administration and in which lan-
guage they are communicating with the
Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
State Governments of Bihar, Haryana,
Madhya Pradesh, Rajasthan and Uttar
Pradesh have decided to switch over to
Hindi for their administrative work, State
Governments of Gujarat and Maharashtra
have decided to use Hindi for communica-
tion with the Central Government and
the States which have adopted Hindi as
their official language.

Nagaland has retained English. Andhra
Pradesh, Assam, Jammu & Kashmir.
Kerala, Madras, Maharashira, Mysore,
Orissa, Punjab and West Bengal have
provided for the continued use of English
for official purposes, besides regional lan-
guage, in the State,

(b) All States except Nagaland have in
some measure switched on to the use of
the respective regional language(s) in
their State administration,

Apart from Bihar, Madhya Pradesh.
Rajasthan and U.P. which have begun to
use Hindi also in communicating with the
Central Government, all other States use
English for their communications with the
Centre,

ARMED FOREIGNERS IN UNDERGROUND

NAGAs' CaMP
*385. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether it is a fact that armed
foreigners have been noticed at under-
ground Naga camp at Lai in the cease-
fire covered Mao sub-division of Manipur
during December last year and their in-
creased participation has been noticed in
Naga hostile activities since then; and
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(b) if so, the steps taken by Govern-
ment to prevent foreign interference in the
Naga affairs ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
There is no confirmation of such reports
which had appeared in the press, How-
cver, security posts have been established
along the border and intensive patrolling
is being undertaken to prevent infiltration
into our territory in this region.

ALLEGED CoONSPIRACY OF FOREIGN
MISSIONARIES

*386. SHRI D. C. SHARMA : Will the
Miaister of HOME AFFAIRS be pleased
10 state :

(a) whether a comspiracy by foreign
missionaries to convert thirty percent
population of the eastern region from
Nagaland to Kanyakumari to Christianty
and demand a Christian land on the pat-
iern of Pakistan has come to light;

(b) whether the same has been inves-
tigated into; and

(c) if so, the action taken in the mat-
ter.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir,

(b) and (c). Do not arise,
PAKISTANT INFILTRATION

*387. SHRI R. BARUA :

SHRI RAM AVTAR SHARMA :

DR. SURYA PRAKASH PURI:

SHRI ATAL BIHARI
VAJPAYEE :

‘SHRI SHIV KUMAR
SHASTRI ;

SHRI PRAKASH VIR
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the infiltra-
tion of Pakistani nationals in the border
States continucs unabated;
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(b) whether many Pakistani mationals
are at present over-staying in the country;
and

(c) if so, the preventive action taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir. The infiltration is on the decrease.

(b) Yes, Sir.

(c) Necessary steps have been taken
to ensure that Pakistani nationals leave
India within the period of validity of
their visas, Those who still try to overstay
unauthorisedly are prosecuted and deport-
ed. Suitable measures have also been
taken for detection and eviction of Pakis-
tani infiltrants and for prevention of fur-
ther infiltration. These measures broadly
consist of strengthening and increasing the
patrolling of the border.

ABOLITION OF CAPITAL PUNISHMENT

*388. SHRI RAMACHANDRA
ULAKA : Will the Minister of HOMF
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 641 on the
13th December, 1967 and state -

(a) whether the question of abolition
of capital punishment in India has since
been considered by the Law Commission;
and

(b) if so, the reaction of Govermment

thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) It is
still under the comsideration of the Law
Commission, .

(b) Does not arise.

COORDINATION BETWEEN RaiL aND Roan
TRANSPORT

*389. SHRI N, K. SANGHI : Will the
Minister of TRANSPORT AND SHIPPING
be pleused to state ;

(a) whether Government have any plan
to create a machinery for effective coordi-
nation between rail and road tramsport so
that both these modes of tramsport func-
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tion in a complimentary manner with each
other; and

(b) if so, the details of the machinery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT & SHIP-
PING (SHRI BHAKT DARSHAN):
(a) and (b). Coordination is being
effected through the Transport Develop-
ment Council, the Cabinet Committce on
Tourism & Transport and a Secretaries
Committee, apart from inter-Departmental
consultations. However, the Committee on
Transport Policy and Coordination i
made certain proposals in this regard.
which are under consideration,
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GRANT POk PROMOTION OF

- 2309, SHRI M. L. SONDHI: Will the
Minister of EDUCATION be pleased to
state :

{a) whether Government have made
any assessment of the scheme of giving
grants to States and voluntary institutions
to propagate Hindi;

(b) if so, the result thereof;

(c) whether it is a fact that when the
grants were refused, some States threaten-
ed eithér to close down Hindi teachers’

Hinmi
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training instilutions or resort to other
methods; and

(d) if so, the reaction of Government
in the matter ?

THLE. MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) and (b). Graus
to State  Governments  and  Voluntary

Hindi Organisations are given on a year-
to-vear busis for implementation of ap-
proved schemes relaling to propagation
wid  development of Hindi, It has been
desided 1o set up u Committee to review
the working of the various Centrally-aided
Schemes for propagation and dJevelopment
of Hindi,

(¢} and (d). Grants are given only to
non-Hindi speuking  States  for appoint-
ment of Hindi teachers and establishment
of Hindi Teachers Training Colleges.
Such grants are paid for a plan period.
The level of maintenance expenditure
reached at the end of a plan becomes the
liability of the State Government con-
cerned in the following plan and Central
assistance is admissible only for develop-
mental purposes in the subsequent plan.
The grant for Hindi Teachers Training
Collepes is admissible for a continuous
period of 5 years from the date of esta-
blishment, irrespective of the Plan period.
After the expiry of stipulated period of
five years, some of the State Governments
have either insisted on continuance of
Central assistance on a long term basis
or have set up new institutions by dis-
continuing the old ones, so that Central
assistance may continve. In respect of
such newly set up institutions the State
Governments have been requested to meet
the expenditure on their maintenance to
the extent of the level of expenditure
reached on the maintenance of the old
colleges,

IxpiaN  INSTITUTE oF RUSSIAN STUDIES

2310. SHRI M. L. SONDHI : Will the
Minister of EDUCATION be pleased to
state

(a) whether it is a fact that there is
provision of learning Russian language at
the Institute of Russian Studies in New
Delhi:
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(b) if so, whether the standard of exa-
mination held by that organisation is
lower than that of an examination con-
ducted by a university; and

(¢) if so, the steps Government pro-
pose to take to improve the standard of
examination of that Institute ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) Yes, Sir.
This Institute has provision for Russian
Studies only,

(b) A comparative study of the sylla-
bus and scheme of examination of the
one-year Intensive Course of the Institute
with similar courses of some other uni-
versitivs  has shown  that  the [Institute’s
course  imparts  better knowledge, of  the
Russian language, The Institute also con-
ducts u Three-year Course, No such fuci-
lities are provided by other universities.

(c) Docs not urise.

Purchase or Lanp By LErt CoMMUNISTS
IN CALCUTTA

2311. SHRI C. K. BHATTA-
CHARYYA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether, as published in Jana-sebak
ol the 3rd January, 1968 the Left Com-

munist Party has porchased a big plot of

lund worth about Rs. § lakhs in the Bevh-
hagan area of Calcutta during the Uniled
Front Government rule; and

th) where the money came from ?

THE MINISTER OF STATE IN THE
MINISTRY OFF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) @ (a)
Gowvernment have no such  information.

thy Dwes not arise,
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NaTioNAL HIGHWAYS IN ANDHRA PRADESH

2315. SHRI M. N. REDDY : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the total pumber and length of
National Highways in Andhra Pradesh at
the end of December, 1967;

(b) the length of single and double
lane carriageway of each National Highway
in the State; and

(c) the minimum grant or amount re-
quired annually for proper maintenance of
the National Highways in Andhra Pra-
desh 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Therc are five National
Highways in Andhra Pradesh, covering e
total length of 1,437 miles, as detailed
‘below :—

‘I:Jd;timl f)oublc __.‘:‘n;ml'—; Total

Highway lane lane  (milcs)
No (miles) (miles)

4 50 2 52

5 246 379 625

7 73 398 471

9 76 161 237

43 6 46 52

ToTAL 451 986 1,437

(c) The grant required for the proper
maintenance of National Highways varies
from year to year according to the condi-
tion of the National Highway, which de-
psnds on the soil, thickness of the payment,
the climate, traffic using the roads and da-
mage that may be caused by floods etc.

RELEASE OF AMOUNT FROM C.R.F, ror
ANDHRA PRADESH

2316. SHRI M. N. REDDY : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that a request was
made by the Andhra Pradesh Government
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in 1967 to release the grant of Rs. 10.5
lakhs from Central Road Fund (Ordinary)
Reserve; and Rs, 33.50 lakh from the funds
earmarked for the development of roads of
Inter-State and Economic Importance; and

(b) if so, the nature of the action taken
by Government on the above request; and
if no action has been taken so far, the rea-
sons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b), Presumably the Hon'ble
Member is referring to the construction of
a bridge across the river Sabari on the
Maredumille-Chintur Road. The position
is that in December, 1963, the Government
of India agreed to make a grant from
the Central Road Fund (Ordinary) Re-
serve to the Government of Andhra Pradesh
towards the cost of the construction of this
bridge, subject to a maximum of Rs. 10.50
lukhs; and the balance of the cost to the
extent of Rs. 12 lakhs was to be provided
by the State Government {rom their own
resources.  Subsequently, in April. 1966, it
was reported to the Government of India
that the estimated cost of the bridge had
increased to Rs. 44 lakhs. Since then, the
State Government have been pressing the
Government of India to meet the balance
of the cost also, viz,, Rs. 33.50 lakhs, under
the Central Aid Programme for the deve-
lopment of State roads of inter-State and
economic importance. But it has not becn
possible for us to accede to this request,
as the Central aid programme under the
Fourth Plan has not yet been finalised. The
Central aid will, therefore, be restricted to
a grant of Rs. 10,50 lakhs only from the
Central Road Fund (Ordinary) Reserve,
as already agreed.

HypERABAD-NAGPUR NaTIONAL HiGHWAY

2317. SHRI M. N. REDDY : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that Hyderabad-
Magpur National Highway at mile 36/7 is
not fit for use during rainy season; and

(b) if so, the steps taken to construct a
bridge on this point at Toopran river ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir; whenever the causeway across
the Haldi river near Toopran village gats
overtopped and causes interruption to
traffic.

{b) An estimate for the construction of
a high level bridge at this point is under
consideration.

INDIAN STATISTICAL SERVICE

2318. SHRI M. N. REDDY : Will the

Minister of HOME AFFAIRS be pleased
10 state :

{a) whether it is a fact that several
officers of the Indian Statistical Service have
preferred appeals against the ranks awarded
in the pradation list;

(b) whether these appeals are pending
disposal for more than three years;

(c) if so, the reasons therefor;

‘() the time likely to be taken for the
disposal of these appeals; and

(e) the number of officers, selected by
the U.P.5.C. between 1952 to 1963, who
were subsequently included in the Indian
Statistical Service and the dates of inclu-
siom 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Thirty-one
officers, out of a total pumber of 173 offi-
cers, appointed to various grades of the
Indian Statistical Service at the initial con-
stitution, represented against the placement
accorded to them in the select-list prepared
by the Union Public Service Commission,
under Rule 7 of the Indiap Statistical
Service Rules.

{b) Twenty-five representations have
since been considered and rejected. Six
representations are still under considera-
tion. These have been pending for more
than three years.

(c) The Union Public Service Commis-
sion to whom the representations were re-
ferred as and when received, derised the
Ministry of Home Affairs to examine the
representations and to refer to them only
those which merited the Commission’s con-
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sideration. The representations  were,
therefore, examined by the Home Ministry
and a self-contained reference was made
to the Commission. After this was done,
the Commission examined the representa-
tions with reference to their old records.
They called for further information which
had to be collected from the Ministries/
Departments where the officers were work-
ing. This is now being supplied to them.

(d) The Commission have to take a
decision on the remaining representations
apainst the recommendations of the origi-
nal Selection Committee under the Chair-
manship of a member of the UP.S.C. As
soon as the Commission's decision is re-
ceived, the representations will be disposed
of.

(e) 173 officers, who were holding
posts/holding liens on posts included in
the Schedule of duty posts of the Service
on November 1, 1961, were appointed to
various grades of the Service at its initial
constitution on February 15, 1964, after
screening by a Selection Committee headed
by a member of the UPS.C.

Officers appointed to posts encadred in
the service after Ist November, 1961, are
being considered- for appointment to the
appropriate Grades of the Service.

PurcHasE PRICEs O COPRA AND BETEL-
NUTS IN ANDAMAN

2319. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the minimum purchase prices of
copra and betelnuts prescribed from time
to time in 1967 by the Chief Commissioner,
Andaman and Nicobar Islands under the
provision of Andaman and Nicobar Islands
{Prolection of Aboriginal Tribes) Regula-
tion in the trade licences issued by him
under the same Regulation; and

(b) the actual prices at which Car
Nicobar Trading C y and N ie
Trading Company purchased copra and
betelnuts during 1966-67 and the quantities
purchased at these varying prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
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minimum purchase prices of copra and
betelnuts was fixed in the following manner :

Copra—Rs, 37.50 per 50 kgs.

Betelnuts—Rs. 110/- per 50 kgs.
However, the licensses are at liberty to
offer higher prices.

(b) A statement is laid on the Table of
the House. [Placed in Library. See. No.
LT—278/68]

CrrnzeNsHIP OF NEPALI MIGRANTS

2320. SHRI B. N, SHASTRI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether citizens of _Nepul migrated
to India are treated as citizens of lodia;

(b) if not, how they acquire Indian citi-
zenship; and

(c) the number of nationals of Ncpal
who have adopted Indian citizcnship in
1966-67 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No.
Sir.

(b) by naturalisation under section 6(1)
of the Citizenship Act, 1955, Nepali wives
of Indian citizens can also acgquirc Indian
citizenship by registration under section 5
(1)(c) of the Citizenship Act, 1955,

(c) One,

NATIONAL HIGHWAYS IN RAJASTHAN

2321. SHRI N. K. SOMANI : Will the
Minister of TRANSPORT AND SHIPPING
be pleased to state :

(a) whether it is a fact that the work
going on at the National Highways and
lateral roads in the Rajasthan border areas
has been very slow.

{b) if so, the reasons for the slow pro-
gress of work in the context of continued
hostility by Pakistan; and

(c) the time likely to be taken for their
completion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
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SHIPPING (SHRI BHAKT DARSHAN) :
(a2) and (b). The member is presumably
having in mind the work on National
Highway No. 11 and the strategic roads in
Rajasthan. The progress on National High-
way |1 is being maintained according 1o
the availability of funds and the work on
strategic roads is proceeding according 1o
schedule.

(c) Subject to the availability of funds,
the bulk of the work on the strategic roads
in Rajasthan is likely to be completed by
March, 1969. As regards the work on
National Highway No. 11, it is expected to
be completed within the next two financial
years,

NaTIONAL HIGHWAYS

2322, SHRI NANJA GOWDER : Will
the Minister of TRANSPORT ANID SHIP-
PING be pleased to state :

(a) the number and names of National
Highways and their mileage State-wise:

(b) the annual expenditure incurred in
respect of each Highway during the last
three years; and

(c) the expansion programme, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :

(a) A statement giving the requisite infor-
mation is laid on the Table of the House.
|Placed in Library, See No. 1.T-279/68].

(b) Statistics of cxpenditure incurred on
National Highways are maintained Statc-
wise and nor National Highwaywise, A
statement giving the Statewise details of the
expenditure incurred during the last thres
years is laid on the Table of the House.
[Placed in Library. See No. LT-279/68].

(c) The expansion programme of Nu-
tional Highways has not been  prepared
since the Fourth Plan has pot yet been
finalised.
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Kakinapa  Port

2324, SHRI1 G. S, REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether it is a fact that the useful
performance of the Kakinada port is not
likely to continue as the approach Chan-
nel between the inner port and anchorage
is gradually silting up due to lack of suit-
able drcdger;

(b) whether it is also a fact that at
present the loaded carpo boats are able
to ncgotiate the approach channel only
during high tide periods restricting the
duration of boat navigation to about an
hour a day;

(c) whether it is also a fact that on
the request of the Siate Government the
Union Ministry of Transport and Ship-
ping had informed them that the 2nd Pool
Dredger would be ready for allotment by
January 1968; and

(d) whether it is also a fact that un-
less the dredger with Rs, 10 lakhs for
maintenance is made available urgently,
the Government of Andhra Pradesh
would be forced to close the port next
year ?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAQ) : (a) to (b). Executive respon-
sibility for the development of Ports
other than Major Ports rests with the
State Governments concerncd. The Gov-
ernment of Andhra Pradesh who are res-
ponsible for the development of Kakinada
Port have reported that the chanmel bet-
ween the inner port and anchorage has
been subject to siltation for the last ten
vears. A subsidiary channel was found by
which loaded cargo hoats could negotiate
between the Ship and the shore only dur-
ing high tide for an hour ipn a day. The
State Governmemt approached the Centre
in November 1966 for the deployment of
one of the dredgers of the Minor Ports
Dredging and  Survey  Organisation for
carrying out dredging work at Kakinada.
It was then thought that the first set of
pipelines,  without which the dredger
could not be put to use, would be avail-
able by the end of 1967 and that the
Dredger could be sent to Kakineda to-
wards the end of that year. These pipe-
lines are yel to be received. The Govern-
ment of India are very much alive to the
problem of dredging at Kakinada and
would send one Dredger, as soon as pos-
sible, for dredging work at that port so
that it does not have to close down for
want of dredging.

Government of Andhra Pradesh
have proposed a sum of Rs. 10 lakhs
under “New Schemes” in the Annual
Plan for 1968-69 for dredging at Kaki-
nada. It is for the State Government to
provide this amount from their own re-
SOUrces,

The

NaTioNAL HiGirway WORKS IN  ANDHRA
PRADESH
2325. SHRI G. S. REDDI: Will the

Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the amounts sanctioned for original
works on the National Highway in
Andhra Pradesh during the First, Second
and Third Five Year Plans, the amount
spent and the reasons for reduced expea-
diture;

(b) the amount of grants given to make
up the back-log of the Third Plan and
the grants anticipated in the Fourth Plan;
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(c) the reasons to reduce the anticipat-
ed grants suddenly thereby making it in-
adequate even to discharge the commil-
ments already made; and

(d) the steps taken to meet the same ?

. THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND

SHIPPING (SHRI BHAKT DARSHAN) :

(a) The amounts sanctioned and spent

during the three Plan periods are indi-
cated below :

Rs. in lakhs

Sanctioned Spent

(1) First Five-Year Plan  190.59  77.64

(2) Second Five-Year Plan 280.77 357.10

(3) Third Five-Year Plan 169.70 389.09

The amount of expenditure depends upon
the tempo of the work from year to year
and the availability of funds.

{b) No allotment of funds is contem-
plated or given to any State to make up
the back-log of the Third Five-Year Plan.
In the case of Andhra Pradesh, there is
actually no back-log, as the total expen-
diture upto the end of the Third Plan
is much in excess of the total of the pro-
visions in all the three plans.

(c) and (d). The allotments made to
State Governments had to be reduced, be-
cause of the prevailing financial stringency
and the iutention was that the progress of

works should be adjusted to match the
funds available.
NaTionaL Hichway No. 7
2326. SHRI G, S. REDDI: Will the

Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) the number of the cross-drainage
works sanctioned and completed in con-
necting the link between the State Capital
and Rayalseema District on National
Highway No. 7;

(b) thu works relating to major bridges,
widening formation and Black Topping
and also approaches to Rangapur and
Tunga Bhadra bridge;

(c) the amount still outstanding to be
paid for these works;
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(d) whether any other works like
bridges and Black Topping sanctioned re-
main to be completed; and

(e) if so, the amounts needed for the
same and the action taken by Government
in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :

{(a) Out of 65 cross drainage works,
including major bridges, sanctioned at an
estimated cost of Rs. 125.28 lakhs, 32
works, costing Rs, 56.64 lakhs, have becn
completed.

(b) Out of 19 major bridges, sanction-
ed at an estimated cost of Rs. 100.05
lakhs 6 major bridges, costing Rs. 45.17
lakhs have been completed, An amount of
Rs, 30.55 lakhs has been sanctioned for
the widening of formation and black-top-
ping of this National Highway, The
approaches to Rangapur and Tunga
Bhadra Bridges have also been sanctioned

at an estimated cost of Rs. 21.89 lakhs
and Rs. 14,09 lakhs, respectively.
(c) to (e¢). Information is  awaited

from the State Government and will be
placed on the Table of the Lok Sabha in
due course.

BrinGEs Across GODAVERI

2327. SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) when the two bridges one at Ala-
muru and another at Siddantam across
Godaveri were constructed and opened for
traflic and at what cost;

(b) the amount spent for improving the
approach roads leading to these two
bridges;

(c) the works which remain unfinished
on this roule and the amounts required
for the same as per the request made to
the Central Government; and

(d) the amount likely to be released ?
THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :

(a) The two bridges, one at Alamuru
and another at Sidhantam, across the
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Gowthami and Vasista branches of the

Godaveri river on National Highway No. -

5 were completed and opened to traffic
on the 20th April 1967, estimated cost of
the bridges being Rs. 1.81 crores and
Rs. 94.19 lakhs, respectively.

(b) A sum of Rs, 68.28 lakhs was
spent upto March, 1966 against the ap-
proved estimated cost of Rs, 196.72 lakhs
for improving the approach roads includ-
ing C.D. works,

(c) and (d). A list of sanctioned
works on this route, namely National
Highway No. 5 in Andhra Pradesh, which
have not been completed, is laid on the
Table of the House. [Placed in Library.
Sec No, LT-280/68]. Against the demand
of Rs, 64 lakhs made by the Stale Gov-
ernment for the current ycar, an allot-
ment of Rs, 50 lakhs has been made.

* By-PAsS TO VISAKHAPATNAM

2328, SHRI G. S. REDDI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

{a) the total amount sanctioned for the
by-pass 1o Visakhapatnam town including
cost of land, cost of formation of the by-
pass and the cost of the bridge across
Mahadrigadda;

(b) the progress of the Railway over-
bridge at mile No, 4/8 of the road;

(c) whether it is a fact that the tenders
calked had to be cancelled due to pom-
receipt of sanction and when sanction was
received in 1967, there were no funds to
exccule the work; and

(d) whether this is not cisential to con-
nect Vizapg-Anantagiri-Arahu Road on the
North with the Natiomal Highway in the
South ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :

(a) Rs. 31.65 lakhs.

(b) The Railway overbridge at mile
4/8 of Mational Highway No. 5 is near-
ing completion,

(c) Yes, Sir.

(d) The comnecting link  between
‘National Highway No, 5 in the South and
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the Visakhapatnam-Anantagiri-Arahu road
is a part of this by-pass.
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(=) afz &, ot @ @wg #
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ME g
PARLIAMENTARY COMMITTEE FOR FIvi
Year PLANS

2331. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Admin-
istrative Reforms Commission has sug-
gested the creation of a Parliamentary
Committee to watch the progress of the
Five Year Plans ;:

(b) if so, whether the suggestion of the
Commission has been considered; and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Administrative Reforms Commission has
not yet submitted its final report on the
Machinery for Planning.

(b) and (c). Do not arise.

New ScHEME To REPLACE N.C.C.

2332, SHRI K. N. PANDEY :
SHRI S, K. TAPURIAH :
SHRI D. C. SHARMA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether there is any scheme to re-
place N.C.C. in the colleges with a new
scheme; and

(b) if so, the broad details of the new
scheme and when it is likely to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI

. BHAGWAT JHA AZAD): (a) and (b).
The Government is formulating a pro-
gramme of National Service and Sports
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and Games as alternatives to  National
Cadet Corps for university students. The
details of the scheme are being finalised,

MEepis For UP.S.C. EXAMMNATIONS

2333, SHRI HARDAYAI. DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have taken
necessary steps lo enable candidates ap-
pearing for WUPSC Examinations to
appear through the media of regional lan-
guages:

(b) if not. the time
likely 10 be done;

by which it is

tc) whether Government have decided
that the knowlcdge of neither English nor
Hindi should be compulsory at the time
of recruitment to the Central Services but
that the appointee shall acquire a work-
ing knowledge of Hindi or English during
the probation period; and

(dy whether Government have also
decided that an appointee to the Central
Services whose mother-tongue is Hindi,
must acquire a working knowledge of one
additional Indian Language besides Hindi
during the probation period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government decision to permit the use of
languages mentioned in the Eighth Sche-
dule to the Constitution as optional media
for the All India and Higher Central Ser-
vices examinations has been conveyed to
the U.P.S.C. The Commission have made
somc progress in the preparatory work
necessary for the introduction of these
languages as alternative media, at the
option of the candidates, for the Combin-
ed Competitive Examinations.

(b) Both the Government and the
Union Public Service Commission are
anxious to implement this decision as
catly as possible. Looking to the progress
so far made, Government feel confident of
a start being made, with the introduction
of these languages as optional media for
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same subjects at the Combined Competi-
tive Examinations to be held in 1969.

(c) and (d). No, Sir.

feselt & wodl WY frewar
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(1) siv &, s
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AIDED HIGHER SECONDARY SCHOOLS IN
DEeLHI

2336, SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION be
pleased to »tate :

(a) the number and names of aided
Higher Secondary Schools in the Union
Territory of Delhi whose Managing Com-
mittees have been suspended or supersed-
ed recently by the Director of Education
under the Delhi Administration;

(b) whether the Director of Education
is empowered under the Delhi Education
Code to suspend, supersede or in any
manner to interfere with the composition
of the Managing Committee to constitute
ad hoc Committee and hand it over the
powers to act as Managing Committee
and to nominate the Chairman of the ad
hoc Committee;

(c) whether the ad hoc Committee so
appointed has the power to form a new

Managing Committee; and

(d) if so, whether this is permissible
under the rules and regulations relating to
the registered  societies running the
schools 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The requisite information is being collect-
ed from the Delhi Administration and will
be placed on the Table of the Sabba in
due course.
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ALLEGED DISAPPEARANCE OF A BRITISH
NATIONAL

2337. SHRI VISWANATHA MENON :
SHRI UMANATH :
SHRI MOHAMMAD ISMAIL :
SHRI C. K. CHAKRAPANI :

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) whether the atiention of Govern-
ment has been drawn to the news item
published in the Blitz, 1968 Republic Day
number, that one alleged British fertilizer
cxpert who was staying here for about a
month and had talk with the Minister of
Petrolcum and Chemicals for setting 3
Fertilizer Plants in India, in collaboration
and had also met the Prime Minister at
the reception given by her M.Ps, sud-
denly disappeared from the country with-
out paying the hotel and other bills;

(b) if so, the name of the British
national and the total amount of the un-
paid billy

(¢} whether Government have taken up
the matter with the British Government;
und

(d) if so, their reaction in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. The attention of the Government has
been drawn to the news-item,

(b)' Complaints were received by the
Delhi Police that the British national
named Thomas Guest had left without
paying the bills of a local hotel amounting
to Rs, 11,491.93 and that of a firm own-
ing taxis to the extent of Rs. 12,093.73,
making a total of Rs. 23,585.66.

(c) and (d).
mination.

The matter is under exa-

ATTACK BY KUKIS
2338. SHRI DEIVEEKAN :
SHRI ANBUCHEZHIAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that 3 gang of
over 50 Kuki and Mizo hostiles equipped
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with automatic weapons attacked two
posts of the Village Volunteer Force and
Security Force in the Sadar Hills on the
border of Ukhrul sub-division on the 29th
January, 1968;

(b) if so, the casualties suffered by th:

Security Force and Village Volunteer
Fores:

(c) the steps taken to crush those hos-
tiles;

(d) whether any Mizos and Kukis were
arrested; and

(¢) whether the weapons in their pos-
session were of foreign marking or Indian
weapons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir. on 29th and 30th Jan,

{b) Nil
(c) and (d). Police have undertaken
intensive  search of the villages in the

area to apprehend the hostiles and  have
also intensified their patrolling. No arrests
have becn made so far,

(¢) No weapons were captured from
these gangs by our Security Forces and
hence there is no informatién regarding
their markings,
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BY PAKISTAMIS INTO Ragas-

THAN TERRITORY

INTRUSION:

2340, SHRI SHRI CHAND GOEL:
Wil the Minister of HOME AFFAIRS be
pleased to state

{a) whether it i~ a fact that _there has
heen frequent intrusion by Pakistanis into
Rujasthan  territory resulting in cases of
hidnappizs of Indian nationals;

{b) wheher it is also a fact that dur-
ing the list conflict with Pakistan about
18,006} people from the border migrated
to Pakistay and some of them were now
returning with false certificates; and

(c) whether it is also a fact that about
200 Musiims frem India went to Pakis-
tun on th: occasion of Id?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Only
u few cases of intrusion by Pakistani
nationals into  Rujasthan territory have
been reportad,

(b) Yes, Sir.
(c) No, Sir.
Tour oF MINISTERS ABROAD

2341, SHRI SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS be

Written Answers

924

pleased to state :

(a) the names of the Union Ministers
who visited foreign countries in December,
1967 and January, 1968;

(b) the purposes of their visits; and

(c) the foreign exchange spent on the
visits of the above Ministers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (c). The
information is being collected and will be
laid on the Table of the House.

wen | mfies: 1At anet g
wfqwwor

2342. ot frgrer few : wv we-
Wi WY 9g e A gar &9 o

(%) ®r 75 w= & fF oo aar
96 & § 5@ e ¥ e
q o gq W 0F ff, fawwr g
2 fewmaw, 1967 ® “fgge U F
oA aT; WK

(@) afz &, @ aoeTe & &8 aray
g A A g ?

- T Hat W ee-dar (@
faar o Ew) (%) S (@)
ST ATFTS F ATEIC IR GATATL
e q¢ At Ad §

PAK INFILTRATORS IN RAJASTHAN

2343, SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
10 state :

(a) whether it is a fact that hundreds
of Pakistani infiltrators have settled down
in the Jaisalmer district of Rajasthan;

(b) whether Government have carried
out thorough investigation about the ante-
cedents of these persons and are satisfied
that they would not be security risk in time
of war; and

(c) the pumber of such persons settled
down in the Jaisalmer District ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir.

(b) and (c). The number of such per-
sons found in Jaisalmer district is only 27.
‘They were all arrested and prosecuted. 12
of them have been convicted and are
undergoing sentence. The remaining 15 are
facing trial in the court.

KHosLA CoMMIsSION oN DEeLHI PoLICE

2344. SHRI P. P. ESTHOSE :
SHRI P. RAMAMURTI :
SHRI A. K. GOPALAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Khosla Commission ap-
pointed to look into grievances of the Delhi
Police has submitted its rcport; and

(b) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA): (a)
and (b). No, Sir. However, we have re-
cewved an Interim Report of the Commis-
sion. A copy of the report and the decisions
taken on its recommendations have already
been laid on the Table of the House.

FUNCTIONING OF COUNCIL OF SCIENTIFIC &
INDUSTRIAL RESEARCH

2345. SHRI GANESH GHOSH :
SHRI VISWANATHA MENON :
SHRI C. K. CHAKRAPANI :
SHRI E. K. NAYANAR :
SHRI PREM CHAND VERMA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Director,
Indian Association for Cultivation of
Science, Jadavpur in his Presidential uddress
at the 37th session of the National Academy
of Science at Ahmedabad on the st Feb-
ruary, 1968 ocriticised the functioning of
the Council of Scientific and Industrial Re-
search: and

(b) if so, Government’s reaction there-
to?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) According to
the Press Reports, the former Director of
the Indian Association for the Cultivation
of Science, Jadavpur appears to have stated
inter alia that (i) sophisticated institutes
have been set up under the Council of
Scientific and Industrial Research without
very clear objectives. (ii) Each National
Laboratory/Institute should be associated
intimately with the major relevant industries.
(iii) The C.S.LR. institutes and such other
bodies should restrict themselves to applied
research and that too in co-ordination with
the Government departments which would
directly benefit by such research.

(b) It is not correct to say that clear
objectives for the various National Labo-
ratories/Institutes of the C.S.ILR. have not
been laid down. It is the policy of the
C.S.LR. (i) to promote close association
of the laboratories with the concerned in-
dustries; (ii) to orient the work of its
Laboratories/Institutes towards applied re-
scarch. The research programme of .each
Laboratories/Institute is constantly kept
under review by its Executive Council with
a view to ensuring its effort being directed
to National needs. Experts and representa-
tives of Government Departments and In-
dustries are closely associated with the Exe-
cutive Councils of the Laboratorics as also
with the Governing Body of C.S.LR.

SECURITY ARRANGEMENTS ON  RAJASTHAN-
PAKISTAN BORDER

2346. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that adequai
security arrangements have not becen madc
on the Rajasthan-Pakistan border; and

(b) how far the security arrangements
have been strengthened in this region since
the last conflict with Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). Adequate security arrangements
have been made on the Rajasthan-Pakistan
border. These arrangements are periodically
reviewed and necessary readjustments or
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reinforcements made to meet the needs of
the border.

PURCHASE OF ALCOHOLIC AND NON-ALCO-
HOLIC DRINES BY INDIAN ARLINES CoRr-
PORATION

2347, SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the quantity and value of alcoholic
and non-alcoholic drinks annually purchased
by the Indian Airlines Corporation during
the last three years with the names of
suppliers and annual value of contracts
eiven to each;

(b) the amount collected aonually by
the sale of alcoholic drinks during the last
three years: and

(c) the names and designations of mem-
bers of the crew who were caught stealing
alcoholic drinks during the kst three years
and the punishment given to ecach ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH) : (a) A statement is laid on the
Table of the House. [Placed in Library.
Yee No. LT—281/68].

{b) The amounis collected were :—

1964-65 Rs. 64,907
1965-66 Rs. 43,205
1966-67 Rs. 31.409

{c¢) There was no such occasion,

Free anp CoMpuLsory EbucaTioN

2348, SHRI HARDAYAL DEVGUN:
‘Will the Minister of EDUCATION be
pleased to state :

(a) the names of the Union Territories
where frec and compulsory education for all
children until they complete the age of
fourteen years has not been provided for;

(b) what steps that Central Government
have taken to provide free and compulsory
education in union territories; and

(c) how much time is likely to be taken
1o fulfil the objective®
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THE - MINISTER OF STATE IN THE
MINISTRY OF EDUCATION : (SHRI
BHAGWAT JHA AZAD): (a) to (c).
Education for children upto class VIII has
already been made free in all the Union
Territories.  Efforts " are being made to
achieve the target of 100% schooling at
the Primary stoge in all the Union Terri-
tories before introducing compulsion. It
is proposed to provide for free and com-
pulsory education in all the Union Terri-
tories as early as possible.

CAseS PENDING IN HioH CourTs

2349, DR. RANEN SEN :
SHRI S, R. RANE:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases pending before
the various High Courts in India at pre-
sent; and

(b) the steps taken by Government to
ensure their speedy disposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
A statement showing the number of cases
pending in cach High Court on 31st De-
cember, 1967 is laid on the Table of the
House. [Pluced in Library, See No, LT—
282/68)

(b) A review of the state of work in
each High Court was recently carried out
and it was found that inadequacy of Judges
was the main cause for accumulation of
arrears in most High Courts. The other
contributory factors were delay in filling
up vacancies, lack of court accommodation
and utilisation of serving Judges on other
assignments such as Commissions of In-
quiry, etc., without providing replacements
for them in the High Courts. Remedial
measures have been suggested to the Statc
authorities for implementation,

ATTEMPT TO CREATE ‘NAXALBARI-LIKE
SiTUATION IN BrHAR

2350. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the abscond-
ing architects of' the Naxalbari movement
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are now busy in orgenising another ‘Naxal-
bari’ in Narth Bihar bordering West Bengal,
Nepal and Uttar Pradesh;

(b) Whether the Chinese hand in creat-
iog the trouble is clearly visible; and

(¢) if so, Government’s reaction in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Pacts are being ascertained from the Bihar
Government.

(b) The Peking Radio has been supporl-
ing Naxelbari-type movements in the rural
areas.

(c) Government are vigilant in regard
to the activities of the extremists,

VICE-CHANCELLORS' CONFERENCE

2351. SHRI RABI RAY :
SHRI JAGESHWAR YADAYV :

Will the Minister of EDUCATION be
pleased to state :

(a) whether a  Conference of Vice-
Chancellors of Hindi-speaking arcas took
place at Varanasi in the first week of Feb-
ruary, 1968; and

(b) il so, the decisions tuken in the said
Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) A Conference of
Vice-Chancellors not of any arca, but of
those interested in the production of uni-
versity level books in Hindi was held on
February | and 2, 1968 at Varanasi.

(b) Some of the recommendations made
by the Conference for consideration of uni-
versities and State Governments are as
below :

(i) Each University, should review,
and adopt in advance a programme
of change-over of the mediom of
instruction to the regional langu-
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age in different subjects, so that
the production of books for the
subjects could be linked to the
programme,
(ii) An  autonomous  organisation
should be set up at the state level
in cach State, with representatives
of all universities in the State, and
consisting largely of academicians
for organising the programme of
production of university level
books in Hindi.
(iii) The programme of production of
quality books for the university
level books should be financed
adequately by the State and the
Centrul Governments,
(iv) Appropriate incentives should be
given to teachers writing quality
books. including academic recogni-
tion to writer of good hooks.

(v) A Standing Committee of the
Conference was constituted with
one of the Vice-Chancellors as its
Chairman, to periodically review
and coordinate the progress of the
programme  for production of
boohs,

Cacutta TrRavway  COMPANY  INQUIRY
CoMMISSION

2352. SHRI RABI RAY: Will the

Minister of TRANSPORT AND  SHIP-
PING be pleased to state @

(1) whether the West Bengal Govern-

ment constituted a Tramway Inquiry Com-
mission and whether the said Commission

has submitted it report to  Government
recently; and

(bj if so, the main findings of the
report ?
THE DEPUTY MINISTER IN THE

MINISTRY OF TRANSPORT AND:
SHIPPING (SHRI BHAKT DARSHAN):
(a) and (b). The required information is
being collected from the Government of
West Bengal and will be laid on the Table
of the House, when received.
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SrupeNTs ¢ Fomeion COUNTRIES

2353. SHRIMATI SUSEELA GOPA-
LAN :

SHRI P. GOPALAN :
SHRI GANESH GHOSH :

Will the Minister of EDUCATION be
pleased to state :

(a) the total number of students studying
in the foreign countries with scholarship at
present;

(b} the name of the country and the
number of students in each country;

(c) the number of students studying in
foreign countries at their own cxpense; and

(¢Y the total amount of forcign ﬂcharﬁie
granted ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (c). The
number of students slud)’lng at present in
lareign countries with scholarships and at
their own ecxpense is not readily available.
However, the data on students who went
abroad in 1965-66 were analysed and il
was fcund that nearly 69% of the students
had gone abroad with scholarship or were
sponsored and nearly 31% of the students
hm! gone abroad at their own expense.

(b) The number of students abroad
countrywise as on 1-1-1967 is given in the
stutement laid un the Table of the House.
|Placed in Library. See No. LT-283/68]

(d) The total foreign exchange rcleased
during 1966 was Rs. 547 lakhs,

LANDING CHARGES ON  PasspNGERs TRAVEL-
LING ON ANDAMAN VESSCLS

SHRIMAT{ SUSEELA GOPA-

LAN :
SHRI K.

Will the Minister of TRANSPOR " AND
SHIPPING be pleased to refer to the reply
viven to Unstarred Question No, 5159 on
the 20th December, 1967 regarding landing
charges on passengers travelling on Anda-
man vessels and state :

(a) whether the information has
been collected:

2352

ANIRUDHAN :

since
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(b) if 50, the details thereof ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a)
Yes Sir.

(b) No landing charges are levied on
passengers travelling in the Andaman ves-
sels for landing in the Nicobar group ports.
However, boat hire charges are charged
from passengers for tramsporting them and
their luggage from ship to shore and vice
versa, as the ships anchor midstream due
to lack of jettics and berthing facilities. This
is in conformity with the practice being
followed by other shipping Compenies ope-
rating coastal services to ports where due to
want of berthing facilities ships have to
anchor midstream.

INDIAN  NEWSPAPERS

SUSEELA GOPA-

C.LA. MonTY FOR

2355. SHRIMATI
LAN :

SHRI P. RAMAMURTI :
SHRI A. K. GOPALAN :

Will the Minister of HOME AFFAIRS
be Pleased to refer to the reply given to
Unstarred Question No, 4022 on the 13th
December, 1967, and state :

(a) whether the enquiry regarding the
receipt of money by the Iodian newspapers
from the C.I.A. has since been completed;

(b) if so. the detuils thereof; and
(c) the action taken thercon ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRT
VIDYA CHARAN SHUKLA): (a)
to (c). The report is still under examima-
tion,

Laxp Pouicy 1N Devmn

2356. SHRI CHENGALRAYA NAIDU :
SHRI YAJNA DATT SHRAMA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that his Ministry
had cafled a meeting of officials of the Deti
Administration and representutives  of
DM.C. and NDM.C. to discuss the land
policy in Delhi;
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(b) if so, the subjects discussed; and

(c) the decisions arrived at in the Con-
ference ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (c). A meeting was held under the
Chairmanship of the Home Minister which

was attended among others by the Minister
of Works, Housing & Supply, Lt. Gover-
nor, Delhi and the Chief Executive Council-
lor, Delhi. It was convened to discuss
various aspects of land acquisition policy
in Delhi. It was agreed that acquisition
of land, both agricultural and non-agricul-
tural was inescapable under the Master
Plan and the expanding requirzments of the
urban population of Delhi. However cfforts
were to be made to ensurc that adequate
compensation was paid to thosc whose Jand
were acquired and that such compensaiion
was paid quickly.

MEETING OF Brurisi Depury HiGH CoM-
MISSIONER WITH KERALA Ciiié  MINISTER

2357. SHRI RABI RAY :
SHRT CHENGALRAYA NAIDU :

Will the Minister of HOME AFFAIRS
he pleased to state :

(a) whether Government are aware that
the British Deputy High Commissioner in
Madras, met the Chief Minister of Kerala
recently to apprise him of what is described
as a sense of insccurity among the British
mationals in Kerala; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)

Yes, Sir.

(b) The State Government have reported
that the British Deputy High Cammissioner
told the Chief Minister of Ka"‘ah that the
Jabour situation in Kannan Devan Hill Pro-
duce plantations had led to a number of
incidents threatening the life and property
of British personnel and sought Goverament
protection for them.

MARCH |
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COMMITTEE ON SHIP-BUILDING AND
SHIP-REPAIR

2359. SHRI DHIRESWAR KALITA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :
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(a) whether the Committee on  Ship-
building and Ship-repair has submitted its
report;

(b) if so, the main recominendations
contained in the report; and

(v) the decisions taken thereon ?

THE MINISTER OF TRANSPORT AND
SHIPPING (DR. V. K. R. V. RAO) : (a)
to (c). Presumably the Hon'ble Membcer
is referring to the recommendations of the
recent National Conference on  Shipping.
ship-building and Ports. The recommenda-
tions of the Conference for the development
of the ship-building, ship-repair and marinc
ancillaries industry are under consideration
of the Government. A statement showing
the main recommendations of the Confe-
rence with regard to ship-building urd ship-
repairs and ship ancillary industrics is laid
on the Table of the House. [Placed in
Library. See No, LT-284/68].

FHa AR F yAATEAT
=aanfedi & wImia
q aiqa
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foFawr & oY o9 AgemTe & arfusaw
afr & 77 & #1T 3% oavft 7F w=IWT
FEt foFar T §; @I

(@) ¥ s & faa@ -
Tl #T FAES aATd @A F IeW
¥ I fod wepadt dwwmw faifa
FHFTE?
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-9 WaTeg § wew wat (s
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¥ 288 AEAF A qqAATWL HY
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% wifs 7% waremi/fawwit #7 gear
FY AT ST I AT F
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ALteGtp C.LA. PAYMINTS TO PoLIcE
OFFICERS
2361. SHRI K. ANIRUDHAN :
SHRI UMANATH :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether Government are aware of a
complaint made by some Legislators to the
Chicf Minister of Maharashtra that a num-
ber of senior Police Officers receive regular
monothly payments ranging from Rs. 1,600
to Rs. 3,000 from the C.LA.; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOML AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)

The Government of Maharashtra have
stated that no such complaint was received
by the Chief Minister.

(b) Does not arise.
MEETING OF VIGILANCE COMMISSIONERS IN
HYDERABAD
2362. SHRI K. ANIRUDHAN :
SHRI P. GOPALAN :
SHRI UMANATH :
Will the Minister of HOME AFFAIRS be

pleased to state :
(a) wbether a meeling of the Vigilance
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Commissioners was held at Hyderabad in
January, 1968;

(b) if so, the recommendations made at
the meeting; and

(c) the steps taken by Government to
implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

{b) and (c) : The main purpose of the
meeting was to cnable the Vigilance Com-
missioners to exchange notes about their
experiences and to discuss problems of
mutual interest, The discussions were of
a purely informal nature and no formal re-
commendations have been made,

uF fafg

2363 3o Wo @MY : WT
fmarr weft a7 s@Tv €Y T4 w4 fn

(%) =T Uw oFar AR W
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wwl F faw o afafem fafe
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AFRODRUME OPERATORS

2364. SHRI P. GOPALAN :
SHRI K. M, ABRAHAM :
SHRI A. K. GOPALAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
5077 on the 20th December, 1967 and
state :

(a) whether Government have considered
the proposal to relax the cducational quali-
fication of non-Matric acrodrome Operators
Il for promoting to Acrodrome operators
erade I; and

(b) if so. the decision taken ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
S5INGH) : (a) and (b). Yes Sir. Govern-
menat have decided that non-Matric Acro-

drome Operators Grade Il may be consi-
dered eligible for promotion to the grade of
Aerodroms Olpcrator Grade [ provided
they satisfy the other condition for eligibi-

lity, i. ¢. they successfully undergo the
Training

training 4t the Civil Aviation
Centre.

o feam Wt 19 av A

oot & g W
WEATY WIAR-wAT

2365. »} TATW WEIE : ¥WT UL
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(®) FETTE e qar O v
T ¥ g F wgher T
el UF IEde 9T g § 3H g
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(7) ww 7E Fzam 1
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2367. SHRI P. P. ESTHOSE :
SHRI NAMBIAR :
A. K. GOPALAN :

Will the Minister of HOME AFFAIRS be
pleased to state :

{a) thz names of political parties which
have their own volunteer force; and

(b) the strength of volunteers, party-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). The information is being collect-
ed. N

OWERSTAYING OF AN AMERICAN NATIONAL

2368 SHRI P. P. ESTHOSE :
SHRI MOHAMMAD ISMAIL :
SHRI C. K. CHAKRAPANI :
SHRI HEM BARUA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Government
has- been drawn to the news item published
in the “Patriot”, dated the 28th January,
1968 that a foreign national staying in
Assam with American Passport whose re-
sidential permit expired on the 31st Decem-
ber, 1967 is still continuing to stay;

(b) if so, the name of the person and
purpose of his stay;

(c) whether Government have asked him
to leave the country;

(d) if so, whether the order has been
complicd with; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFFAIRS (SHRI

1889 (SAKA) Written Answers 940

VIDYA CHARAN SHUKLA): (a)
and (b). Government have seen the re-
port.

The foreign national referred to is Mr.
M. W. Chapman, Managing Director,
Assam Safaris (P) Ltd, which arraoges
conducted tours in Assam. He is a British
national and as such does not require to
take out a residential permit. However, his
restricted area permit for staying in Assam
is reported to have expired on 21st Decem-
ber, 1967. His application for reoewal of
that permit is under the consideration of
the Staute Government,

(c) No, Sir,
(d) and (e). Do not arise,

GANDHI HARLIAN VIDYALAYA, MADANGIR
(DeLID)

2369. SHRI P. P. ESTHOSE :
SHRI BHAGABAN DAS :
SHRI K. RAMANI :

Will the Minister of EDUCATION be
plcased to refer to the reply given to Uns-
tarred Question No. 4000 on the 13th
Dccember, 1967 and state :

ta) whether the Standing Committee of
the Delhi Municipal Corporation has com-
pleted the investigation about the alleged
cmbezzlement of funds in the Gandhi Hari-
jan Vidyalaya, Madangir, New Delhi;

(b) if so, the details thereof; and
(c¢) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The matter has been under the consideration
of the Dethi Municipal Corporation sisce
December, 1965,

Demanps or EMPLOYEES ofF Derm UNi-
VERSITY
2371. SHRI GANESH GHOSH :
SHRI SATYA NARAIN SINGH :

Wil the Minister of EDUCATION be
plcased to state :

(a) whether it is a fact that the mon-
teaching employees of the Delhi University
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and affiliated colleges are agitating for their
demands;

(b) if so. what are their demands; and

(c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b). A
statement of demands received by the Uni-
versity from the University & Collages
Karmchari Union, Delhi, is laid on the
Table of the House. [Placed in Library.
See No. LT—285/68].

(c) The University being a  statutory
autonomous body, the question of Govern-
ment taking any steps does not arise. The
University authorities have, however, re-
ported that a Committee has been appointed
by the University to look into the gricvances
of the employees.

HoME MINISTER's VisiT To Goa

2372, SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have imple-
mented all the assurances given by the
Home Minister during his visit to Goa;

(b) the representations made by Goans
during his visit; and

(c) the progress made in solving their
difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
1o (c). The Home Minister during his visit
to Goa received a number of representa-
tions, some of purely local character; and
also met the leaders of public opinion who
explained some of the problems and diffi-
cultics of Goa. Home Minister assured
sympathetic consideration of these problems
by the Central Government. These are
being attended to.

PERSONS ARRESTED NEAR PARLIAMENT
House, New DELHI

2373. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of persons arrested
during the last six months within the juris-
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diction of Parliament House by the Delhi
Police on Charges of defying Section 144;
and

(b) the number of cases proved by the
Police in the Courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA): (a)
391 persons in 40 cases, were arrested during
the period from 1-8-1967 to 31-1-1968 in
the vicinity of the Parliament Housc.

(b) All the 40 cases were challenged in
Courts and all the accused were convicted.

REPORTS FROM STATES ON Law anp ORDER

2374. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are  receiving
periodical reports from the States with res-
pect of “Law and Order™ situation; and

{b) if so, the action taken in such

matters by Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). The Central Government receives
from the State Governments periodical re-
ports of 3 general character which include
a review of Law and Order situation. These
reports arc mainly for the information of
the Government and appropriate action is
taken us and when necessary.

MaHa AN COMMISSION

2375, SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the expenditure incurred as a result
of the appoint t of the Mahajan Com-
mission to go into the border disputes of
Mysore, Maharashtra and Kerala;

(b) whether this expenditure has been
met by the Central Government alope or
shared by the concerned State Governments;

(c) the time taken by the Commission
in submitting its report; and
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(d) the time stipulated at the time of
appointment of the Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Rs. 1.44,553.30 during the years 1966-67
and 1967-68.

(b) The expenditure has been met by the
Central Government alone.

(c) Nearly 9% months.

(d) No time limit was stipulated.

PURCHASE OF SUPARI, CANDY ETC, FOR AIR
INDIA

2376, SHRI BABURAO PATEL : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to slate :

(i) the quantity and value of candy,
supari. colton plugs, tooth-picks, dry to-
wels cte., served on the aircraft by Air
India year-wise during the last 3 years;

(b) the numes of suppliers with the
amount of annual contracts given to each
supplicr during the last 3 years and the
manner in which these contracts were given
und if given without tenders, the reasons
therefor;

(c) whether any stock regislers are
maintained for issuing or receiving poods
before or after each flight;

(d) whether these registers arc inspected
by uny authority; and

(c) whether the crew of aircraft were
caught taking home the left-overs or selling
them to the airport restaurants during the
last three years ?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (DR. KARAN
SINGH) : (a) and (b). A statement is
laid on the Table of the House, [Placed in
Library. Sce No. LT—286/68].

(c) and (d). Yes, Sir.
(e) No, Su‘
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PURCHASE OF ALCOHOLIC AND NoN-ALCO-
HOLIC DRINES BY AIR INDIA

2377. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the quantity and value of alcoholic
and non-alcoholic drinks annually purchased
by the Air India during the last three years
with the pames of suppliers and ennual
value of contracts given to each;

(b) the amount collected annually by

sale of alcoholic drinks during the last
three years; and
(c) the and designation of mem-

bers of the crew who were caught stealing
alcoholic drinks during the last three years
and the punishment given to each ?

THE MINISTER OF TOURISM AND
AVIATION (DR. KARAN
SINGH) : (a) A statement is laid on the
Table of the House. [Placed in Library.
Sce No. LT—287/68].

(b) the amounts collected during the
Iast three ycars are given below :—

1964.65 Rs. 7,75,950
1965-66 Rs. 8.54,219
1966-67 Rs. 12,27,487

These amounts include the sale proceeds
of cigarettes also.

(c) There has been no such incident,

ABULITION OF PRIVY PURSES

2378. SHRI BABURAO PATEL :
SHRI RAM AVTAR SHARMA :
DR. SURYA PRAKASH PURI:
SHRI ATAL BIHARI
VAJPAYEE :
SHRI SHIV KUMAR SHASTRI :
SHRI PRAKASH VIR SHASTRI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the present stage of negotiations with
the Princes regarding the abolition of their
privy purses and privileges;

(b) whether it is a fact that the Princes
have threatencd legal action if Government
interfere with their privy purses by am
executive action;
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(c) whether it is a fact that several
Princes have agreed to  surrender their
privileges totally, if their privy purses are
not touched; and

(d) when Government arc likely to take
some definile decision in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
At the second meeting with the Rulers on
26th December. 1967 the Home Minister
conveyed to them Government's intention
to abolish privy purses and privileges of
Rulers. The Rulers’ reaction to this is
awaited.

(b) Government have nol received any
communication from the Rulers in this

regard.
{c) No, Sir.

(d) It ig not possible at present to indi-
cate a precise time for the final decision.

ENTERMNG OF POLICE IN BaNGALORE UNIVER-
s1TY CAMPUS

2379. SHRI NAMBIAR :
SHRI VISWANATHA MENON :

Will the Minister of EDUCATION be
pleased to state :

{a) whether it is a fact that Police entered
the campus of the Bangalore University on
the 22nd January, 1968 without the per-
mission of the Vice-Chancellor started firing
and beat the students;

(b) if so, the total number of students
and teachers injured; and

(c) whether the Central Government
have asked the State Government for a
judicial enquiry ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (u) and (b). The
Government of Mysore have informed that-
the Police could not take the permission
of the Vice-Chancellor before entering the
Bangalore University Campus as some

i had suddenly entered the campus
after pelting stones at pasting cars and had
to be prevented from committing further
amischief, It is not a fact that Police sud-
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denly started firing and beating students.
The Police fired in the air to scare the
crowd without any casualty, When all
other efforts failed, the Police used some
minimum force to disperse the crowd. This

resulted in injuries to 21  teachers and
students.
(c) Mo, Sir. The matter primarily con-

cerns the State Government of Mysore,

INDIAN SHIPPING

2380. SHRI NAMBIAR :
SHRI MOHAMMAD ISMAIL :
SHRI VISWANATHA MENON :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to dhe reply
given to Unstarred Question No. 4995 on
the 20th December, 1967 regarding the
Indian Shipping and state :

(a) whether the information has sincc
becn collected; and

(b) if not, the reasons for delay

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAOD) :
(a) and (b). The requisite information has
since been collected and the  assurance
given in reply to unstarred question No.
4995 on 20th December, 1967 iy being
fulfilled separately. The information s as

follows :—
i (Year Percentage
Trade 1966-67) share
Total of
cargo Indian
handled Shipping
by
Ports
{Tonncs)

1 2 3
Overseas trade . 4,06,47,582 141%
Coastal tradein

dry cargo 25,72.593 100-0%
Coastal trade in
oil cargo 30,19,369 21-4%
PormcaL PENSIONS
2381. SHRI HIMATSINGKA : Will

the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that while there
is a proposal to abolish privy purses amd
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privileges of the former rulers and their
deacendants, there are several descendants
of the former ruling families who have been
drawing pensions for over 150 years which
are not covered by the proposed scheme for
abolition of such princely privileges;

(b) if so. Government's decision with
regard to the abolition of these pensions;
and

(c) the annual amount spent from the
Central Exchequer on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
10 (c). Government have taken a decision
in principle to abolish privy purses and
privileges of Rulers as defined under article
366 clause (22) of the Constitution. The
question of political pensions on which at
present gbout Rs. 23 lakhs are spent per
annum bas not been fully considered so
far.

DEVELOPMENT OF AECRODROMES FOR
Jusmao JeTS

2382, SHRI HIMATSINGKA : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to slate:

(a) the steps taken by Government to
develop acrodromes in the Country to
make them fit for the landing and take off
of the jumbo jets;

(b) the names of the aerodromes
which are being developed for the pur-
pose; and

(c) the details of the scheme and the
cost thercof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c¢). A Committee
under the chairmanship of Shri J. R. D.
Tata, is considering the requirements of
the four intcrnational airports at Delhi.
Bombay, Calcutta and Madras, in the
context of introduction of Jumbo jets and
S5Ts. The interim report of the Commit-
tee is expected shortly,

Harvana, H. P. aAND PunJAB ENGINEER-
ING STUDENTS' STRIKE
2383. SHRI BHAGABAN DAS :
SHRI SATYA NARAIN
SINGH :
SHRI K. RAMANI :
Will the Minister of EDUCATION be
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plea?ed to state ;

(a) whether it is a fact that the Engi-
neering and  Architecture studenta of
Haryana, Himachal Pradesh and Punjab
went on indefinite strike on 16-1-1968 for
their demands;

{b) if so, what are their demands; and

{c) the steps taken by Government to
settle the dispute ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The main demand of the students
is that adequate employment opportuni-
ties zhould be provided for techmical per-
somnel.

(c) Various measures to utilise the

services of technical personnel are under
consideration,

TiHArR Jaw, Dersr

2384, SHRI P. C. ADICHAN : Wwill
the Minister of HOME AFFAIRS be
pleased to state,

(a) whether there is any proposal to
reorganise the Tihar Central Jail in Delhi;
and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) No Sir. Efforts arc being made how-
ever to implement the recommendations
of the Dulat Commission,

Latin Ciarce IN KURUKSHETRA
UNIVERSITY
2385. SHRI SATYA NARAIN SINGH :
SHRI P. RAMAMURTI :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether there was a lathi charge
on the students of Kurukshetra University
on the 10th January, 1968;

(b) if so, the number of students in-
jured;

(c) whether Government have ordered
any judicial enquiry; and

(d) if not, the reasons therefor ?



949  Written Answers MARCH, 1, 1968 Written Answers 950

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,

(b) 8.
(c) No, Sir.

(d) The matter was enquired into by
senior officers. The Government of Har-
yana came to the conclusion that a judi-
cial enjuiry was not warranted having re-
gard to the circumstances of the case,

et miedi &) qafigr dean
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Tt dWX W w1 w9 o g,
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wgwmar T F ¥ fod &w ¥ fafow
WAt & faweni & agger § weRrae
&t Ffaw =7 2 fogr & 1 A qra
A7 3+ &ar< fiwar v wex-wwg T AT
FA #oaqAr-aer AT # -
ACAFAT & FTATC ATAH[ATHET &
faq v e mar
SeECRET MEETING OF MARXISTS IN
CALCUTTA

2389. SHRI C. K. BHATTA-
CHARYYA ;: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that on the
18th November, 1967 the police arrested
some Communist leaders and workers
while they were engaged in a secret meet-
ing at 106, Ultadanga Main Road, Cal-
cutta; and

{b) whether it bhas been found from
the papers seized in this connection that
they were planning sabotage and conduct-
ing guerilla war 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(h) No. Sir.

e wAwAT AT
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LATERAL Roap ProJECT IN BuAR

2394, SHRI BHOGENDRA  JHA:
Wiil the Minister of TRANSPORT AND
SHIPPING be pleased to statc :

(a) whether it is a fact that the Union
Government are financing the Lateral
road project in Bihar;

(b) whether Government are aware that
there is a wide gap between the quantity
of stone metal chips and boulders borne
on the account and paid for and actual
quantity available at site;

(c) whether the freight charges and
carriage bills for the above materials were
puid on the basis of the ficticious quantity
shown on the accounts; and

(d) if so, the action taken in the mat-
ter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir,

(b) to (d) All works pertaining to the
Lateral Road Project in Bihar are being
executed by the State Public Works
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Department, Therefore the required infor-
mation is being collected from the State
Government and will be laid on the table
of the Sabha in due course.

Freiout RaTes

2395, SHRI BHOGENDRA JHA :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to refer to the re-
ply given to Starred Question No, 209 on
the 22nd November, 1967 and state :

(a) whether the Director General of
Shipping has completed the detailed exa-
mination of the specific cases of prohibi-
tive freight rates;

(b) whether the Shippers' Council have
sent comprehensive suggestions; and

(c) if so, the steps taken by Govern-
ment thereon 7

THE MINISTER OF TRANSPORT
AND  SHIPPING (DR. V. K, R, V.
RAO) : (a) Yes, Sir. The Director Gene-
ral of Shipping has completed detailed
examination of the specific caves cited by
the All India Shipper’s Council and have
initiated remedial action, where necessary.

(b) Not yet,

(c) Does not arise,

A Crasit ENQumy

2396. SHRI BHOGENDRA JHA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Starred Question No. 205
on the 22nd November, 1967 and to
stale ;

(a) whether the air crash of an aircraft
of the Delhi Flying Club has since been
investigated;

(b) if so, the result thereof; and

(¢) if not, the reasons therefor and the
time by which it is to be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir,

(b) The aircraft crashed as a result of
a stall followed by a spin, at a time
which was insufficient to permit recovery.

A copy of the report on the investiga-
tion of this accident has been sent to the
Parliament Library.
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(c) Does not arise.
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BorDER SECURITY FORCE IN WEST
BeNGAL

2400. SHRI VISWANATHA MENON :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) the total strength of Border Security
Force that has been sent to West Ben-
gal during the period from the 15th Sep-
tember to 31st  December, 1967 to rein-
force the State Police Force;

(b) whether a good length of our bor-
der was ungnarded as a result thereof;

(c) the total strength of Border Security
Force as on the 1st October, 1967;

(d) whether uny complaints and re-
ports have been received against the said
force while employed in West Bengal:
and

(c¢) if so, the nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) Some units from the Reserve contin-
gents of the Border Security Force, which
could be sparcd without detriment to
their primary dutiecs on the border
security, were sent to West Bengal during
the period from the 15th September to
31st December, 1967,

(c) It will not be in the public interest
lo disclose the strength,

(d) No, Sir.
(e) Does not arise.

DeveLopMENT oF KoNark ror Toumsm

2401. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
state :

(2) whether Government propose to
develop Konark as a national attraction
for Tourism in the Eastern Region of India
in view of its uniqueness in sculptural
art and architectural and location close to
the Sea:
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(b) if not, the reasons therefor;

(¢) whether Konark was visited by the
Minister who recently toured different
parts of India for selecting such special
tourist spots; and

(d) the special facilifies provided so
far to attract tourists to Konark in
Orissa 7

THE MINISTER OF TOURISM AND
CIVI.  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) Does not arise,

(c) The Minister intends to visit Kona-
rauk at a convenient date as early as pos-
sible after the current session of Parlia-
ment.

(d) A Tourist Bungalow (Class/T) has
been put up. Another Tourist Bungalow
(Class 1I) is under comstruction and is
expected to be ready soon,

MemiuM or INSTRUCTION IN Omissa

2402. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of EDUCA-
‘TION be pleased to state :

(a) whether medium of higher educa-
tion including university through Regional
|.anguage is proposed to be introduced in
the State of Orivsa from the next acade-
mic year; and

(b) the assistance asked for and what
is the amount sanctioned by the Govern-
ment to enable this introduction in proper
lime ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) The planning and
phasing for the change-over of the
medium of instruction to the regional lan-
cuages according to the decision taken at
the last Vice-Chancellors’ Conference, is
to be determined by the universities them-
selves,

(b) Central assistance is intended to be
given to the States for production of uni-
versity level books in regional languages
to facilitate the change-over in tho me-
dium of instruction. Any proposal in this
respect has not so far been received from
the State Government of Orissa,
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DeVELOPMENT OF PORTS ON THE EasTBaN
AND SOUTH-EASTERN Coast

2403. DR. RANEN SEN: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether the plans to modernise and
develop four ports on the esstern and
south-eastern coast and develop the ore-
handling facilitics there to meet the likely
increase in Japanese demand for irom-ore
have been finalised;

(b) if so, the main features thereof; and

(c) the total expenditure expected to
be incurred by the Centre in this res-
pect ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.” K. R V.
RAO): (a) to (c) Presumably, the
Honourable Member has in mind the
four ports—Calcutta, Paradip, Visakhapat-
nam and Madras through which large
take place. The details of the facilitles al-
ready provided and are proposed to be
provided at these ports for catering to the
requirements of increased irom oro ox-
ports are as follows :— .

Calcutia :
A new enclosed Dock System, estimated
to cost about Rs. 40 crores, is being

constructed at Raldia, 65 miles from Cal-
cutta down the river Hooghly. The Dock
system, which will consist of seven berths,
will include one berth exclusively for iron
ore which will be provided with a modem
iron ore loading plant with a capacity of
3000 tonnes per hour to cater to an an-
nual export of about 3 million tonnes per

. The estimated gost of providing
the iron ore berth is about Rs. 63 lakhs.
The ore loading plant is estimated to cost
Rs. 2.13 crores. The Dock is under cons-
truction and is expected to be completed
carly in 1971. Contract for the supply of
the ore loading plant is expected to be
awarded shortly,

Paradip :

The first stage development of Paradip
port consisting of one iron ore berth and
a mechanical ore loading plant of capa-
city 2500 tonnes per hour to cater to ap
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export of about 2 million tonnes per
annum has been completed, The total esti-
mated expenditure on the development of
Paradip Port is Rs. 23.51 crores of which
the expenditure on the iron ore berth is
Rs. 1.09 crores and Rs. 220 crores on
the ore loading plant.

The second stage development envi-
sages the widening of the turning circle to
cater to 60,000 DWT ships as  wagainst
50,000 DWT ships being catered to at
present and augmenting the ore handling
facilities from 2 million tonnes per annum
to 4 million tonnes per annum by the
addition of a reclaimer und a ship-loader.
‘This is under consideration,

Visakhapatnam :

There are at present two iron ore berths
and a mechanical ore loading plant with
a capacity of 4.5 million tonnes per
annum, [t is proposed to carry out the

certain improvements and modifications to
the plant to step up its capacity to 6 mil-

lion tonnes per annum.

The feasibility of dcveloping a second
port facility on the east coast cither at
the existing Visakhapatnam Port or at
Gangavaram, seven miles south of Visa-
khapatnam, to cater to the export of about
10 to 12 million tonnes of iron ore from
Bailadilla per annum is under technical
investigation. The feasibility report is ex-
pected by the end of March 1968 after
which a decision will be taken by Gow-
ernment about the location of the new
port facility and the investment to be
made,

Madras :

A new outer harbour (ore~cum-oil
dock) is under construction and is ex-
pected to be completed by the end of
1968. The outer harbour is designed to
handle 77,000 DWT ships in the initial
stage and 100,000 DWT ships ultimately.

It is proposed 1o instal at the outer
harbour a modern mechanical ore load-
ing plant with a capacity of 6000 tonnes
per hour to handle about 5 million ton-
nes of iron ore per annum, Consultants
have been engaged by the Port Trust to
prépare the project report for the ore
handling scheme. The Consultants have
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very recently submitted the project rc-
port to the Madras Port Trust. The Port
Trust will, after studying the project re-
port, submit necessary proposals to Gov-
ernment for sanction before taking up thc
execution of the project. The pew iron
ore handling facilities are expected to bc
commissioned by the end of March 1971.

The total estimated cost of the outer
harbour scheme is expected to be about
Rs. 17.75 crores of which about Rs. 9.54
crores will be on the provision of thc
mechanical iron ore handling facilities.

‘TECHNICAL STAFF REGISTER

2404. SHRI MANIBHAI J. PATEIL :
Will the Minister of EDUCATION bc
pleased to state :

(a) whether the C.SIR. have decided
to revise the technical staff register;

(b) whether this cegister is different
from the Scientists’ Pool; and

(c) the methods by which the technical
personnel and engineers in the counmtry
are absorbed gainfully ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) Yes, Sir.
The National Register of Scientific &
Technical Personnel is being revised,

(b) Yes, Sir.

(¢) The various steps taken by the
C.S.ILR. to assist technicil personnel and
cnginecrs in finding employment are as
under ;

1. A monthly *“Technicul Man Powcr
Bulletin” is published giving particu-
lars of persons who are availablc
for employment, About 3,000 copies
of the bulletin are distributed frec
to the various employing organisa-
tions to facilitate utilisation of such
persons,

2. Suitable candidates are recommended
in response to requirements notificd
to the CSIR by employers and re-
cruiting bodies,

3. The CSIR also scrutinises advertise-
ments appearing in important news-
papers and makes recommendations
of registrants with appropriate quali-
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fications for consideration against
these advertisements,
4, By temporary placcment of qualified
scientists, technologists, engineers and
doctors especially those returning
from abroad in the Scientists' Pool.

ARCHAEOLOGICAL. EXPEDITION ™ GUJARAT
CoasTAL PLAIN

2405, SHRI MANIBHAI J. PATEL:
SHRI BISHWANATH ROY :
Will the Minister of EDUCATION be
pleased to state :

(a) whether an Archaeological cxpedi-
tion cxploted the coastal plain of Gujarat
recently; and

(b) if so, the findings of the expedi-
tion and importance thereof and the cx-
penditure incurred thereon ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir.
(b) The cxpedilion's main objeclive

was Lo invesligate the southern extension
of the Harappa Culture but during the
course of the project it discovered 26 new
sites ranging from Middle Stome Age 10

late medieval periods, including some
ancient ports. The expedition also col-
lected  valuable geomorphological  data

particularly in  the lower Narbada and
Tapti, and the estuaries of the Ambika.
Auranga, Damanganga, Kim, Par and
Purna  rivers, The most important dis-
covery made by the expedition is the luie
Harappan sile at Maulwan, 4 km, north
of Dumas, Disirict Surat. The site has
yielded potlery painted with black pig-
ment over a red surface similar to that
recovered from the Saurashira region,

The expenditure incurred on the cxpe-
dition is Rs, 567/-.
AT AFF ALTHA
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7= 791 § 77 Ty § et 3fz O
Y T g

(@) fao af 9% fran aiew
R 4 A 3Ad At odeT faed

4,

(7) = gl N 1@ AT A oFA
I qAT T FT AT AT § AT AT
T4 & fepaet 3y T4 =g €1 1 A
2 &

(w) 2w & fafe & aaar fazem
T ¥ fFr dew W ¢ E AR
WY guaNTT geET A sty § R
o greer &t o Ay g £ 7

qizA a7 F@fre Igaw R
(10 wvifag) : (F) 3w & 221
sprfea grew § R g9 16,426
e § | armi 3t aet & e
ardatas A faoft ST dat F s

MARCH 1, 1968

Written Answers 966

srfom v fraforrdie srdermei &
2700 waTHt A A< 3fg & wE o
A, 1974 ¥ ¥ a% @A i
T A ¥ AEAEEATHT FT qIAT
T gra wifgg o Afafy gro
frar o @ &, AT i Ff smaws
ZN, AT KT FHY 1 T I F7 g7
sae faFm smd

(@) s (w). 4fF wor & afa-
Fior gl & mifas T @9 THEE
qifeat &, safee faeqs g g@ awg
IqAET TE

(w) faeelt & us grew fagef
TEANT § FATAT AT @V 8, H TE
F fa2oit mgavr ¥ ¥9ag § ¢F e
st & fad ifemm geew svT
fafade (orer 7o) & S&ma &7
e & & arpeiea e

THREE-YBARS' DEGRER COURSE

2408. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION be pleased
1o state :

(a) whether some of the Universities
have not yet accepted the three years
degree course;

(b) if so, the names of such Universi-
ties; and

(c) the reasoms for non-acceptanmce?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) aed (b).

The Universities of Bombay, Agra, Alla-
habad.

Gorakhpur, Kanpur, Lucknow
and Meerut have not yet adopted the
three years degree course so far. The

Universities providing professional/techni-

cal/special education do not coms within
the scheme,

(c) The University of Pombay has not

accepted the scheme in principle. In the
case of Universities of Uttar Pradesh, the

accep in pr _‘ is on the basis of
twelve years plus three years. The State

Government have asked for cent per cent
Central

assistance to implement the
scheme. A Committec of the University
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Grants Commission is going into this mat-
ter, The financial implications of the
proposal have, however, not yet been fur-
nished by the State Government to the
Committee.

Wortp OLYMPICS IN MEexico

2409. SHRI SRADHAKAR SUPAKAR :
Will the Minister of EDUCATION be

pleased to state :

(a) the size of the team to bc sent to
the World Olympic Games in Mexico this
year; and

(b) the date by which the final selection
will be made 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
The matter primarily concerns the Indian
Olympic Association. However, no date
appears to have been fixed so far by the
Association for final selection of members
of the Indian contingent.

Twariic PROBLEM oF DeLui

2410. SHRI M. L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
to state whether Government have any
plans to introduce comprehensive legislation
lo tackle the traffic problem of Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : No, Sir.

PRO-AYUB PROPAGANDA BY ‘INSAF’

2411, SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether the attention of Govern-
ment has been drawn to the regular anti-

Indian and pro-Ayub propaganda being
indulged in by a Calcutta weekly named

‘Insaf’ published from 30, Eliott Road,
Calcutta-16;

(b) whether it is a fact that this weekly
in its 13th January, 1968 issue accused
India of an alleged conspiracy of imposing
‘Hindu Imperialism’ on East Pakistan and
charged All India Radio for the same
perpose; and
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(c) if so, the steps taken by Govern-
ment to deal with such propaganda conduct-
ed by the said weekly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI

VIDYA CHARAN SHUKLA): (a)
and (b). Yes, Sir.
(c) Shri Abmed Rashid, the editor,

printer and publisher of the weekly is being
prosecuted under Sec. 153-A of ILPC.
State Government also are keeping a close
watch on the trend of writings published
in this weekly which may have the effect of
promoting hatred between different religious
communities.

PROMOTION OF SANSKRIT RESEARCH

2412, SHRI SITA RAM KESRI :
SHRI Y. 5, KUSHWAH :

Will the Minister of EDUCATION be
pleased to state :

(n) whether Government bave prepared
any plans for promotion of Sanskrit research
in the country;

(b) if so, the total amount allotted for
the purpose in the current year and in the
coming year; and

(c) the amount allotted to Sanskrit insti-
tutions in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir. Ministry
of Education huve sanctioned among other
things, a scheme for ‘Award of research
scholarships to the products of traditional
Sanskrit Pathasalas’ under which scholar-
ships @ Rs. 200.00 pcr month are awarded
to such of the persons who have obtained
the highest oricntal degree in Sanskrit, This
is in addition to the facilities provided by
the Universily Grants Commission for re-
search in Sanskrit by the awards of semior
and junior fcllowships of Rs. 500.00 and
Rs. 300.00 per month respectively and
grants to teachers in Universities and col-
leges for undertaking research or learned
studies in Sanskrit.

(b) Amounts allotted for the scheme of
the Ministry during 1967-68 and 1968-69
are Rs. 1.25 and Rs. 1.50 lakhs respectively,
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€c) Scholarships are awarded under the
scheme on an all India basis and as such
no state-wise allocations are possible,

difew qgET AT TR
w0 g aAr
2413 & ®WEOTW FEO 74T
g oq Stagw woft a7 aow 7
a1 F47 fF
(%) Far @ w1 arw § B 9=
¥ =t g Cdfew amgy” AR
TF HEIA 2 FLEAL, 1968 Ht HAFT
¥ 35 W= FT g 7 TT W@ AT,
(=) afz &, @t w7 fraem sm@=
a1 AR 4T IW g9 F A FE g
fwar war =,
() wa7 gaear ¥ Frow gf wfa
&F fAg &9 smfeq zawET §; W)
(9) =7 7 &t 719 F7 74T
odr gt w2 gvrarfr-r T F

-

a0 a1 #2770 33@ 09

OI]-\- s

afTaga war A@gT wai (o dio
#o e dio TA) : (F) A&t |
UF AT 9w 9| gfar =3wigT
WA & 35 H g7 OF TEAW G
¥ TF T 2 HWEA, 1968 F T
sl

(&) 35.15 faaeza 1 S§fF za97
X AT T F XL AEIGAT AET KA
AT qT T TG TT T THY Araa-
W AN FT WL qq\ AE

|

() T (9). 9 afgad, b
w1 & fagw wrdfews s # oY,
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T ¥ W0F efiw w3 fea R,
R IEE W gewar W@ faen
= afdfeafant § gfer & fdt forewr-
AT cafFEl FoqEn Aew w2
T ST AMA F1 & arg £1 o gz
1 g amafa & & & v s
F1 fara faar s awar £

SURPLUS STary IN THE Roaps WING

2414, SHRI SITARAM KESRI: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the Roads
Wing of the Transport Ministry has surplus
stafl;

(b) whether it is also a fact that this
Wing mostly duplicates the work done by
the State Governments as most of the High-
ways are maintained by the State Govern-
ments; and

(¢ if so, whether Governmenl proposc
1o wind up this section 7

THE DEPUTY MINISTER 1IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRT BHAKT DARSHAN) :
fa) and (b). No, Sir.

(c) Does not arise.

Pro-mMao POSTERS 18 MADRAS

2415, SHRT PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS b
pleased to state :

{a) whether he has seen newspaper 1u-
ports that on the 25th December, 1967 in
Madras posters were seen on walls preach-
ing Mao's teachings and urging the people
to use violence for bringing a revolution;

(b) whether it is also a fact that som:
people were seen distributing these posters,
and

(c) if so, whether any investigation was
made and its result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a)
No such posters are known to have been

displayed at Madras on 25th December,
1967,

(b) and (c). Do not arise.
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fafa fasz frmeom
(Frnew) wfofm

2416. = amwea fey gwaE
T Tg-a At g a@A A g F
fr fafu favgz frawem  (Fame)
sfafmaw 5 wa fee &= 7 F9-
FiFr & 9t 2 i fafaw &&1 § 9
aF T FTIATEY T A5 2 7

ng-¥d wawd § W war (o
femr mw maw) @ owww 7 faen
smaa wrr fafy farg frmawe
(fAarnx) wsfufazs 1967 F1 o7
3:1) & waa fafu favg e
afex s A af g

Ouservasce oF New YEAR Days

2117, SHRI BENI SHANKAR
SHARMA :

SHRI SHRI GOPAIL SABOO :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) what are the days observed as New
Yeusrs Day by the people of India in diffe-
rent States:

(b) whether various State Governments
obscrve the same as such and have declared
them as a holiday; and

(2) whether Government propose to
adopt the day which is observed by the
majorily of the States and people as their
MNew Years day, as the New Years Duy
at the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY : (a) The New
Years Day is obscrved by the people in
different ureas according to total usages
and their social or religious practices. There
is no uniformity in this matter.

(h) and (c). The New Years Days are
observed as festivals by different sections of
the people and different States observe holi-
days according to the local importance of
the festivals. In view of this, Government
do not propose to adopt any particular
New Years Day as a closed holiday at the
Centre.
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A.R.C. RECOMMENDATIONS ON (CLASSIFICA-
TION OF SERVICES

2418. SHRI YAINA DATT SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Administrative Reforms
Commission has recommended that the
existing classifications of Civil Services in-
to Class I, II, 1II and IV should be abolish-
ed:

(b) whether the Administrative Reforms
Commission has also recommended amend-
ments in the rules and regulations governing
service structure, promotions discipline and
morale in civil services; and

(c) if so, the details of such recommen-
dations and action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (c¢). The Administrative Reforms Com-
mission has not yet submitted its recom-
mendations on the subject to the Govern-
ment, The question of any action being
taken by the Government does not arise at
this stage.

TANE ® EE-gEw |
THa T

2419, = = fag< avordd : T
foear &= @z aF™ &7 F9T w40 fE o

(%) 7= 7z 79 § & wowm
favafaenerg &1 sed, 1967 § g
sger e § Wi & 9F § @
fa@ i W7 & A%F | TN, AHNT
oY AT AT UF TS WIT WIS
797 87 § i frmar aar g ;

(@) ¥ 78 WY 79 § frada,
1967 % gf oerr & fod favafagrea
T BRAE A% & o A TAAT A
T AT, #w

() afz g, &Y 7 A § GO
#T Fa1 WA FW w7 farc g ?
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o Y (w10 faqu ¥m) : (%)
e fawafamag @ g gEmei
¥ gqae fafedt § Faw F@0
w1 & faar g gr A fed dae
9T FTaTie A€ 9T | OF AT 7 el
# el #71 adt-ud) @rwiw A fam
a7 a%ar | faeg gz @ Adf & fe oana,
I FTC (AT & T W AT
T & W A WA 8T & A
gt femmar mar 91

(o) = 7@wr ate, 1967 T
e F fo ot famm mar &)

(v) favafrgmn & # & &%
gt wfadY #t ag aw w7 fom
2 A wfger & Fawr I q9wi 7
st &4 1 foia fear & o we
a¥gw (89 0% 3 fear) gro smmifer
Al

CLASS-ROOM SCIENCE FILMS FOR CHILDREN

2420. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION be
pleased to state :

(2) whether there is eny proposal with
the Government to produce class-room
science films for the children;

(b) if so, the investment proposed to be
made on such films;

(c) the amount to be spent in 1968-69;
and

(d) whether the private sector also will
be encouraged to produce such films?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : (a) to (c). The
National Council of Educational Research
and Training is considering a proposal to
produce movie films in science for class-
room instruction, but details have yet to be
formulated, The National Council has,
however, produced 12 filmstrips on science
subject.

(d) Yes, Sir.

Am CLAasH AT DuM DuM

2421, SHRI GADILINGANA GOWD:
Will .the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(r) whether the ILA.C. Invesitgation
Board has carried investigation regarding
the reasons for the collision of LA.C. Air
Craft at Dum Dum Airport on the 1Tth
December, 1967; and

(b) if so, ils findings ?
THE MINISTER OF TOURISM AND

CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) The accident has been attributed (o
manocuvring the DC-4 aircraft with the
nose oleo torque link in the disconnected
position.

STATUTORY POWERS FOR FooD COMMITTEE

2422, SHRI E. K, NAYANAR :
SHRI VASUDEVAN NAIR :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government rejected the
proposal of Kerala Government about sanc-
tioning statutory powers for Peoples Food
Committees; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
VIDYA CHARAN SHUKLA): (a)
The approval of the President was net ac-

corded to the proposed Kerala Civil Supplies
Popular Committees Ordinance, 1967,

(b) The principles underlying the Ordi-
nance were open to serious objections,

et =1 sewma

2423. it IgTw qifew : gy frem
gdt ag TaT FY g F4GA fF

(%) fom fo=dt wrarwrd) daf &
fa=t ofm susht & sfafim sma-
fa® Wt WO gig I F TE
faa @ &;

(=) o ae-fer wyr-mdr dal
F srafers wrarst A Fur F afafom
et & s & wwy el @
#T

(7) FF-FW ¥ Tow amgfaF -
Frg ATITSAT ¥ AAUA & TAH FEAV
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72T =rgd A 1 W g #v oAy
FTA T FTOE ?

-~

foer warmg & T war (st
WA AT ATHE@) ¢ (F) TN a
fefr writ wat § fe=r e st
& afafem g amyfes Wil wam
o & g foer & g8 @7
9T IUAH § |

(€) 7= #1 BT F, o Ffg=r
Wy gt o fem & fel A et
T 9T AT S wreT ar SRSt
F afafem =y oy &1 e
Fr ¢ 1 aft T8 & 7wg oz A% AT
7 oft &Y & sgawar 9r )

(7) wam & feam a1 Tew
aeeTt ¥ g ofdfeafadl & s
AT FF A W qT AT FT
faar g

‘it grar wfor w5y’
2424 ot TxOw aifew : @ -
wat gdT g7 FATT #Y gAT H44 O
(%) 71 &3F o1 @ il
zar afr A A gEE A AR
ey war &; AT

(&) afzzr, @ves o gfafen
EA

v War@ W T sa
(ot forwr = wwwr) ¢ (7)) ST gD
i il

(%) =9 gea% & wfq famelt womam
1 wfag=T Ho UKo 2021, frmiw
6 faarae, 1967 %1 wfafafy ag=
F gOT-qE 9 76 A ¢ ) [qRreTe
d ww @t mi ) fwd sen LT
288/68] ¥¥ Ffugs 1 vx whr-
fafy aft o7 s @ 59 ow
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arr w1 Ifewa wEEEr wom Oe
FOETY 97 faiT g

aragra wfaT § fevafeaen

2425 st ST6TC oI WYW( ;w1
foave 547 9z TA17 ¥ T w A fF

(%) 77 og &= ¢ f& "oy
wfe 41 & g ¥ Fw fe
& f5 3gi 9T oF dopa favafaamy
orfyy fegr 9 s

(w) afggh, atew art & g #1
w1 Sfafer § 7

fivery Wt (wro famm A7) : (%)
EUE AR A o
fom qx TToeqT qowTe AT favia @At
T E |

(=) wm 7€ gz

7€ forelt & wIw gy &
HATETT T WTHAT

2426. st SAfeTT W AT WU
TE-¥ Al g A9 AT FT KT
fw :

(%) #v ag 7= § fx 7% faoeft §
HT39 0 § ¥ T279 97 79 ¥ gefrar
FLRHOF ATRIFTTH AL X 39gLor
w7 oy 9r1; &7

(a) afz @, & =% fad game
3 #q1 w@AE %1 § v oW weanw
g7 7 gf 7

PR HETNG § WO Har (s
fagr wor www) - (7)) W (@)
oAt Fr§ e T gfee & o @
&Y FTart wE g

ENGINEERING GRADUATES

2427, SHRI HEM RAJ: Will the
Minister of EDUCATION be pleased to
state :

(a) the number of engineering gradustes
and diploma-holders in civil, mechanical,
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technical and electrical who have been de-
clared successful during the years 1965-66,
1966-67 and 1967-68; and

(b) the number who have got employ-
ment and those who are unemployed ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) In 1965-66
and 1966-67, our technical institutions pro-
duced 18,008 graduates and 37,074 diploma
holders in civil, mechanical and electrical
coglneering.

1967-68 academic session is not yet over
and examinations have not yet been held.

(b) Information regarding the number
of graduates and dipl holders in engi-
neering who were trained in 1965-66 and
1966-67 and who secured employment is
not available, According to the Directorate
General of Employment and Training,
5963 graduates and 27998 diploma-holders
in civil, mechanical and electrical engineer-
ing were reported to be on the live register
on 31-12-1967.

Rams By Mizo HosTiLEs

2428. SHRI R. R. SINGH DEO :
SHRI BEDABRATA BARUA:

SHRI Y, A. PRASAD :

Will the Minister of HOME AFFAIRS b
pleased to state :

(a) the number of times Mizo Rebels
raided during the last thrce months; and

(b) the number of rebels captured or
killed on account of these clashes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). There were 60 encountérs between
Mizo hostiles and Security forces during
the period from 1st November, 1967 o
31st January, 1968,
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SHRI RAM GOPAL SHAL-
WALE :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some State
Governments have proposed to ban the
entry of Shiekh Abdullah in toeir States;
and

(b) if so, the reaction of the
Government in the matter ?

Central

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Government are not aware of such a pro-
posal,

(b) Does not arise,

TrRuNING For 1.A.S. OFFICERS
2430. SHRI N. K. SOMANI: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the LAS.
trainees are still trained in  the age-old
British tradition of horse-riding:

(b) the number of days spent by each
trainee in the field; and

(e) the amount spent for the last three
years in this direction, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir, But horse-riding is very much
an Indian tradition.

(b) During a year, approximately 80
lessons of half an hour each are given to
vach trainec.

{c) The amount spent on riding establish-
ment during the last three years is as
under :—

1964-65—Rs, 99,821/-
1965-66—Rs. 1,08,399/-
1966-67—Ry. 1.16.429/-,

During these encounters 14 hostiles were ‘/%IST!NG OF A PaK, FLAG AT A ScHooL IN

captured and 68 were killed,

SHEIKH ABDULLAH
2429, SHR] BEDABRATA BARUA :

SHRI R. R. SINGH DEO:
SHRI SHIV KUMAR SHASTRI :

RAJASTHAN

2431. SHRI S. K. TAPURIAH: Wil
tha Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Government
has heen drawn to the fact that Pakistani
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Flag was hoisted at a School in Pokaran
(Rajasthan) on the Republic Day; and

{b) if 0, the action taken against the
School anthorities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMB AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). The information is being collected
and will be laid on the Table of the House.

AnoLmion oF Foop Zonrs

2432. SHRI K. P. SINGH DEO : Will
the ,Minister of HOME AFFAIRS be
pleased to state :

(a) whether it ig a fact that a Conference
of some of the Chief Ministers was held
recently in Udaipur to consider abolition
of single State food zones as proposed by
ihe Delb: Administration;

(b) what other subjects were discussed;
and -
(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
No, 8Sir, but a meeting of the Northern
Zonal Council was held on 2nd February,
1968 at Udaipur, which was attended.
amomg others, by the Chief Ministers of
Punjab, Rajasthan, Jammu and Kashmir,
Himacha! Pradesh and the Governor of
Haryana The Delhi Administration had
not proposed an item for the abolition of
i single State Food zone for the considera-
tion of the Council.

(b) and (c). In this conncction atten-
lion is invited to the answer given to uns-
larred question No. 801 in the Lok Sabha
on 16th February, 1968,

Rncovery oF DOCUMENTS CONNECTED WITH
NAXALBARI MOVEMENT

2434. SHRI D, C, SHARMA : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a police
party raided the protected Jungle area of
Rajaratha in Madanpur (Bihar) and found
incrimivating documents from the Com-
munist Party Office there connected with
the Naxalbari movement by Communists

L7LSS/68
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and arrested some underground communist
leaders;

(b) whether it is a fact that portraits of
Mao-Tse-Tung and literature
with Maoism was found in ‘the said office;
and

{c) if so, the action taken in the matier 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (c). Facts are being ascertained.

gia aRt & faa fafgat
v afaifuat

2435, 57 WA A

it AEFTC AT FTAT

T Ng-¥ WA q7 FAT FT I
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I-TFAT X T 2 g g



i 2 bk Dike 1epp

R 2kl 1e 2w Repie e ok
Bl € 2k Bl (e bibiy BY (k)

e (3

b2le ibe & 2w kladh 3k hib §
Aplek] e L 12 24k (B)

'3 bl by Lk

Libbbe by % leblh biakkb ble

‘2 Bl (s piipbeae) PEIR Lnb

blainbieab) 2:3) & Bilkk pii) ‘B

RRIBbibak) b & LRk 2DP D
28 & Anipe) e ok ()

) L2 1hd | pibe 3b (Rl LRI}
bk :)Edlx 2L g '3EVZT

blit bPp 4 dhinsic & ihlaky e

| lep Pu wax (&)

R RS
IS % Midk bk e p2 ()
Il Bl T109 oa ked 3n b
Bikle 1k wb 9961 ‘2habb b pbbie
e Ik Bl L2271 o3 by bE 3b
ke Bk B gkl D12 gep kDR %
S961 kB ‘Ut 2t | 2 |3k Bekbp
2%l bhk $ hw> Dk bl $ ARk
beg D12 edlekbr 3bi (L)
I %
Bkl 2olyb)  le2lek hE {apk)
af blen) | ey 2 e (B)
| Akl 12
B2 2h ladh Lisks g bz 2 Q22 Lis |
bRl lbkk (%) © (ke vk 1Bk}
i) 1k o b opere padd

i ¥ Lnduk lbe

Ik 2kt b 21k B3 1L U2 2je (2)
e h2le el |2
B Dikbie Lk Blle X D20 4 Ealy

786 mamsuy wony

8961 ‘I HOAVH

Bdijhe b3 2h Blk § BB
ESYINTS 39 TES TR 3 TR U
B p i kiye) & 2 bk (B)
'3 1R ki > kR GRY B b2
20k 0F B lap hue lhP lephie
bl % ek Rk BE l& LB
BR JBE ) 3 kb U B ok (1)
‘R
B b ke lRL2k) 2202 1D BB}
@bk bR jlE B ki @ MeK &
BB khie &) 2 kB 2n bk (R)

‘lb lnk) BRbE B QI
bigag lhi 2138) bi) % (2% Rhjnd
biple Bl i Rij & 28 bk ik
\RBJRIRIL |k ld2lkkin JIBY &t LRE
Blliskbille L Led Dubh 4 8961
‘QE2% 9 Ue it binpBlle pEO kble k
IelbB  Dblip bk lkoh b (%)

Ew

t 3y
e 1@ e ke 2 ek maddh
1ok @Bk 2PERIBID = LEYT

loBjRp Lo
JaMBE-bR JIBY b JER R

I U Bln ‘Upilie Sl b ha 2elib)
B Blba ke Ik @ bIADb 1BD I
3k 2edb Dy | LB JR blladh
IbD 4] lbb| bBlbklle b Jlhbeld-he
| 1% lok?) 8% dh BUp L& bllsdh
bl § etk Bhbjibe ead) e
b lahll bhie k: 231pK Bble 2bbilh
Lk 8961 ‘\pE2%h B b bR bhilk
& kb PXigp 2p12 o bhbjuk
P(R) e () : (edk mon @)

Us) 12k e b bpelok pie-3h
i ¥ bk Ik Lk

Lk b Babab BE (L ‘B 2k (B)
ST |
Lgrd 2Bebe Mok Ik LLPE hIB %
2202 |pod) 1k BidjIh 2 |oR) Rk

siamsuy umugy (96



983 Written Answers

foear @alr (wo faqm &) @ (F)
g (w). |wfag JawTe g A
Farw favafagral & oo frg o
¥ # | T AER 7 TREE,
qG77, TEYR, I0A, FAL, TG
fauafaaregi & depa  faamem,
raodt & FEATaFl & AT ITAAAL HY
dafar Fa gu smRward F g )
wgr aF Fon faaris @ik o
g faeafaamai &1 avg § er
TG A1 T EE W H AT A
¢ % sreATawl 1 §Mfag F|AwE
T F gw Y w9 & g favafgerem
FqET & o afafa fasd §
gfafs # fo? o 2 9T om 3
FEATEr T AT |

wrt faams

2439. WY THMAR WEE! w7
farerr wdlt ag TN FY FUT KA 5

(%) #a1 wft feurds aroorEt
+ sy qfeag ¥ S HE A
Iw fFar gqr fomd g = o9
I wfeareat st A feemar myr
q1;

(=) afz &, ar TA6r =W w7
syo o g @R

() =@ a1 F FTeTL wY wr wfa-
e g ?

foan dat (w0 faqw 1) : (%)
o g

(=) & (7). =i, gwifaa FaaT
AT FX Ay wEE W AT
FaX A g7 o faa fagr o
w

A ot Arfaz st o wEAr
2440. St AUTTTA : T qX-FH
ot 77 T A T w4 fF

PHALGUNA 11, 1889 (S4KA)

Written Answers 984

(%) =41 §IEIC ®Y %9 I™OOG &7
w77 firer T & i W w1 a2 =
#ff arfax oot gur T qifeears &
fast gomm &5

(@) wraz aa g e gmed &
g Ziafaer @ § @ qrfecar ot
AT AHAY AT

(7) =& wiffeamt sger &z &
vy F qEETC T fa=re Aiw w7 7
& o

(7) %7 a=% A= afz 78, oY 398
T w07 § ?

Tg-wW Waem W weq Wt (ot
faor o) (%) & (7). gwT
uwfaa &Y o1 @ § & ahT 92w 93
@ & A |

ToumisT FaciLimies At Tas MasaL

2441, SHRI SHIVA CHANDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that there is mot
enough provision of facilities for tourists
to the Taj Mahal;

(b) if so, the reasons therefor;

(c) the facilities provided under the
three Five Year Plans to the tourists visiting
the Taj; and

(d) the provisions to be made under
the Fourth Five Year Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Facilities are adequate, al-
though there is always scope for further
improvement and development.

(b) Does not arise.

(c) The Second Five Year Plan included
a scheme for the construction of a Res-
taurant. outside the Taj gate, Due to the
delay in acquiring a suitable site the work
was actually commenced during the Third
Plan, and completed in December, 1966 at
a cost of Rs. 3.04 lakhs, In 1966-67 an
additional expenditure of Rs. 21,000 was
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incurred on developing a garden around
the Restaurant, In 1967-68 plans and
estimates amounting to Rs. 1.90 lakhs were
sanchoned for improvements to the ap-
proach roads to the Taj Mahal as well as
for the construction of a traffic rotary,
car park, bus and tonga stands. The work
is in progress.

(d) A tentative allocation of Rs. 60
Jakhs was made in the draft outline of the
Fourth Five Year Plan on Tourism for
the scheme to improve the area between
the Taj Mahal and the Circuit House, in-
cluding the existing Shahjahan Gardens, the
forecourt of the Taj Manal and the road
between the Taj Mahal and the Agra Fort.

INTERNATIONAL TaMIL CONFERENCE, 1968

2442, SHRI HEM BARUA : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it iy a fact that the Inter-
national Tamil Conference was held at
Madras in January, 1968; and

(b) if so, the conclusions arrived at in
that conference ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The information has been called
for from the Government of Madras and
will be placed on the Table of the House.

COMMISSION
PERSONNEL

ADMINISTRATIVE  REFORMS
RECOMMENDATIONS ON
REFORMS

2443, SHRI R. S. VIDYARTHIL: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whetner the Administrative Reforms
Commission have recommended the creation
of a central personnel agency to tome up
the administrative machinery of Govern-
ment in general and of public undertakings
in particular;

(b) whether the Administrative Reforms
Commission has also called for categorical
statement of policy to enable a high-power
ad-hoc body to effect reduction of person-
nel in accordance with strict functional re-
quirements;

(¢) whether the Administrative Reforms
Commission has also recommended for
decentralisation of unimportant functions
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now centralised with Central Government;
and

(d) if so, Government's decision there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
to (d). The Administrative Reforms Com-
mission has not so far submitted its report
on personnel administration. The study
teams appointed by the Ad ative Re-
forms Commission to go into various
aspects of personnel administration have
submitted their reports to the Commission.
The Commission is considering these reports
and hence the question of any decision
being taken by the Government does not
arise at this stage,

BrrminsG FaciLmmies at CocHin Port

2444, SHRI E. K. NAYANAR : Will
the Minister of TRANSPORT AND
SHIPPING be pleased 1o state :

(a) whether Government are  aware
ubout the poor berthing facilities available
at the Cochin Port;

(b) whether Government are also aware
that due to lack of dredging facilities, heavy
ships could not berth at the Cochin port;
and

(c) if so, the action take in the matter *

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO) :
(a) and (b). Yes. The Cochin Port
authorities have, for sometime past, been
unable to provide a draft of 30 feet to
ships, which they are normally expected to
provide, as they had been unable to under-
take the requisite dredging in the channel
and the berths on account of the in-
sufficiency of their dredging fleet.

(c) Remedial measures are under way.
The dredger ‘Lady Willingdon® was worked
on double shift of twelve hours each for
dredging the inner channel for four months
from 4-9-1967. A second hand dredger
‘Gunga’ has recently been acquired by the
Cochin Port Trust from the Calcutta Port
Commissioners. Tenders have been re-
ceived for the acquisition of a new Suction
Dredger and a Grab Hopper Dredger and
are under scrutiny by the Port Trust. Spe-
cifications for a new Bucket Dredger are
being drawn up by the Port Trust, It is
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hoped that, with the acquisition of the
dredger ‘Ganga’ and the proposed acquisi-
tion of the mew dredging craft, the port
authorities will be able to meet their
dredging Commitments and overcome the
problem of siltation.

EpucaTioN CoMMission REPORT

2446. SHRI R. BARUA : Will the Minis-
ter of EDUCATION be pleased to statc :

(a) whether Government have finalised
the consideration of the report of the Edu-
cation Commission; and

(b) ii so, the recommendations of the
said Commission which are being imple-
mented in the country and the progress
achieved so far ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) A statement is' laid on the Table of
the House. [Placed in Library, See No.
LT—289/68].

Invo-U.S, Epbucationar FouNpaTiON

2447. SHRI R. BARUA :
SHRI RAMAVATAR
SHASTRI :
SHRI J. M., BISWAS :

Will the Minister of EDUCATION be
pleased to state :

(a) whether any final decision has
been taken to implement or drop the pro-
posal to set up an Indo-U.S. Educational
Foundation; and

(b) if so, the details thereof and if the
proposal is to be carried out what is ity
present progress ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) and (b).
The matter is still under consideration.

Derence oF INDix RULES

2448 SHRI R. BARUA : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether Government have issuwed
any directive to the State Governments
and other authorities about the use of
Defence of India Rules after the lifting
of national Emergency receatly; and

(b) if so, details thereof 7
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THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). State Governments and other con-
cerned  authorities were advised that on
revocation of the Proclamation of Emer-
pency such of the provisions of the
Defence of India Act and the Rules as
derived their validity from article 358 of
the Constitution and the Presiflentjal
Orders under article 359 would cease to
have effect to the extent of the incompe-
tency of the State to make any law or to
take any executive action affecting the
Fundamental Rights defined in Part 1I1 of
the Constitution,

SCPARATE GOVERNOR FOR NAGALAND

2449. SHRI RAMACHANDRA ULA-
KA : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Starred Question No, 492 on the
6th December, 1967 and state ;

(a) whether the demand of Nagaland
to have a separate Governor for the Stalc
has since been coansidered by Government:
und

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The matter is still under considera-
tion,

ENGINEERING COLLEGES ™ MADHYA
PRADESH

2450. SHRI G. C. DIXIT: Will the
Minister of EDUCATION be pleased to
state :

(a) the number of Engineering Colleges
likely 10 be opened in Madhya Pradesh
during the Fourth Plan period;

(b) the names of places, where these
colleges are to be opened; and

(c) in case no Engineering Collega is
likely to be opened in Madhya Pradesh,
the rcasons therefor ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c).
There is no proposal to open any BDew
engipeering college at this stage since the
present training facilities are adequate,



989 Written Answers
wrea e frael & seaia
awcary safer

2451. st wg fewd : ¥ Ay
1 q4Y 7 T A T A

(%) #=1 F@X 7 39 @ X
e fran & f5 s feafa & awfa
¥ arg ¥ syf foed wfagra & sqaei
F farira s < sfafaam F smaea
fircqme frar ma ar, AT A
T 3% AuEs fFa o F fad wen-
T A F g FEAT FEAE FT
T €

(=) afz g, @ 38 X §F T
&Y FaT FTAT g AT

TE-FR Hated RS9 Hal (i
frar =oor wEw) - (F) A (=),
e} FTAT 9 WY 99 &, 77 fa=
FH F AT A FT A AT ¢
v feafa  (smumr) & Sg-
o # osafy § Wi gRe fraei
& oefi ot FTEATEY Y W Ag H e
¥ Iyaedt & fagda A8 4v

TourisM IN Mabhya PRADESH

2452. SHRI G. C. DIXIT: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stale :

(a) the funds prbposed to be allocated
in the Fourth Plan for the development
of tourism in Madhya Pradesh and Bihar

(b) the basis for the allocation; and

(c) whether Government propose (o
consult the Members of Parliament and
local representatives to make the correct
appraisal of the funds required for Madhya
Pradesh ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) In the Draft Fourth Five
Year Plan the following allocations were
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proposed for the development of tourism
in Madhya Pradesh and Bihar :—

Part 1 PartIl  Part 11
Schemes Schemes Schemes
(expendi- (expendi- (expendi-
ture ture ture
incurr- to to
ed be be
by shared incurted
the between by
Central the the
Govern- Central Statc)
ment) and
State
Govern-
ments
on
50 : 50
basis)
(1) Madhya Rs. 50 Rs. 10 Rs. 20
Pra- lakh lakh lakhs
(2) Bihar Rs. 10:75 Rs. 5281 Rs. 20
lakhs lakhs lakhs

(b) The Plan allocations arc bnsed on
the ity to trate resources on
the development of selected areas/resorts
and routes which have high potential for
tourist promotion and are capable of yield-
ing quick returns.

(c) There is no such proposal. The
schemes are, however, drawn up in comn-
sultation with the respective State Gov-
ernments,

NationaL HicHway Works 1N MADHYA
PRADESH

2453, SHRI G, C. DIXIT: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(#) whether Government are aware
that the progress of the National High-
way works in Madhya Pradesh is offected
by poor allocation of funds by the Cen-
tral Government; and

(b) if so. the sieps taken to provide

more funds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b), Funds have been allotted as
required by the State Government for
continuing works, ic. works already
taken up for execution; and thc progress
has not been un-satisfactory, However, be-



991  Written Answers

canse of the difficuit financial situation, it
has not been possible for Government to
sanetion new works on all National High-
ways in the country, including those in
Madhya Pradesh. The position in this re-
gard: can improve only, when the finan-
cial situation improves,

Gmis Epbucamion 0 MapHYA PRADESH

2454. SHRI G. C. DIXIT: Will the
Minister of EDUCATION be pleased to
state ;

(a) the quantum of Central assistance
proposed to be given to the Madhya Pra-
desh State for girls education in the
Fourth Plan; and

(b) the allocation made to the Madhya
Pradesh State in 1967-68 for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF BDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
Central assistance for the State Plan
Schemes is given for the bead of develop-
ment ‘General Education’ as a whole and
not for each individual scheme separately.
It is, thereforc, not possible to indicate the
quastum of Central assistance to be given
10 the Government of Madhya Pradesh
for gitls’ education specifically.

SUPER TANKERS AND SHIPPING
CowrrPoraTION OF INDIA

2455. SHRI B. K. DASCHOWDHURY :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to stalc :

(a) the number of  Super-Tankers
ordered by the Shipping Corporation of
India; and

(b) the amount sanctioned for this pur-
pose 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) and (b). The Shipping Corpo-
ration of India have placed orders for
the conswruction of two tankers of 77,000
DWT each in  Yugoslavia at a cost of
Rs. 13,08.00,000 for both,
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INDUSTRIAL UNITs DESTROYED IN
GavHATY

2459. SHR1 BAL RAJ MADHOK:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a pumber
of industrial units manufacturing bicycles.
jote goods and candles were destroyed in
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the holocaust in Gauhati on the 26th
January, 1968;

(b) if so, the extent of loss to imdus-
trial production; and

(c) the steps taken 1o restart produc-
tion in these units?

THE MINISTER OF STATE IN THK
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 1t
(c). A statement is laid on the Table of
the House. [Placed in Library. See Nu.
1.T-290/68].

STRIKE BY ENGINEERING STUDENTS AT
P1LANI

2460. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION be pleascd
to state :

(a) whether it is a fact that the Eapi-
neering students at Pilani bave informe.
the Prime Minister regarding their inten-
tion to go on an indefinite strike;

(b) if so, the reasons thcrefor; amd

(c) the reaction of Government im rc-
gard thereto?

THE MINISTER OF EDUCATYON
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The main d 1 of the students
is that adequate employment opportmaitic:
should be provided to technical personncl.

(c) Various measures 1o utifise the ser-
vices of technical personnel wre wunder
consideration,

ALLrGep CENTRAL INTURFERFNCE IN
AFrFams oF S.G.P.C.

2461, SHRI D. C, SHARMA . Will 1he
Minister of HOME AFFAIRS be pleascd
to state :

(a) whether the Akali Dal leader, Sunt
Fateh Singh, has alleged central imterfer-
ence in the affairs of the Shiromsani Gur-
dwara Prabhandhak C
" (b) if so, the facts of the case; and

(c) the aclion taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Government have secen reporty to this
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<ffect. The allegations are completely in-
correct, *

OPsERVANCE OF WARRANT OF PRECEDENCE

/ IN AP,

2462. SHR1 M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased
10 stdte :

(a) whether Government are aware
that the Government of Andhra Pradesh
are not observing and complying with the
Warrant of Precedence issued by the Cen-
tral Government in so far as Members of
Parliament are concorned;

(b) whether proper instructions have
been communicated to the Andhra Pra-
alesh Government in this regard; and

(c) the steps the Central Government
propose to take for the effective aod pro-
per ohservance of the warrant of prece-
dence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (c).
According to the existing instructions, thc
Warrant of Precedence is meant for state
and ceremonial occasions. It may not be
strictly followed on more informal occa-
sions, No instance of non-compliance with
these instructions by the Government of
Andbra Pradesh has come to the notice
of the Government.

S. C. anp S. T. EMpPLovees N CS.ILR.

2463. SHR1 P. R, THAKUR : Will the
Minister of EDUCATION be plessed to
state :

(a) the total number of Class 1, I,
Il and IV employees serving at present in
the various [Institutes/Centres functioning
under the Council of Scientific and Indus-
trial Research;

{b} the class-wise number of Scheduled
‘Castes and Scheduled Tribes in the afore-
said total;

(¢) whether the existing represcntation
of Scheduled Castes and Tribes is comsi-
«dered adequate; and

(d) if pot, the proposed steps to in-
crease their representation within a speci-
fied time limit ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) to (d). In-
formation, is being collected and will bc
laid on the Table of the Houwe,

REPRESENTATION OF SCHEDULED CASTES
AND ScHLDULED TRIBES IN SERVICES

2464. SHRI P. R, THAKUR : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government propose to
prepare a plan for improving the position
of representation of the Scheduled Oastes
and Scheduled  Tribes in various public
services within a specified period;

(b) whether there is any scheme of a
specific programme for trainces from the
Scheduled Castes and Scheduled Tribes
for the same purpose, particularly by
creating  some special  extra-budgetary
trainee posts 10 be counted against their
targets or hy establishing a fund sufficient
to permit the employment of some stafl
members in this trainee catogory; and

(c) if not, the alternative proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) (a) to (c). While
no time limit has been fixed by Gowern-
ment for improvement in the representa-
tion of Scheduled Castes and Scheduled
Tribes in scrvices and no proposal to
create any exlra-budgetary trainee poSts
for Scheduled Castes and Scheduled Tribes
is under consideration, Government have
already opuned two Pre-examination Train-
ing Centres—one at Allahabad and the
other al Madras—under the Department
of Social Welfare, for giving coaching to
Scheduled Castes and Scheduled Tribes
candidatss  appearing for LAS, etc. exa-
mination, As a result of this pre-examina-
tion training, candidates belonging 1o
Scheduled Castes and Scheduled Tribes arc
now becoming available o fill the poss
reserved for them in the LAS, and LPS.
In view of the success of this training
scheme, the Working Group set up under
the Chairmanship of Shri M. R. Yardi,
Additional Secretary, Ministry of Home
Affairs, 10 wudy the progress of measures
for land allotment to Scheduled Castes and
their representation in services hag wsug-
pested that for all posts for which there
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is direct recruitment through cormpetitive
examinations, coaching facilities should be
exténded to Scheduled Castes. This sug-
gestion is under consideration, Besides,
Government have also under considera-
tion other recommendations of the Yardi
Working Group aimed at increasing the
representation of Scheduled Castes/Sche-
dulsd Tribes in services under Govern-
meat,

FomMuLa For REPRESENTATION oF S.C. &
S.T. IN Services

2465. SHRI P. R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government propose to
evaluate the cxisting practice of cquating
poste at different levels and adopt a new
formula to include weighting of the level
of posts by the use of a paints system to
give varying weights to different posts and
t the calculation of reserved quotas on
the basis of poinits rather than positions
for the purpow of giving adequate repre-
sentation to Scheduled Castes and  Sche-
dubed Tribes at junior levels and to com-
pensate for very meagre representation at
senjor levels;

(b) if nct, the reasons therefor; and

(c) the allernative proposals 1o deter-
mise a target and to fulfil it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. §. RAMASWAMY) : (a) to (c). Re-
servations have been made for Scheduled
Caates and Scheduled Tribes in vacancies
in services and posts filled by direct re-
cruitment and also in vacancies in Class
Il and 1V pusts filled by promotion by
selection or through departmental compe-
titive examination in grades 1o which
there is no direct recruiiment whatever.
The percentages of reservation, where ap-
plicable, are uniform for all classes of
posts, There i~ no quota fixed for repre-
sentation of Scheduled Castes and Sche-
duled Tribes in  the total number of
employees in a grade of service or posts,
The quota of reservation has to be observ-
od In vacancies as and when they occut
in services and posts filled by direct re-
cruitment and, in posts filled by promo-
tion, to the extent reservation is permis-
sible in such posts, No targets regarding
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the number of Scheduled Castes/Sche-
* duled Tribes in all scrvices/posts are
fixed. The formula suggested in the ques-
tion is not under consideration of Gov-
ernment but some recommendations made
by the Yardi Study Group for imcreasing
representation of Scheduled Castes in
Government services including the higher
services are under consideration of Gov-
criument.

RiscrvaTion ror $.C. & S.T. Semvices

2466, SHRI P. R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether the public services and
posts have been categorised for the pur-
pose of application of the principle of
reservation for Scheduled Castes and Sche-
duled Tribes under the Constitutional pro-

visions;

(h) if so, the details of such categori-
zation und the Constitutional basis there-
of; and

(c) if the reply to part (a) be in the
negative, the basis of exemption of cer-
tain posts and services from the applica-
tion of the reservation principle ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (c).
Under Article 335 of the Constitution, it
is not incumbent on the Government to
muke reservation for Scheduled Castes and
Scheduled Tribes, in any posts/services,
but this articke rcad with article 16(b) of
the Constitution confers a discretionary
power on the State to make reservations
in appointments or posts in Services under
the State for Scheduled Castes & Schedul-
ed Tribes, consistent with the require-
ments of maintenance of efficiency. Under
these discretionary powers, Government
have decided to provide reservations for
Scheduled Castes & Scheduled Tribes in
all posts filled by direct recruitment vide
Resolution  No, 42/21/49-NGS  dated
13-9-50. With effect from B8-11-63, reser-
vations have also been provided for Sche-
duled Castes and Scheduled Tribes in
Class III & IV posts filled by promotion
by selection or through competitive exa-
minations  limited to departmental candi-
dates, in grades to which there is no
direct recruitment whatever. No reserva-



- 999 Written Answers PHALGUNA 11, 1889 (SAKA)

tions are, however, made in posts filled
by transfer or deputation. The reservation
orders apply to all posts filled by direct
recruitment except those which are speci-
fically exempted. Omly scientific and tech-
nical posts for conducting research or for
organising, guiding and directing research,
can be exempted from the purview of the
reservation orders, in accordance with the
orders in Ministry of Home Affairs Office
Memorandum No. 9/2/63-SCT(I) dated
2-11-63 and 17-7-64, Copies laid on the
Table of the House, [Placed in Library.
See No, LT-291/68].

Pay ScaLrs oF EMPLOYERs oF Union

TERRITORIES
2467, SHRI PARTAP SINGH : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Secre-
tariat Staff of the Union Territories, par-
ticularly Himachal Pradesh, are getting
Centrul pay scales which are higher than
those given to other employees of the
Union Territories;

(b) if so, the reasons for this discrimi-
nation; and

(c) the sieps Government propose to
take to remove this discrimination ?

THE MINISTER OF STATE IN.THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA) : (a)
There is no distinction in the pattern of
pay scales of employces in the Secretariat
and non-Secretariat offices in any  Union
Territory except in  Himachal Pradesh
where the pay scales of Secretariat  em-
ployecs are hased on Central pattern and
of non-Scereturiat  employees on  Punjab
pattern,

(b) and (c), The question to introduce
Punjab pattern of pay scales in the Hima-
chal Pradesh. Secretariut  wus considered
when the recommendations of Second Pay
C issi were ex d. The Govern-
ment had then taken a decision that the
Central pay scales had been in force in
the Secretariat for guile a long time and
therefore it should be allowed to continue.

Pay ScaLes oF EmpLovees oF HiMACHAL
PRADESH
2468. SHRI PARTAP SINGH : will
the Minister of HOME AFFAIRS be
pleased 1o state :
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(a) whether it is a fact the employses
of the Union Territory of Mimachal Pra-
desh are treated on par with the em-
ployees of Punjab State in respect of pay
scales and dearness allowances;

(b) whether it is also a fact that re-
cently the Punjab Government have
revised the Dearness Allowences of their
employees by giving them dearness allow-
ance at the Central Government rate as
applicable to the revised grudes of pay of
the Central employees;

(c) if so, whether the revised scale has
been made applicable to all the employees

of Himachal Pradesh Government also;
and
(d) if not. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
employees of Himachal Pradesh Gowem-
ment are  of two categories—i(i) those
who work in the Secretariat and draw
Ceanttal rates of pay and dearness allow-
ance and (ii) those who work in non
Secrelariat offices and draw Punjab rafes
of pay and dearpess allowance,

(b) and (d). The Government of Punjab
have sanctioned Central rates of dearnsas
allownce to their employees. The Gowern-
ment of Himachal Pradesh have aliowed
the same rates of dearness allowance to
their employees who draw Punjeb rates of
pay and dearmess allowance. However, the
question of revised rate of pay at Punjab
rates to teachers in Himacbal Pradesh in
pursuance of Kothari Cotmission's re-
commendations is being examined,

U.G.C. Grapes FOR TrLACHERS

2469. SHRI PARTAP SINGH: Will
the Minister of EDUCATION be pleased
tu state :

{4) whether the U.G.C. grades for
lecturers of Colleges as recommended by
ihe Kothari Commission, have becn en-
forced by the Punjab Government;

(b) whether the same grades would also
be made applicable to the Union Tu‘ri
tory of Himachul Prade:h; and

(c) if so, the expenditure which would

he incurred as a result of this and whe-
ther funds have been allocated to the
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Union Territory to meet this additional
expenditure ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The Gov-
ernment of Punjab have issued orders re-
vising the pay scales of college teachers
in accordance with the recommendations
of the University Grants Commission
which are identical with those recommend-
ed by the Kothari Commission.

(b) The Government of Himachal Pra-
desh have proposed 1o revise the pay
scales of their college teachers on the
analogy of the revised salary scales of the
corresponding category of teachers in
Punjab,

(¢) According to the information sup-
plied by the Himachal Pradesh Adminis
tration the estimated cost of implementing
the scheme during 1966-67 and 1967-68
will be Rs. 3,31,900. Certain discrepancies
in the proposals submitted by the Admin-
istration have been pointed out and action
to release the necessary funds will be
taken on receipt of clarifications from
themn,

DETENUES IN Wisr BENGAL

2470. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of persons in West
Bengal dctained under the Preventive
Detention Act since 15-9-67;

(b) the number of cases pending against
individuals in connection with the last
political agitation; and

§c) the number of undertrial prisoners ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHKI
VIDYA CHARAN SHUKLA): (a) 1o
(c). Information is being collected.

wAeqr & anfram: food
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AssAULT oN a Umon DePUTY
HoME MNISTER

2472. SHRI YASHPAL SINGH : will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whetber it is a fact that the Union
Deputy Home Minister was injured in a
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meeting at Coimbatore;

(b) whether any report has been rectiv-
ed in this regard from the State Govern-
ment; and .

(c) if so, the reaction of the Central
Governmznt thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Union Deputy Home Minister was injured
by a stone while he was going in a jeep
to address a ing at Coimbatore, on
&th February, 1968,

(b) Yus, Sir.

(c) The matter is reported to be under
investigation. The Central Government
deprecate such acts of violence. The Chief
Minister of Madras is also reported to
have expressed his grief over the incident.

C. R. P, CONTINGENT AT COIMBATORE

2473. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be pleas-
cd to state :

(a) whether it is a fact that a contin-
vent of Central Reserve Police has been
stationed in Coimbatore in Madras State;

(b} the circumstances for such station-
ing of a police force there; and

(c) whether the State Government have
heen coasulted in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). In January last at the request of the
Government of Madras a small contingent
of the Central Reserve Police Force was
swnt to Coimbatore for reinforcing the
State’s Police force. On completion of its
duty the contingent was released by the
Government of Madras and it has since
then returned to its headquarters.

VoLUNTEER FORCES OF THE KERALA
COMMUNISTS

2474. SHRI D. N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased
1o state :

(2) whether it is a fact that Centre has
urged upon the Government of Kerala to
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restrain the volunteer forces of the Com-
munmist; '

(b) if so, the details thereof; and

(c) the reaction of the State Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). The Home Minister had written to
the Chief Minister of Kerala requesting
him to make enquiries into the report ap-
pearing in newspapers that at Cannanore
a mock arrest of the Prime Minister and
the Deputy Prime Minister was enacted by
the voluntecrs of the Communisy Party
(Marxist), The Chief Minister’s reaction
was that it would be unwise to take action
aguinst those who went in for such demons-
trations but that action would be taken
when such demonstirations transgress the
limits and involve attack on person or
property.

PLiBisCiTE. FRONT OF KASHMIR

2475. SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the subversive activities of the Plebiscite
Front in Jammu & Kashmir;

(b) if so, whether Government proposc
to declare the Front as unlawful under the
Unlawful Activities (Prevention) Act; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢). While Government are aware of the
activities of the Plebiscite Front, they do
not consider that the presemt conditions
require action under the Unlawful Acti-
vities (Prevention) Act.

HALF PassaGe CONCESSION FOR SEA
VOYAGE FOR STUDENTS FROM
ANDAMAN

2476. SHRI K. R, GANESH : Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state :

{a) whether students from the Andaman
and Nicobar Islands are given half passage
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concession for seas voyage between the

Islands and mainland;
(b) if pot, the reasons therefor; and

(c) whether there is any proposal to ex-
tend this concession for sea journey on
the lines of similar coocession by the
Indian Airlines ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAQ): (a) and (b). Half passage con-
cessjon is given for sea voyage between
the islands and the mainland to—

(i) students studying on the main-

{ii) students appearing in supplemen-
tary Matriculation Examinafion on
mainland; and

(iii) to all organised parties from
schools and colleges from  the
islands.

(c) There is no such proposal under
consideration at present.

Loss OF STEEL PONTOON IN Car NICOBAR

2477. SHRI K. R. GANESH : Will the
Mipister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2407 on the 29th November, 1967
and state :

(a) whether the steel pontoon lost ‘in
Oar -Nigobar was purchased by the Minis-
try of Transport and Shipping for the Jetty
construction in Litile Andaman;

(b) whether any foreign exchange was
provided for its purchase;

(c) whether the permission of the Cen-
tral Government was taken for its use in
Car Nicober; and

(d) if not, whether responsibility has
‘been - fixed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The pontoon in question was got con-
structed at Calcutta by the Ministry of
Transport and Shipping for comstruction of
jetties in these islands. No foreign ex-
change was involved.

(c) and (d). The pontoon was tempo-
rarily placed at Car Nicobar by the A. & N.
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Administration in connection with certain
urgent stevedoring work for which no
permission of the Central Government was
considered necessary.

REFRESHMENT ROOM AT BHUBANESHWAR
ATRPORT

2478. SHRI K. P. SINGH DEO : Wwill
the Minister of TOURISM AND CIVIIL.
AVIATION be pleased to state :

(a) whether it is a fact that the Aero-
drome at Bhubaneshwar is still without »
refreshment room and other basic ameni-
ties;

{b) if so, the reasons therefor; and

(c) the steps taken by Government to
private these facilities 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Basic amenities are avail-
able at Bhubaneshwar aerodrome, but therc
are no arrangements for calering at pre-
sent.

(b) The business at the aerodrome is
unremunerative and local caterers are mot
interested.

(c) Repeated attempts to find a caterer
have not been successful. The Department
is contiouing its efforts,

ARCHAEOLOGICAL EXPEDITIONS

2479. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION be pleased
to state :

(a) the archacological expeditions
ried out during the last five years;

(b) the expenditure incurred on each
expedition; and
(c) the results achieved ?

car-

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER ‘SINGH): (a) and (c)." A state-
ment indicating the main archacological
expeditions conducted by the Archasclogi-
cal Survey of India during the last five
years is placed on the table of the House.
[Placed in Library. See No. LT-292/68].
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(b) The information is being collected
and will be placed on the table of the
House as early as possible.

RETIREMENT OF GOVERNMENT EMPLOYEES

2480. SHRI S. R. DAMANI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have decided
to retire an employee at the age of 50 or
oncompletion of 25 years of service;

(b) whether this decision wiii cover all
categories of employees;

(c) whether this decision has been taken
after consulting the Associations of Central
Gowvernment employees; and

(d) if so, the number of Ceatral Gov-
ermnment employees who are likely to be
affected by this decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a), (b)
and (d). The matter is under comsidera-
tion.

(c) The views of the staff side in the
natiopal .council under the J.C.B. scheme
have bean: obtained.

Stk BY HARYaNa GOVERNMENT
EMPLOYEES

2481. SHRI SURAJ BHAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that 110 per-
sons - were . arrested in connection with the
strike by the Haryana Government emplo-
yees on the 8th and 9th February, 1968
and warrants for arrests are still pending
against many employees and their leaders;

(b) whether it is also g fact that lathi
charge wag resorted to five times by the
Police. at Ambala on the strikers and many
employees, including women were injured
out of whom some were admitted as indoor
patients;

(c) whether the authorities have threa-
tened to treat the days of the strike as
break in the service of the employees and
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many temporary employees have aiready
been removed from the service; and

(d) if so, the action taken by Central
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Total
number of arrests made by Haryana Gov-
ernment in connection with the Haryana
Subordinate Services Federation strike on
8th and 9th February, 1968 is 95, 26 of
them are not Government employees.
Warrants of arrests are pending against
four persons at Ambala,

(b) No, Sir. No lathi charge was re-
sorted to at Ambala, Two male emplovees
received minor injuries, while resisting their
arrests and have since been discharged from
hospital.

(c) and (d). Under the rules, wilful
absence results in break in service but it
has been decided to treat it as leave
without pay and allowances only. No
temporary employec has been removed from

service

TFW TAG 9T gH
2482. ST WHTA WY i

Fq1 AlagA WAt gg ¥R ¥ FA
=@ fF

(%) wr wd 1968 7 T TW-
T4} 9T g qET &Y g & qR F
o= 7 7 §;

(@) ferfem ool o7 g &
TR & orw Y 7 § A e frewd
T g WK

(7) w=v g7 froast &1 s &
WY U AR & faw @ e
9 A9 W W ¥ 9F H FEr Wil
Hrex mfeai ®y 97 3 #7 § A< af
g, a1 99E FT FT § 7

qficaga aqn Ataga wraww § I
wg () e zHA) : (%) @7 (@),
FAT: AT ATEr H1 anad T



1009  Written Answers

o7 A Ho 3 ¥ § 1 afc qET A
1968 ¥ ¥ T & AW Ho
3 ¥ Taiarfa® an & 44,72 A
98 M 9T ¥ ¥« i AT FT AA
FY TE | 447 T 9T &F T A AW
WX T A T 9Ty 3= A el
7 wifes (Fifewe) or & wiw
FTAA | 44X AT R F A F TH
F qfcarmt &1 e P T @
AT vt aF 1% frwg 7 freram
Ty W I g WA i AT
TR

(w) s adf soav @)

TRy | ATGAT A
FriaTgt

2485. WI Qo ATo FTEUTH : FqT
fF :

(%) #n ag 7= & f5 oo F 58
s 3 ArE-afEem @ & fawe
T % fegAe #1 §a 7 gfemt
# wfq q dTFTE A F FoAT FT
forar & & T@t 9T FEFQ AT A
¥ o warfea #< fodl &

(=) =ar 7g A w= § 5 ofeart
it Iu & | WE: A 9 §;

(w) ® = At & FE AT A
w§ § & afx g, @t guF T qf o
fwx &

(w) Fav ag Y &= & s 3 A
§ qweaw g@TC F OF  AfuET
1 ot gie & dur feedr sfusrd @1
FEHT TH TN FT AT §; A

(¥) #a1 Tow W@ F W AW
¥ #f1g T § agwEar 7 g ?

e Hareg W wew WAt (o
et ww qew) : (F) & (F). a9

MARCH 1, 1968

Written Answers 1010

" g 9 W@ &1 qEe A g
9% §NT 929 9T & &7 A o

CwMes ™ DeLHI

2486. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact tha; cases of
looting/robbery in the capital are on the
increase;

(b) if so, the number of cases during
the period from 31st March, 1967 to 28th
February, 1968; and

(¢) the action taken by Government in
each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
5ir, on the other hands there has been a
decrease.

(b) 33 cases of looting/robbery werc
reported to the Delhi Police in the Union
Territory of Delhi during the period from
14-1967 to 20-2-1968 as against 48 cases
during the corresponding period of last
yeur.

{c) Of the 33 cases reported, 10 cases
were challangd and they are pending trial.
7 cases are under investigation and 15 cases
were uniraced. One case has beem can-
celled.

LacHIT SENA

2487, SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether his attention has been
drawn to the press reports that Lachit Sena
organised on the lines of Chinese Red
Guards is making contacts in Assam;

(b) whether it is a fact that Lachit Sena
literature is being circulated amonp stu- -
dents in Assam regularly to turn them into
militia; and

(c) whether they bave successfully esta-
blished links with rebel Nagas and if so,
the steps taken by Government to counter
their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
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(c) The information is being collected
and will be laid on the Table of the
House.

EoUCATIONAL MATERIAL

2488. SHRI R. BARUA : Will the Minis-
ter of EDUCATION be pleased to state :

(a) whether increased demand for edu-
calional materials from textbooks to labo-
ratory equipments during the next few
years has been estimated by his Ministry;
and

(b) if so, whelher any co-ordination is
maintained with the concerning Ministries
lo sec that the supply of such material
does oot lag behind the demand and also
thut there is perspective planning in this
regard 7

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b). Yes,
Sir. Steps are being taken to prepare and
incorporate the necessary proposals in the
new Fourth Five Year Plan beginning in
April, 1966,

TorwsT CENTRES IN MANIPUR

2490. SHRT M. MEGHACHANDRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of the tourist centres in
the Umion Territory of Manipur and the
lagilities provided to the tourists at these
centres,

(b} the (olal number of tourists who
visited Manipur in 1967; and

(c) the approximate income  derived
from lourism for the territory of Msanipur
in 19677

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The following facilitics have
been provided in the Union Territory of
Manipur :—

Tourist Centres Facilities provided

I. Imphul  Tourist Home and Tourist

Bureau.
2. Ukhrul, Churachand- Tourist Homes
par, Phubala
3. Chakpi Karong Fishing lodge
4. Thanga [sland Tourist Home at
Sendra Hill

5. Loktak Lake Boat Station
L7L38/66—6
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(b) and (c). Information regarding the
oumber of tourists who visited Maaipur
and the income derived from tourism in
1967 is not available as these are not
compiled on place/State/regional basis.

CHILDREN'S EDUCATIONAL ALLOWANCE TO
ManNIPUR EMPLOYEES

2491, SHRI M, MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the employees of the Gow-
ernment of Manipur are given the facilities
of children's allowance for the education ol
their children;

(b) if so, from which date and how
much has been spent in giving this allow-
ance for the last three years;

(c) how many employees of the Fosest
Department, Manipur have so far enjoyed
this allowance; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). With effect from Ist March 1962,
the employees of the Government of
Manpipur are in receipt of children’s allow-
ance for the cducation of their children.
During the last three years Rs. 7.41,027
have been spent towards payment of this
all c. This t excludes the ex-
penditure incurred by the Bducation De-
partment, Agriculturc Department, Dut
lopment Department and Munipur Rifles.
Information in this regard is being collect-
ed.

(c) and (d). Due to some misunder-
standing the employees of the Forest De-
partment, Manipur could not be paid this
allowence. Steps however are being tuken
to make necessary payments to the em-

ployess.

ARMS ACT Case IN Manirur

2492, SHRI M. MEGHACHANDRA :
Will the MINISTER OF HOME AFFAIRS
be pleased to state :

(a) whether Government have with-
drawn the Arms Act case against Shri
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Demjalum Kipgen, M.L.A. which was kept
pending since 1964; and

(b) if not, whether the prosecution case
has started against Shri Kipgen, M.L.A. and
what is its latest position ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The case is still pending in  the
court. The case was last heard on 20th
February, 1968 when three accused appear-
ed. The case has been refixed for 22nd
March 1968 and in the meanwhile all pos-
sible efforts are being made to secure the
attendance of the remaining accused.

.. ScHoOL TEACHERS OF MANIPUR

2493, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the teachers of Government
L.P. and M.E. Schools of Manipur who
have been in service for more than 20
years are given Selection Grade Pay-scale;

(b) if so, how many of the teachers
have so far enjoyed the scale, if not, the
reason therefor;

(c) whether it is a fact that a number

of Head Pundits of Government L.P. and
J.B. Schools of Manipur who retired after
more than 30 years of service in 1961 and
1962 are still denied their pension and
other facilities; and

(.d). if 80, the reason thercfor and whe-
ther Government are looking into the
matter on an urgent basis 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Reply to part (a) of the question is in
the negative, but the matter is under con-
sideration of Manipur Administration.

(c) and (d). The Administration had
asked - for Government of India's sanction
to -.exempt such untrained Matriculate tea-
chers as had completed 20 years of service
on 1-1-1959 from the condition of training,
and such sanction was given,
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UrarApiNG oF COURTS

24%4. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Bar Association  of
Manipur, Tripura and Himachal Pradesh
have represented to the Government for
upgrading the courts of the Judicial Com-
missioner and setting up of High Court
in their place; and

(b) if so, the reaction of Government
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Manig Bar A iation have passed a
resolution urging the establishment of a
separate High Court for Manipur, No
such representation has been received from
the Bar Association of Tripura or Himachal
Pradesh.

(b) The Court of Judicial Commirsioner,
Himachal Pradesh, has already been abo-
lished from 1st May, 1967, with the exten-
sion of the jurisdiction of the Delki High
Court to Himachal Pradesh. The resolu-
tion of the Manipur Bar Association is
under consideration.

T HCFTT *1 |qeafa

2495. ot TRaE deq @
f& :

(%) fa7 wedl & F=9 @@
F¥ gwafa &1 gifq g€ &, 7r 9w @i
¥t aga w0 F faw 39 9w qEEC
¥ AT FW F TFE F fa=E
§ W

(@) afz &, ar z71 =t ¥
g

TE-F Warew § qea-wal (st
famr a<wr o ) @ (F) W o
qar #1E S ad )

(@) wm & & 3zar
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Iyt & e
2496. S THITE FAT@r ¢ w7
fmenr welt ag Fa & g FG
& -
(%) 7 fawafaaal & s
T G O@El § G FTEEE AT
#1 gfte 7 @ gu g #1 famw
vt fawafearal ¥ So-gavfal &

TF FHT A FT §; H

(') afz gi, @t 59 7

forer 5@t (%o favw &7): (%)
M (@), feegre dar ¢ g
A & | SE-ATAEALAT F A 9T
gra fome foram o 991 8 ) o sEa
famfar  fafaw  fawafaaredi o
T §& T & faamad sl avafeme
¥ fom aey 9 @ §

REPORTED DEATH OF REBEL Mizo

LEADERS
2497. SHRI VISHWA NATH PAN-
DEY : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether it is a fact that ten Mizo
rebels including Vizaithaumawk, a self-
styled Chief Commissioner of Dampa (West
Area) of the outlawed Mizo  National
Front in the Mizo Hills District of Assam,
were killed on the spot and several others
were wounded in g series of encounters with
the Indian Security forces in tbe Mizo Hills
district recently; and

(b) if so, the reaction of the Govern-
meat thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) and
(b). Several Mizo hostiles have been
killed in recent encounters with Security
Forces. In one such encounter near
Mamit on the 13th February, 1968, iive
Mizo hostiles were killed. One of those
killed was identified as Vizaithawmawla,
the so-called MNF Chief  Commissioner
Dampa (West) area. The operations by
Security forces are continuing,
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CLASSIFICATION OF HOTELS

2498. SHRI S. R, DAMANI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that a Com-
mittee to review the classification of hotels
is being set up;

(b) if so, the terms of reference of this
Committee ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) : (a) The Hotel Review and Sur-
vey Committee has been set up from 22nd
November, 1967.

(b) The terms of reference of this Com-
mittee are as follows :—

(i) To invite applications afresh from
all such hotels as are interested in
being placed on the apprcved list
of the Department of Tourism;
are desirous of being classified on
the basis of criteria evolved by
the Hotel Standards and Rate
Structure Committee and subse-
quently amended by the Hotel
Classification Committee, 1963
and agree to abide by the regula-
tory conditions laid down by the
Department of Tourism from time
to tlime.

(ii) To survey the requircments of

additional hotel bed-capacity at

the important tourist centres as
given below, to be provided by
hoth public and private sectors by
the end of the Fourth Plan period

i.e., March, 1974; and also te re-

commend the type of hotels suited

for such place :

Agra, Ahmedabad, Ajanta-Ellora,

Aurangabad, Bombay, Bangalore,

Bhubaneshwar, Calcutta, Cochin-

Ernakulam, Darjeeling, Delhi,

Gulmarg, Goa, Hyderabad, Taipur,

Jammu, Khajuraho, Kanchee-

puram, Konarak, Madurai, Mad-

ras, Mahabalipuram, Mysore, Puri,

Srinagar, Tanjore, Trivandrum,

Udaipur, Varanasi, and

such other places as the Committee may

unanimously agree to add to this list,
(iii) To review the rates charged by
hotels which are :lassified on the
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star-system with the object of
determining a rational basis for
standardising the rates in  euch
calegory.

To inspect restaurants with the
purpose of according approval
1o those which are of the requisitc
standard in catering to the needs
of international tourists, on  the
basis of the criteria cvolved by
the Hotel Classification  Com-
mittee in its report submitted in
1963,

(iv)

OFrraTION  OF AIR SERVICE BY
CoMpany

Private

2499, SHRI MADHU LIMAYE: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that some pri-
vate company has been permitted to start
rezular air services from Jodhpur to Delhi
or from Jodhpur to some other places;

(b) whether the said Company would
undertake only the cargo service or the
pussenger service also;

(c) whether it ig against the declared
policy of Government not to grant permis-
sion to the private Compunies in  this
munner; and

(d) the terms and gonditions of the
agreement entered with the said Company !

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) :  (a) to (d). Section 18(e) ol
the Air Corporation Act, 1953, as amend-
ed by Act 17 of 1962 provides for per
mission being accorded to private parties
to operate scheduled services both  for
passengers and cargo on a repular basis.
So far no permission for such scheduled
services has been given to any party.

2. Additionally, Aircraft Rules, 1937
provide for non-scheduled operations being
permitted. Apart from the Flyinz Clubs
and the two Government Air Corporations.
the folowing Air Companics have been
given non-scheduled permits :

1. Air Survey Company of India.
2. Airways India.
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4. Combata Aviation.

5. Jamair Company.

3. Bharat Commerce & Industries.
6. Kalinga Airlines; and

7. Kasturi & Soms.

3. While the non-scheduled permit does
nol entitle the holders to operate regular
scheduled services, it enables them to ope-
rale non-scheduled flights for both passen-
ger und cargo, provided cach such flight
is cleared by the Director General of Civil'
Aviation or the Controlle: of Acrodromes
concerned, on his being satisfied that the
conditions of the permit are -being com-
plied with. The conditions which npon-
scheduled operators have to comply with
are given in the statement laid on the Table
of the House, [Placed in Library. See No.
1. T-293/68).

4. Jamair Company, who hold & non-

scheduled permit,  have  been  gelting
clearance from the Controller of Acro-
dromes, Delhi for nom-scheduled  flights

from Delhi to various places in Rajasthan
with effect from the 20th February, 1968.
The operation of these mon-scheduled flights
by the Company is covered by the provi-
sions of the Aircraft Rules, 1937 and is
consistent with the existing policy of “the
Government in respect of  pon-scheduled
opcrations,

farar wiq W AT g g
2500. 1 awwn fag wwag :
st TR TTerAT
ot Tt Wi
» fragm mea

I MEHTE FE q9 AT FIT

wa fv :

(%) 7 78 &< & & 13 v0,
1968 ®1 JWET qq fedwm & @
§ gt ag-frow ey AR,
farem MiEA § ANed ATMRG ¥ 0§
o ¥ TE T A9 ATH AGHAS & 9
g-quﬂnltr;iiﬂ"?
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(=) afz g, 7t 37 qvava § a7
& v ufafsm & 7

NE-FW WAEY § qeg-wat (o
faer w1 qaw) o (w) @ A,
ol
(@) 9ffw g1 mw  wEET T
fear agr & st Twefagi & e
F waew fedh o vF F

STRIKE BY HARYANA GOVERNMENT
EMPLOYELS
2501, SHRI K. RAMANI :

SHRI SHRI CHAND GOEL :
SHRI SURAJ BHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the employees of the Har-
yana Government went on strike on the
8th and 9th February, 1968;

(b) if so, the total number of employees
who participated in the strike;
(c) their demands; and

(d) the steps taken by Governmeni to
settle the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (d). A statement is lnid on the
Table of the House. [Placed in Library,
See No. 1.T-294/68].

SAINIK SCHOOLS SCHOLARSHIPS
2502. SHRI KANWAR LAL GUPTA :
SHRI GADILINGANA GOWD :
SHRI JYOTIRMOY BASU:
DR. KARNI SINGH :
SHRI N. K. SOMANI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of boys selected this
year for admission to the Sainik Schools
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from the Union Territories on the basis of
all-lndia examination;

(b) whether it is 3 fact that as against
140 scholarships granted last year by the
Ministry of Home Affairs only 40 scholar-
ships have been granted this year to tbese
boys;

tc) if so, the reasons therefor;

(d) whether Government have sny
scheme to give financial assistance 1o the
hoys belonging To the lower income groups
who have been denied scholarships this year
and whose parents cannot afford to pay the
full fee to these schools; and

te) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 103
boys qualified for admission to i
Sainik Schools on the basis of an all India
test,

(h) and f(c). According to the scheme
of Union Territories’ Scholarships, 126
scholarships were sanctioned, Owing to
the pressure of admissions last year, purely
iy & lemporary measure, the number of
scholarship~ was raised to 265, with the
result that 139 new scholarships were grant-
ed last year. Qut of these only 40 were
aviilable for sanction this year, sioce this
number was surrendzred last year. The
question of ac dating the remaining
hoys who ure otherwise cligible, 15 under
the considcrution of the Government of
Tndia.

{d) and (e). The present scholarships
will be confined to those students whose
parents earn income of Rs, 500 per month
or less, The definition of this income ex-
cludes all types of ullowances including
dearness allowance,

12-0 Hns.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED OCCUPATION OF INDIAN ISLAND BY
CevLoN

ot sre ;e wwt (RUTAE) :

Feqe WEREY, & afeaadn A e

¥ freafafas fagr oft o Rfoe-wr
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Indian Island by 1022
Ceylon (C.d.)

FC ¥ TN Y I AT FFUHTC AT
foar &1 o oF aga @or dwr AW
g ¢ wife wicqay &Y gy ®
I FET I FER A FX Y
Fan f Y srarer faam mar 6 =t &Y
T @ 1 g F o

2 ST qa-smag far § e g
FAET & off 7T 0 A0 awe A
& st o W S sfae o
faar & a9 smg ez v @ &1 F
S¥ FTAT AT § R Aot F e
fes g # fogg == o, e
f& sriter aifeem anfy & sée
g Y T F fow gvwre & ¥4 sqaedn
FY & 17 0% 21 & TreT § AT AT
0% HA AT AN E 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : The attention of
the Government has been drawn to a
newspaper report of the 29th  February,
1968 alleging that the Government of Cey-
lon is now acting “on the full assumption™
that it has complete ownership of  the
Kuchchativu Island in the Palk  Straits
between India and Ceylon.

2. The matter is under examination and
is being taken up with the Ceylon Govern-
ment. We have asked our High Commis-

sioner in Ceylon to find out from Ceylon

Government the truth of this report.

Sl Hlo Wo wWl : FuweT WAIAT,
AWFaT R FEGR TG FT T
TG & | AT OF 95T a7 A7 @ AT
7g 1 ¥ fredr 20 adt & foem &
ATEEaEY # Y g2 ge W # faEwi
Fgra, S AR T gt & £ T
UF GHETAT & gt fora o 7 A s
faero @ ¥ AR IwaF A F AU ™
@ | gwET & oft 3% fraw 1 &
Afe araad F1 3g T & F a
qERT &Y AW § ¥ g 9w 9% Fee
%7 ¥ & fre ggt ft g ar ar shidee
T § a1 W A T age w9
T g AT ar e gfaest
# gifv gnft, 3w wf 1 3% &7 &
¢ Fow wEew, fim wewmR A
aga ¥ T =g g P s
|TEAT FT HT qifee= &1 gmEr @ S
I agET F F uw g 9T A A
o 3 fr el § 3 a1y o AfuE
fear & for o f wremad T e
B Frt auy afuwe w1 AW
& Aam W g § 9 afe-

Wi @ o WiG: I WA WA
FF W AHE a9 7
g1 # AT AEEET § 9g STAAT %7
f& fom ga17 & {EQT Y W
AT e F A F § IF agd Aegr

TFL.... (Tmam) ... ... .. fw
ﬁmmﬂfwgqm#w
FFE a FA T L. (sTwEA)

B T qAT A (AT FEAT & AL |
oF WEAA "I s@ard ®
Al &o To WA : H@ATL &1 WY

gt W 7@ gan w1 g feA

HFT Y I GFT § G &4

mﬁa{&maﬂwz‘rm
IEHT XA F AT &

it alto Wo TAWT : LA WA,
wlt St § AT e AT Q0 @ qg
faar &1 &% qur ¢ fF TR EN
s fiv § Famae smdsr i
arfr Y 2w &, I T & fag
FEFR AT e A g ?
MR. SPEAKER : That has nothing to do

with Ceylon.
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st widwaz fax (wnfar) ;s
e A AR fF ag @) oF eR
aréde & e Ty T i Ty e
¥ qor § afew wam w0 A T T2
¥ & Frelt ot W & fag 1€ ot A
A AR, M ST AT A § I A AR
& S waw & amav @ fw S faear
T i 2 §, IE SHR X T 4T
TG & WITE-aT #1 €, |1 WIEEy
1§ T aTT w7 STedr § | @
¥ 39 B § gAe &1 ¥ fagr @ fn
AT T 47, 1 F AT AEar § R
0 & fow amw age § & #1E T
T T frar a1 ? emw wgi ARET
FiAE AR E? .. .. (TAgWA) . ..
T WA, AT gEU A qAE 2
fF oy fr & &, fog wemame 4,
T & 400 W1 gferor % fo o< fw
FHSALY & FT797 AT G FT AfaF77
o gt 37

ofi o Mo AN : T FoATH AT
Tagfr e g arar @ )
AIFT gA g 4g & fF O fead
fifermram g T F 2
# o w1 A=A AE &

st o wTATS (Fed-afi) ¢
OF aCH A1 $=8 # WHAT AN &F
BN o7 @7 &, ¥ & afee ¥ andy
FvERE #T fAarE F FaC auAr
"7 AY 21 23 arta # e
TEEr § qifesm AT A 0T ¥
I AAET FA-afeeEE A Y

MR. SPEAKER : Why don't you come
to Ceylon 7

i WA FETON © JqA AR,
Fard N w R AR gE )
AW & Fow T AHATY |

¥ qifewr w1 7w fe
sEam, frwvarT F1 d7ara AT AifE |

Indian Island by 1024

Ceylon (C.A.)

=TT AWl § 39 F7 dTATy g AUfEw )

gEAferaT, awi, aifeeam R fegeame

# 1 ¥ A 7 T
“According to the press of Pakistan,
the closest of these islands in the Bay
of Bengallies some 750 miles away
from Bengal, 740 miles from Madras
while these are only 100 miles away
from Indonesia, 120 miles from Burma
angd 425 miles from East Pakistan, The
article recommends that the adminis-
tration of Andaman and Nicobar
Islands therefore be handed over to the
country closest to that.”

) WF FAES
R, AT AW aE d. ... L.

SHRI K. R. GANESH (Andaman and
Nicobar Islands) : Sir, on a point of order.
I had given notice of a Calling Attention

on this.

MR. SPEAKER : No, I will not allow
it now.

SHRI K. R. GANESH : Your office has
rejected my calling attention notice. Yet,
you allow it to be raised here by some
other hon. Members. I am sorry; this
is happening.

MR. SPEAKER : But there is no point
of order.

SHRI K. R. GANESH : While you did
pnot admit my calling attention notice, you
are allowing this to be raised on a calling
attention which has nothing to do with this

subject.

MR. SPEAKER : I would request Shri
Fernandez to confine his question to Ceylon.
He cannot bring in the whole foreign policy
of India.

ot ek S Hegw AR,
# v Aw A qfw F svwor K A |
9B W E | AT I B AAR T & A
¥ oy #€ 7 a9 @mue e w7 few
wy IR o famm ¥ WA R
g F A RE. ...

- MR. SPEAKER : If he asks this ques-

tion, others take objection to it. Here is a
Member who comes from Andamans and
he is raising it.
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SHRI P. VENKATASUBBAIAH (Nand-
yal) : 1 am rising on a point of order
under rule 197(2). When a Calling Atten-
tion Notice has been tabled and is being
answered by the Minister there shall be
no debate on that statement. Now the hon.
Member is converting this calling attention
into a debate.

MR. SPEAKER : 1 agree with the hon.
Member, This Calling Attention is about
Ceylon. We are not discussing the entire
foreign policy of Pakistan claiming some-
thing or China claiming something else.
He can ask for some clarification about
Ceylon. T am not going 10 allow anything
heyond that.

ol AR WFATW: A 2 A7 A
o wg fema  (dA7) 0 semy
wEYE, WA Y 1F qqed1 1 T IS

2\ WA ¥ ¢ H gW AFT X UF

T AMEH A EEr a1 qE

sfaem faeft & fF a7 w9 4 fam

[ 1LLA | I,

»

MR. SPEAKER : That is a different
nratter,  On that gccount you cannot bring
this.

ot wy fewma : {53 g0 F7 930 7
MR. SPEAKER : That is exactly what

Shri Ganesh raised. 1 did not ellow him.
So, he cannot also raise it on that account.

st wg fawd : 9A Fai adf W
far mar ?

st W SHAW ot welt
AERY A TaT Jqamn ¢ fF f=m |/
s gré Fhrere #1 fra o § o
AT g s ag o e & qwmw
=& A o s @ B ag womEr
gr{ wfawr & a=mw w3 w1 o 3
T a9 § 1000 0T w9 & A
sfer T fegem & 4 &, &t
ot garE AT F A AT FE WD
wm @ o 31w femEw & 0
v Y § o T AT g T wr gy
S A € T sere W wi Wy diedr

Ceylon (C.A)

¥ 9y gre & oy @) A AT Iw A
ifom #713 F forw s w7 F7n IR
TwE

AY-HTY 4 ACHTH A7 faaramw &
art & #2) FE A At @ e o @@
FfrmiccamamarmEH e
T ¥ iEfafasdas @1 9% am &
7o gERfm o ofeom 7, 3 2

MR. SPEAKER: That portion of the
question which relates to Indonesia need

not be answered. Only thal portion which
relates to Ceylon need be an.wered.

1 A SI3AAN ¢ s wEEy,
qg FZT A1 THIT ATRAT & | F97 /LT 56T
T3 | ITATT F5T T 1T WA TR
TF F IR UF TAFT AT ST A
39 F 579 g% faar o7 s A At
T ATE B Y AT 7 aAea i gt
AAm F e sfave s qw @ & @1
A Qe E 7 ATT S STy
T W o e & qfen | Fnowe W
AW FY Wged o9 F F7AT § Ay gy
L1 I S

MR. SPEAKER : Order, order. Will you
kindly sit down now ? May I rcquest the
hon. Minister to answer that portion which
pertains to Ceylon ?

Y &0 To WAR : AT WEIZT . . .,
(saerara)
st vy femd : e wEIRw, O
Frag & fae o7 a@ w<r €)1 9h w=
faaw &1 9 @ W ¥ am, @n
AET & AT IW AG F A O[B4 &
& 39 &1 F fgw. | (swwEe)
SHRI S. M. BANERJEE (Kaopur) : He
may be a senior Member. We arc also

here since 1957. He bas slways  been
elected through a bye-election.

MR. SPEAKER : He is in the middie of
his answer. Shri Fermandez has asked a
question and here s the Minister standing
on his legs to answer that. For beaven’s
sake, let us cool our tempers.
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St wo Te wma: w1 WerEw,
AT w5 T oY qur | 3w ¥ W

T & W AR F senm fE g
Mg AT I TEE Y wqw afied fw
graifafess v &1 &% o =y
f& ag T A & A @ A -
7 17 97 784 T a7 § §% qw
ANAG ATAFE.

SHRI 5. M. BANERJEE : A time is
coming when only Allahabad and  Rae
Bareli will remain in India,

[T ®o TWo Ww @ 77 29 6 Fafremy
9 AN FE AFAE | gW AN AT
AT & 8 AEF I FE wTAE
w7 gredifafoEa #va 0% A 3 A
wara fraw F smATe frav @ wE S
2., (saaara)

WO AT @A : T AT IS
¥ 777 HHM H1 AT AFTT F T AT B
H &7 " qEEy anfae g @y
wE? (ewmam)

MR. SPEAKER : What is the use? Tt
would not be answered. Shri Swell,

SHRI SWELL (Autonomous Districts) :
The newspaper report says tha the Govern-
ment of India put forward its claim to
this island only in 1956, 1 want to know
whether at any time that Government put

forward its claim to this island and, if it
has done that, docs it accept the position

that thiy island is in dispute between India
and Cevlon. Why did they put the claim
only in 1956 ? What was the position be-
fore that? In whose possession was this
ixland ?

SHRI B. R. BHAGAT : This matter re-
lates even to an carlier period. The matter
arose ey far back as 1921 also. So far as
the possession of the island is concerned,
this istand is completely uninkabited, no-
body lives there. There is not even water
there, Therefore, it is in nobody’s posses-
sion.... (Interruption) **

c— S

** Not recorded.
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MR. SPEAKER : The House would like
to hear the answer, not you alome. You
will have to sit now. Nothing will be
tuken down,

SHRI SWELL : My question has not
been answered. The Minister is trying 1o
play down the whole thing by saying that
that island has not even water therc. 1
would like to know in whose possession
the island was.

SHRI B. R. BHAGAT : I said that it is
neither under the possession of India mor

of Ceylon. ... (Interruption).

SOME HON. MEMBERS: Shame,
shame,

SHRI G, VISWANATHAN (Wandi-
wash) : He cannot say that in  the
House. ... (Interruption).

SHRI S. KUNDU (Balasore) : Let the
Prime Minister charify this poin; now made
by the Minister. It is g very serious point
that he has made.

MR. SPEAKER : Will you Kkindly sit
down ?  Shri Madhu Limaye., His name
is there.

it vy fewd : yeqy wErEE, AR
T & 97 IHTH S FE | OO
fr =1t FfAwET ¥ 9= 7% = F1 w1
AFFTY AF & AT N 9 TR qE
73 fF gar wmlv ey Fear a4
az 1 417 |6 FEl § | (ST )

st Torgie fag (Tgas): At aer ¢

(sgaum)

MR. SPEAKER : Order. order.

o g fowd: qg a1 TEAATE
ame 1 3w fe ol wer @ EW
a3 %73 & fe w21 &1 g m AT
ZH ¥ qa9, A A g A qBA
aymemErd?

o gen Wy wowW (IFA): 96w
At & e fewamar g

s e &owr () e
wHT %Y sedrRTe w7 A |

ol gvm wX wOWT : T[T ¥ T
iy arer e &5y Y ?
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MR. SPEAKER : I do not think it will
be possible to conduct the proceedings of
the House in this way. It is impossible
now. (Interruptions) 1 cannot help it.
After all, the Opposition, some of them,
have their own opinions and other Mem-
bers also have their own opinions. I can
only regulate the proceedings. Nothing
more can be done. This is @ Call Attention
Notice. I would like my friends to ask a
question, a clarification..,, (Interruption)
1 am saying for myself. Sitting in the
Chair, I have no opinion either way. I
can only regulate the proceedings of the
House. That is only left to the Speaker.
If so many of you begin getting up and
shouting, it will be difficult for me. Shri
Madhu Limaye is putting a question.
(Interruption) 1f the Prime Minister
thinks it mecessary that she should answer,
I will be happy. She may do it herself
also. But, in the meanwhile, if you don't
allow the quostion and in between so many
of you get up and shout, it will be very diffi-
cult for me. 1 want your cooperation, It
is an important question. The Prime Minis-
ter is fortunately here. She has pot other

duties also. 1 can sympathise with the
Prime Minister. She has so many respon-
sibilities.

i e foag : s AR, TR A T
frmagndfese s S a9 &
w1E foare & and & s ug i 57
AT FeAr 7@t 8, 7 gfew T &fr
& AT & FoT AEY 47 | F AT ST
(s Rimaa s g fs
g TwATe famae & =% F 98 @1
3, e o e fogmes 1 fasier
WE ¥ G AT A AG ARATELA
fax &1 sfren foear gan ? afx a7
T WET & 77T 79T KA EF a1 9 A=
ot 5 ot gt g F dAradt A
& =13 w9z A & a1 FY 77T K 755
FEAH A FAHIE Y, ITH w0
H A AF-TRE FTHAFA FTFHFL |
forg 1 sTw 79T wTOTC Faer argar
TR agdwa a1 w9 g aR ¢
s H A A o o s 5w
¥ qg BT 3L & Hrmadt o fadnt
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FY H1T 37 F71 e femmay &, w4y ag 9
g1 R g et § av o Y, R
8 fIg F7X § aT FA 4 FA 3
fao g arat @
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : May I say a few words? |
appreciate the anxiety of the hon. Members,
As the Minister tried to explain earlisr, w2
do not have the full information at this
moment. We have had very friendly re-
lations with the people and the Govern-
ment of Ceylon, and, 1 think, the more we
say on this issuc just now, the more arc
the chances that it may create difficultics.
It is better to have fuller information which
the Minister has already promised. We
will make a statement..., (Interruption).
About occupation, if you iean by the
army, he has said that nobody is in occu-
pation. This does not mean title or sove-
reignty. ... (Interruption).

MR. SPEAKER : She has not yet replied
fully.

o wy fezg 47 &fasr v gfew
sgar fafas #0a F T & Far 91

SHRIMATI INDIRA GANDHI : As the
Minister has stated, thig is an uninhabited
island. There is occasionally, 1 think, some
religious function 10 which people go there.
I think, with your permission, if the hon.
members would be a little patient and wait
for us to get fuller information....

SHRI RABI RAI (Puri) : When?

SHRIMATT INDIRA GANDAHI : I think,
on Monday; we can try on Monday.

MR. SPEAKER : May
thing ?

I suggest one
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W) wg femd: 9@ ¥ a@ wT oA
# gaw 98d  fagr amam 7 W
THF I ATIA At A 57 5 ag
HHATT ®T T T FT WHF AR
ZH FT FATT FB FT TATS & AT0AY?

MR. SPEAKER : Please sit down, She

has said. ... (Interruptions).

SHRI RANDHIR SINGH : Where is the
question of possession ?

MR. SPEAKER : He should address the
Chair.

st vz fagrdh aradel (qwemqe) :
FEmeT AZ1EA, AT g1 & 99 59 999
T FHETT T4 & a1 T A
AT FE | WO I8 ET I FT A
& a1 T ag AN § A1 et AT
9 (74T AET LT | 37 T I GFR
FY GAgTEEqT § A8 BleAT g, #%
§ agar g fr g et ag O we d
Fg (F TZET AT T AT | TH AT
g iy fegfy 7ar &, s FaL & a7
AT AT 7L, afFy J2f a5 = H
AT FT W7 1 T G99 &, T0 &1 98

ARgH T T |

SHRI NATH PAI (Rajapur) : May I
humbly ask you. ....

MK. SPEAKER : He may please it
down. [ will call him again, if necessary.

Instead of having a debate on tkis, now,
we can do this. The Prime Minister has
said that on Monday they are going to have
fuller information and then, if necessary,
I will allow a half-an-hour discussion or
something. She is not in a position to
say anything now and she also says that
it will complicate matters if anything is
said now, This is a call-altention. ...
(Interrupiions).

SHRI S. M. BANERJEE rose—

MR. SPEAKER : He may sit down. I
am on my legs. Thiy is concerning Ceylon
and that island, Kuchchativu. He cannot
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bring in Andaman and ull that, The
budget debate is coming, the foreign affaics
dehate is coming, and he can take up thesc
points at that time.... (Imterruptions).

SOME HON. MEMBERS rose—

MR. SPEAKER : All of them may please
sit down. I have requested Mr. Nath Pai
and others also to sit down,

SHRI RANDHIR SINGH: The reply
from the Prime Minister is very intelligent.
It is not a question of possession.

MR. SPEAKER : He may sit down. 1
have requested Mr. Nath Pai and  the
others also to sit down and they are sit-
ting.

it T faz : 78 vm & faare
A FAE

MR. SPEAKER : May I request the hon.
Member to sit down? Only one point is
relevant.  Whether this island belongs to
us or not is the point. 1 can understand
that. If the hon. Minister can answer now,
it is well and good; or else on Monday. ...
(Interruptions). 1 am giving the  hon.
Minister a chance now; or else, when they
make a fuller statement on Monday, natu-
rally I will.... (Interruptions). 1 have
not finished my sentence and hon, Members
are interrupting me. | would make a
request to the hon. Members. As and
when I ask them to make a statement and
1 allow a half-an-bour discussion if I am
asked again that all the parties must get
a chance and all that, it would be Jifficult;
if anybody wants to put a question on
this, he may let me koow about it in ad-
vance and I will allow about half a dozen
questions to be put,

SHRT! P. K. DEO (Kalahandi) : The
damage has been done.... (Inferrup-
tions).

AN HON. MEMBER: They should
withdraw the statement that it is not a part
of India. :

SHRI NATH PAI rose—

MR. SPEAKER : I am not allowing any
question to be answered by the Minister,
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IMr. Speaker]

The Prime Minister hag said that she will
get fuller information on Monday und give
it to the members. About the correction, 1
am myself asking her. If ske wants to
say anything now, she can,

SHRIMATI INDIRA GANDHI : I have
already explained. When the Minister was
explaining the position, he was not talking

of ownership or sovereignty. Onpe other
matter is that. ... ([fnterruptions).
SHR1 NATH PAI: 1 [(ully apprechate

your sentiment und also the Prime Minis-
ter's sentiment that we should not

say
things which will complicate the issue. We
agree with you on that point. 1 welcome

your suggestion that we should not have
a discussion now but we should have a
proper discussion later oo,

MR. SPEAKER : That is nol nccessary
now. | thank him for welcoming the sug-
pestion.

SHRI NATH PAIL: 1T am raising a point
ot order, I am not asking ; question.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : The Prime Minisier has not
finished her reply. So, why should the
hon. Member be allowed lo speak now ?

SHRI MANUBHAI PATEL (Dabhoi) :
Why should he raise a point of order now ?
Yesterday he started raising points of dis-
order.

SHRI VIKRAM CHAND MAHAJAN :
‘When the Prime Minister has not finished
ber answer, why should he be allowed
to speak now ? (Interruptions).

MR. SPEAKER : Will the hon. Member
kindly sit down now 7 This kind of cross-
talk does not help. What is the point of
order 7

SHRI NATH PAI: This is the point of
order,

} fully welcome what you have said
namely that we should. ...

MR. SPEAKER : That is not a point of
order.

1, 1968 Indian Island by
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SHRI NATH PAI: Let me complete
what I was going to say. | have been

interrupted systematically.  (Interruptions)
Sit down. ...
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SHRI SONAVANE (Pandharpur) :
should sit down first,

He

MR. SPEAKER : He wants 1o raise a
point of order. Let ug hear the point of
order.

SHRI NATH PAI: Shri B. R. Bhagat
has said that Government have no infor-
mation. ...  (Interruptions)., Sit  down.
Aarda sune 10, (Interraptionsy.

wt T feog cwEm 3@ E 0 &
EEICECRC BT 1018
MR. SPEAKER : The hon. Member may
leave it 1o me to control the Hous.
o wAwE W@W : TAH T H
it A 7
Why should he get excited 7 Why sbould

he give scrmons to us today 7 Yesterday
what was the lesson that he gave us

SHRI NATH PAI: Shri B. R. Bhagat
hud told the House....
wr 5" = g mwl (31T
Za o qF FT AT E | g7 HlL .
SHRI NATH PAI: 1 do not want to
vield,
wr gR W §wi., . .3 N F
v g e e & fr o
AT H @ |
o T fag ;T T ATy A )
SHRI NATH PAI : By shouting he can-

not intimidate us. He cannot shout in this
manner.

MR, SPEAKER : Two mistakex do pot
make one right.

SHRI MANUBHAT PATEL : Skri Math
Pai is a senior Member, Should a senior
Member behave like this?
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SHRI NATH PAI: May I frame my
point of order ?

) TweiT 6y : T I FTIE AT
dacaard’?
What does he thiok of himself *

== fear ary

s sgq wer ozt ooz emaw d Y
AT R AL A E

SHRT NATH PAI : I am sure he would
not fike to hear what I think of him.

SHRI RANDHIR SINGH : We strongly
protest against this kind of thing,

SHRI NATH PAI: | have been called
by you and I am in possession of the floor.
So, may I continue ? On the Tth. ...

SHRI RANDHIR SINGH : Do not allow
kim, Sir. He is monopolising the time
of the House. Who is he to monopolise
the time of the House 7 You are allowing
him to say all kinds of irrelevant things.

SHRI MANUBHAI PATEL: Under
what rule is he raising the point of order ?
let him state the rule and then raise the
poini of order.

SHRT NATH PAI : The Minister of Ex-
ternal Affairs in his earlier reply staled that
Government had no information,

SHRI MANUBHAI PATEL : Under
what rule is he raising the point ol order ?

MR. SPEAKER : Under what rule is he
raising it ?

SHRI NATH PAI : Under rule 370.

SHRI HEM BARUA (Mangaldai) : May
I point out that the trouble is because there
is no leadership in the Congress Party.
Thers was a time when Shri Jawaharlal
Nehru was alive and when Shri Lal Bahadur
Shastri was alive, when people ocould not

stand om their hind legs and shout like
this. Now, even when Prime Minister

beckons to them to sit down, they jump
on their hind legs and shout. That is
the trouble,

Occupation of PHALGUNA 11, 1889 (54KA)
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SHRI NATH PAI: I do not want =
reply from him today. I welcome your
suggestion that there will be a discussion
at the proper time. I am pointing out the
total contradiction in the reply given.
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We raised this question on the 7th August
1967 and the reply then given was—I amr
quoting from the proceedings of the
House. . ..

MR, SPEAKER : How can tha; be @
point of order”

SHRI NATH PAl: It is only when you
hear me in full you will know.

On the 7th August 1967, a question was
asked by Shri Kiruttinan of the DMK, It
was addressed to the Minister of External
Affairs. Tt read :

“whether it is a fact thut there is a
church built up by Indian fishermea i
the Katcha Dive near Rameswaram;

whether it is also a fact thay the
pcople from Ceylon and Government
officials and Navy forces of the Ceylon
Government are freely allowed to eater
into the Island, and take away all the
income of the church to Ceylon;

if so, the action taken by Govern-
ment in this regard 7"

This was in August 1967. Toduy we are
in March |, 1968, six months later, What
was the reply then ?

“Government have no information"”, Six
months later, we are told ‘Government
have no information’,

Shri B, R, BHAGAT : Let him please
read the whole of the sentence of the first
reply.

MR. SPEAKER : There is no point of
order.

SHRI NATH PAI:
cluded.

I have not con-

MR. SPEAKER : You can have your
own way—{ do not mind. You are enly
pointing ouy the difference between what
they said then and what they said now.
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SHRI NATH PAI : No, Sir. Six months
later, they cannot reply. If you still think
there is no point of order, do I take it
that they are not required to answer ques-
tions ?
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SHRI MANUBHAI PATEL : This was
what I submitted earlier. Under cover of
a point of order, he raises certain ques-
tions.

SHRI NATH PAI: They are required,
wnder the rules, to answer questions,

MR. SPEAKER : No. ....

SHRI NATH PAI: No? Is it your
ruling that they are not required to answer
questions.

MR. SPEAKER : I said there is no point
of order.

SHRI NATH PAI: It has taken them
7 months to answer a question. Why ?

MR. SPEAKER : There is no poini of
order. The Minister shall not rteply to
his question. It is happening every day,
and a debate is being held on a point of
order. 1 am a helpless witness to this. It
is unfortunate. If something was said on
an earlier occasion and something else is
said now, it cannop be the subject of a
point of order. He can raise an objection.
This is a delicate matter in which the
Prime Minister. ...

SHRIMATI INDIRA GANDHI : T only
wanted to say that the hon. Member read
only half the sentence.

SHRI NATH PAI: No, no.

SHRIMATI INDIRA GANDHI : After
reading out the question, from the answer
the hon. Member read out: ‘Government
have no information..' and stopped there.
The full answer was :

“Government have no information that
this church has any income. It is un-
derstood that religious ceremonies are
held in the church once a year, which
are attended by Indians and Ceylo-
nese”,

MR. SPEAKER : Papers to be laid on
the Table Dr. V. K. R. V. Rao.
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st Ay fewd: @miz amw R
FARTEATR? '
MR, SPEAKER : No point of order.

12-38 Hgrs,

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTs OF THE KANDLA PorT
. TrusT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
On behalf of Dr. V. K. R. V. RAO, I beg
to relay on the Table a copy of the Annual
Accounts of.the Kandla Port Trust for the
year 1965-66 and the Audit Report there-
on, under sub-section (2) of section 103
of the Major Port Trusts Act, 1963. [Plac-
ed in Library, See No. LT-271/68].

ANNUAL REPORT OF INDIAN INSTITUTE OF
TECHNOLOGY, KHARAGPUR AND UNIVERSITY
GRANTS COMMISSION AMENDMENT RULEs

THE MINISTER OF EDUCATION
{DR. TRIGUNA SEN) : I beg to lay on
the Table—

11) (i) A copy of the Annual Re-
port of the Indian Institute of
Technology, Kharagpur, for
the year 1965-66,

(ii) A statement showing reasons
for delay in laying the above
Report. (Placed in Library,
See No, LT-272/68] .

{2) A copy of the University Grants
Commission (Terms and Condi-
tions of Service of Employees)
Amendment Rules, 1968, publish-
ed in Notification No. G. S. R.
258 in Gazette of India, dated the
10th February, 1968, under sub-
section (3) of section 25 of the
University Grants Commission
Act, 1956, [Placed in Library
See No. LT-273/68].

ACTION TAKEN BY (GOVERNMENT ON ASSU-
RANCES, PROMISES AND UNDERTAKINGS

DR. RAM SUBHAG SINGH: 1 beg
to lay on the Table the following state-
ments showing the action taken by Govern-
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ment on various assurances, promises and
undertakings given by the Ministers during
the various sessions of Lok Sabha shown
against each :— '

(i) Supplementary Statement No. JII.—
Third Session, 1967
(Fourth Lok Sabha),

(ii) Supplementary Statement No. XI—
Second Session, 1967.
(Fourth Lok Sabha)

(iii) Supplementary Statement No. IX—
First Session, 1967 .
(Fourth Lok Sabha)

(iv) Supplementary Statement No, XI—
Sixteenth Session, 1966
(Third Lok Sabha)

(v) Supplementary Statement No. XIII—
Fifteenth Session, 1966
(Third Lok Sabha)

{Placed in Library, See No. LT-274/68).
SHRI S. M. BANERJEE rose—

NoOTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : On behalf of Shri
Vidya Charan Shukla, I beg to lay on the
Table a copy each of the following Notifi-
cations under sub-section (2) of section 3
of the All India Services Act, 1951 :—

(i) G.S.R. 35 published in Gazette
of India, dated the 13th January,
1968.

The Indian Police Service (Pay)
Amendment Rules, 1967, publish-
ed in Notification No. G.S.R. 36
in Gazette of India, dated the
13th January, 1968.

(ii)

The Indian Police Service (Regu-
lation of Seniority) Amendment
Rules, 1967, published in Notifi-
cation No. G.S.R. 37 in Gazette
of India, dated the 13th January,
1968,

(iv) The Indian Police Service (Ap-
, pointment by Promotion) Amend-
ment Regulations, 1967, published
in Notification No. G.S.R. 38 in

(iii)
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v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)
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Gazette of Indie, dated the 13th
January, 1968.

G.S.R. 39 published in Gazette
of India, dated the 13th January,
1968, making certain amendment
in the Indian Police Service (Fix-
ation of Cadre Strength) Regula-
tions, 1955.

G.S.R. 40 published in Gazette of
India, dated the 13th January,
1968, making certain amendments
to Schedule III to the Indian
Police Service (Pay) Rules, 1954.

The Indian Police Service (Cadre)
Rules, 1967, published in Noti-
fication No. GS.R. 41 in
Gazette of India, dated the 13th
January 1968.

The Indian Police Service (Re-
cruitment) Amendment Rules,
1967, published in Notification
No. G.S.R. 51 in Gazette of India,
dated the 13th January, 1968.

The All India Services (Death-
cum-Retirement Benefits) Amend-
ment Rules, 1968, published in
Notification No. G.S.R. 245 in
Gazette of India, dated the 10th
February, 1968.

The All India Services (Death-
cum-Retirement Benefits) Third
Amendment Rules, 1968, publish-
ed in Notification No. G.S.R. 248
in Gazette of India, dated the 10th
February, 1968.

The All India Services (Medical
Attendance) Amendment Rules,
1968, published in Notification
No. G.SR. 290 in Gazette of
India, dated the 17th February,
1968.

The All India Services (Death-
cum-Retirement  Benpefits)  Se-
cond Amendment Rules, 1968,
published in Notification No.
GS.R. 291 in Gazette of India,
dated the 17th February, 1968.

The All India Services (Com-
mutation of Pension) Amend-
ment Regulations, 1968, publish-
ed in Notification No. G.S.R. 292
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[Shri Parimal Ghosh]
in Gazette of India, dated the 17th
February, 1968,

[Placed in  Library, See No. LT-275/68].

12-4) Hrs. %
ESTIMATES COMMITTEE

TWENTY-NINTH REPORT

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : I beg 1o present the Twenty-ninth
Report of the Estimates Committee in the
Ministry of Railways—Commercial and
other cognate matters—travel concessions
allowed to railway employces.

12401 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, Government business in Lok Sabba
during the week commencing 4th March
1968 will consist of :

(1) Further discussion on the Rail-
way Budget for 1968-69;

(2) Discussion on the Report of Dr.
R. K. Hazari; and

(?) General discussion on  General

Budget for 1968-69,
SHRI S. M. BANERJEE (Kanpur) : 1
want to say somcthing on this,

MR. SPEAKER : I have called
Rirla.

Mr.

SHRI S. M. BANERIJEE : This should
be approved by the House.

MR. SPEAKER : ltem 5 is not to be
approved, I am sure about this,

SHRI S. M. BANERJEE : I wanled 10
speak on item 5. T shouted.

MR. SPEAKER : It has to be approved,
you said. It is a statement by the Minis-
ter of Parliamentary Affairs, I do pot
think anything has to be approved now.
Mr, Birla,

SHRI S. M. BANERJEE : Should we
take it that we cannot ask any question on
this ?
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MR. SPEAKER : Is he making his
speech, or shall I call somebody else 7

SHRI S. M. BANERIJEE :
angry.

ot "y famd (q777) : qAT e
SIS & qT A TH TR A E

MR. SPEAKER : I do not know. I am
completely exhausted. 1 am completely

down,
=t wy femd . am A gEd 3

SHRI S. M. BANERIJEE : We are aol
exhausted,

MR, SPEAKER : You have brought me
1o this level. I am not allowing anay -eac.

SHRI S. M. BANERIEE : Ask
body clsc to preside.

You are

some-

MR. SPEAKER : Come along. yoa do.
Then you will understand this kind of law-
lessness.

SHRI S. M. BANERJEE : It is not faw-
lessness,

SHRI DHIRESWAR KALITA
hati) : On a point of order.

MR. SPEAKER : At this rate, 1  will
huave to adjourn the House. If you do nol
want the House to function, 1 can ealy
adjourn the House.

SHRI DHIRESWAR KALITA :
item 5 I have to say somethiog.

MR. SPEAKER : There is no peint of
order there. Mr, Birla. You have taken
15 minutes. Please take  another 5
minutes.

{Gau-

On

12-42 Hus,
RAILWAY BUDGET—GENERAL  DIS-
CUSSION—Contd.

SHRI R. K. BIRLA (Jhunjhunu) : At
the very outset, I am thankful to yom for
having ellowed me to continue my speech
on the Railway Budget which I could not
conclude yesterday on account of shortage
of time. 1 would, therefore, now start
from the point where T bad stopped flast
evening.

T was drawing the attention of the hon.
Minister to a very important point, and
that point was fuel consumption by the
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railways. As I said yesterday, it is =
major item of expenditure, and it is very
possible that a substantial economy can
be affected on this account,

I was referring to the table at pages 56-
57 of the blue book where it is said that
the railways have used more ooal per
kilometre on the metre gauge as well as
broad gauge. I do not understand how the
railways have consumed more quantity of
coal, I can definitely understand that the
railways have consumed higher priced coal
on account of the fact that there was de-
control of coal in September, 1967, and
the railways had to pay a higher price on
this account. Secondly, the incidence of
sales tax on coal might have also contri-
buted to the increase in coal price. But
I do not understand how the railways have
consumed more quantity of coal.

12.44 Hgs.
[MRr. DeEPUTY-SPEAKER in the Chair]

There scem to be three probabilities, One
is that poor quality of coal has been re-
ceived by the railways. It is obvious that
because of poor quality more consumption
is bound to take place per hundred kilo-
metres or whatever it may be. The second
probability is that less quantity of coal
might have been loaded at the  source.
That will also affect the guantity used by
the railways. 1 have no information on
these two accounts, therefore I  cannot
comment very precisely on these two
points. The third probability, it is not a
probability it is a certainty, is about the
pilferage of coal.

I think the House knows full well that
a large quantity of coal is pilfered from
the wagons consigned to the railways and
to the public. At quite a few places the
goods train hauling coal wagons is stopped
at the outer signal of the railway station
for pilfering. This is done with the know-
ledge of the station master, enging driver
and the guard. I have no habit of com-
plaining against anybody; it is against my
very nature. But I have scen things with
my own eyes....

MR, DEPUTY-SPEAKER: You had
-taken fifteen minutes yesterday; you must
try to conclude now,

VLTLSS/68—7
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General Discussion

SHRI R. K. BIRLA : I am giving very
useful suggestions to the Railway Minister
to effect economy. Railways move coal
worth about Rs, 7 crores every year and
there is generally a ten per cent shortage
when the coal reaches its destimation. A
saving of even one per ceny on this ac-
count is going to make a difference of
Rs. 3.5 crores per year and that will mean
so much to the railways and to the public
at large. This calculation is on the basis
of Rs. 50 per tonne of coal.

I shall now refer to his proposal for
increasing goods freight and  passenger
fares. His proposal to increase by three
per cent the existing supplementary charge
on the goods freight will increase the price
of goods and may also drive away some
of the high-rated traffic which is being
taken up by the railways and this  will
affect the railways adversely. As a matier
of fact when the Government is trying to
hold the priceline and fight inflation on
the one hand and industrial recession on
the other, this increase in freight rates is
not only unfortunate but also unwarranted.
If you compare the figures of 1950 with
those of 1966, there has been an increase of
100 per cent in the freight charges on coke,
coal, cement, iron and steel, etc, Now,
a three per cent increase is contemplated.
Similarly the increase in passenger fares
is going to hit the common man very
adversely.

Coming to my constituency, I have three
suggestions to make : Firstly, there is a
very big copper mine project ap Khetri at
an estimated cost of Rs. 75 crores. It is a
public undertaking. Still, it is not con-
nected by a rail line. I am given to under-
stand that this project is to be connected
with a railway line. I hope that my infor-
mation is correct.

My second proposal is about the link-
ing of Pilani by railway lines. Pilani has
a place in the educational map of our
country, It has the Central Research
Institution of Electronics; it has the Insti-
tute of Technology and Science which has
the status of a university,

It has a training college for nurses, an
agricultural research organisation approved
by the Government of Rajasthan, 5 public
school, e girls' college and other educa-



1045 Railway Budget

[Shri R. K. Birla]

tional institutions. 1 do pot know if there
is any other city or town in our country
where such educational and research faci-
lities are available and that town or city
is yet without a railway station. I would.
therefore, requesy the hon. Minister to
kindly give a very favourable consideration
to my request, that an important educa-
tional centre and a research station like
Pilani must be immediately linked with a
railway line.

Lastly, I would submit that the Railway
department is essentially a service deparl-
ment. 1 would, therefore, request that
the officers and the employees of the ruil-
way should be very co-operative and
should look after the interests of the con-
sumers,

Before concludiog, 1 would earnestly re-
quest the hon. Minister that he should give
instructions to his staff people to sincerely
follow the motto and practise that motto
which is, “customers are my masters.”
With the above suggestion, T wish the hon.
Minister the best of success and hope that
he will put the railways on the right track.

st Tmdw g (rmeet) : WE-
o Iureme Y, qF TF wHE 97 d@A
1 71 foam o & f & A amd
TUT T ATHY IUT TE STl | A
Ty W & @ e A g 9§ oaga
#Y =9 A FAEY § T IR e
T AT FET T AT AT FT @Y
1 WL qH FY AT A it T E
fFeramimem e F @I awe &

HTET @Al &, FE! S &Y aWg ¥ A

a1 w97 SR UETEE 99T g1, THa

Fug F BT, W W FTOwr 27 afEw ag
ZAI AT =T 39w ¥ &, we
W FO7 g ggT T W & | A 98 FEAT
TR A aa A
AT o% o wEige #94 &1 98 18
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AT 2@T § 1 AT T § s Faw
@ fE ST TE W ATer @ A8 g
© wefy Wy aifeaTie & am S F7
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13-00 Hrs.
The Lok Sabha adjourned for
Lunch till Fourteen on the Clock

The Lok Sabha re-assembled after
Lunch at fourteen of the clock.
[Mr. DEPUTY-SPEAKER in the Chair)
RAILWAY BUDGET—GENERAL DIS-
CUSSION-—contd,
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FeT fan &, 39 97 98 fawrw &3
SHRI1 J. M. BISWAS (Bankura) : Mr.
Deputy-Speaker, Sir, the railway budget for
1968-69 presents a challenge 1o the per-
formance of g public sector organisation as

well as to planning. While the railway
budget is not a complete economic indi-
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cator, nevertheless, it provides an indica-
tion of the tramps the economy is manifest-
ing. While it being possible at the same time
to facilitate certain form of  economic
development, the budget finds itself faced
with a deficiy of Rs. 27 crores. It is un-
fortunate but not surprising.

The artificial prosperity enjoyed by the
railways for the past many years princi-
pally due to circumstances of a developing
vconomy, laxity in financial control and
absence of competition from road trans-
port is now over, and the realities of the
economic  situation have caught up with
un unreal budget position. The railway
budget can, therefore, be analysed from
very many angles.  The railways are
obviously over-capitalised with the result
that they have to pay dividend upon un-
productive capital.  Another factor inci-
dental lo over-capitalisation is that iy has
locked up a few crores of rupees, in fact,
i considerable amount of finances which
il released would be available for develop-
ment wark in other fields of economic
activities,  As you know, the work in other
ficlds of economic uctivities is suffering
now for want of adequate finances.

The present arrangement of amortisation
of capital calculated on the basis  of
interest on reserve funds is totally inade-
guile. When we  consider that a wvast
amount of material is locked up in un-
productive investment, it would be neces-
sary to examine other means by which the
amount of over-capitalisation could be
ascertained. If this is not possible, then
2 more specdier form  of  amortisation
would be an adequale alternative.

There are crores of rupees worth  of
scrap lying with the railways, If this
scrap is sold out it can add to the railway
revenucs, The scrap is not only lying
in the godowns and jamming the railway
codowns bhut is also blocking  the  line
capacity. Therefore, 1 wou[‘d sug-
eest that immediately the scrap iron mate-
rials worth crores of rupees should be sold
out.

There is also a pbenomenal stores posi-
tion in that the railways have stores worth
about Rs, 140 crores today. I agree that
in the past it was not always possible to
import ihesc stores from foreign coun-



1057 Railway Budget

[Shri J. M. Biswas]

tries, but nowadays we have got several
items of stores indigenously, Therefore,
there is no need to stock Rs. 140 crores
worth of stores because thereby a wvast
amount is locked up in the railway
godowns.

As regards the increase in freights and
fares, on the last occasion when I spoke
on the railway budget, I had pointed out
that it was a dangerous policy that the
railways and the Government had adopted.
There is an economic theory that one
should tax only to the extent that the
traffic can bear. But I feel that the in-
crease in freights and fares has gone be-
yond the capacity of the users of the rail-
ways.

I would here like to refer to one in-
stance to show how the railway users are
gradually getting interested in road trans-
port. First of all, I would say that the
railway users are losing their confidence
in the railway transportation system, mainly
due to delay in transhipment, pilferage and
running train theft. When “one sends a
luggage or parcel from one station to an-
other, one does know when it will reach
destination. If it reaches at all nobody
can guarantee that it will be delivered in-
tact at the destination. This is the posi-
tion. The fact that competition from road
transport is a real threat to the railways
will be evident from the reciprocal agree-
ment which five  States, Maharashira,
Andhra Pradesh, Kerala, Mysore and
Madhya Pradesh, have recently entered
into an agr among th Ives and
have issued permits 1o 1,000 trucks to
operate from any two points in the capitals
of these States. Though this is against the
spirit of the recommendations of the Com-
mittee on Transport Co-ordination Policy
(1966), nevertheless this has been done.

Further, the Director of Railway Co-
ordination has stated that ‘bulk commodi-
ties’ accounted for about 24 million tonnes
by road against 120 million tonnes by rail.
Other traffic accounted for 30 million ton-
nes by road as against 42 million tonnes by
rail. In terms of distance, road transport
accounted for 28 billion kilometres while
traffic on the railways was 99 million kilo-
metres. What railways are likely to lose is
evident from the following statistics : high
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rated traffic on railways was about 30 per
cent of the total traffic and earned about
50 per cent of the total revenue, but in
1970-71, bulk traffic by road is expected
to be 30 million tonnes and of railways
175 million tonnes, while the share of high-
rated traffic may even come down in the
case of railways by about 25 per cent.
This is a dangerous position.

There is another aspect. On the 19th
February—the day on which the hon, Rail-
way Minister delivered his budget speech
—I1 was travelling by the Train 316 Dn.,
Purulia to Howrah, It had to arrive at
Howrah early in thc morning at 4-15. But
it was 12 hours late, Why ? Because on
the 19th night, there werc two disas-
trous accidents involving the Up and Down
Puri Express at Hijli and Mechada stations in
S. E. Railway.

As regards these accidents, although the
administration has produced figures which
show that the number of accidents is re-
duced, I hold and maintain that the so-
called reduced number is due to some
other reason. Tt is that all accidents are
not reported to the Railway Ministry. I
have said this before and 1 repeat it now
also.

There is unother very dangerous feature:
concerning accidents. After an accident, a
fact finding inquiry takes place to find out
its causes. This inguiry is normally com-
posed of officers of the different depart-
ments, namely,—the operating officer, the
mechanical officer and engineering officer.
Now, if the accident is due to a defect in
the railway track, it comes on the shoulders
of the engineering officer, But he will try
to throw it on the shoulder of carriage or
mechanical department. In this way, they
start fighting among themselves. The result
is that the real cause of the accident never
comes to light and never reaches the Gov-
ernment, They sometimes manipulate some
other reasons we have seen this happening
in the past.

In the past, there was a disastrous acci--
dent. The finding of the long drawn en-
quiry was that the signal arm was not
always visible to the driver during the time
he approached, due to some obstruction of
overbridge or trees. So the signal arm
was only shifted 2 feet leftwards. This
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type of report of action arrives before the
Railway Ministry about accidents,

While I was travelling from Delhi, a
highly placed officer of this Government
was also travelling with me. In the even-
ing he started praying to God, “Let God
allow me to see tomorrow’s Sun”. So,
these accidents are so much discouraging
to the (ravelling public, and they are so
afraid.

The hon, Minister of State, Mr. Parimal
Ghosh, knows the acci which happened
to the Up and Dn, Puri Express, because
it happens in his State. At that time I
was travelling by the Down  Purulia
Passenger, and that train was also detained
for 12 hours.

SHRI K, N. TIWARY (Bettiah) : You
always travel when there is an accident ?

SHRI J. M. BISWAS: I do not know
whether he has got enough finance to tra-
vel by air.

On the one side I told you about the
transhipment of goods, parcels etc. On
the other side, for the travelling public
these accidents are a great disincentive. I
have heard that the late Mr. Lal Bahadur
Shastri resigned as Railway Minister when
there was a serious accident on the rail-
ways, but I do not think that the sleep of
our Railway Minister is disturbed when
they hear about accidents, because it is
almost a compulsory phenomenon,

Unlike last time, this time the Railway
Minister has not forgotten the railwaymen,
and he has said :

“I am sure the House will join me in
this appeul und in thanking the railway-
men for the fine job they have been
doing in spite of all these difficulties and
handicaps.”

am very grateful to him that he has
appreciated the work of railwaymen,

In Garden Reach, headquarters of S. E.
Railway, people were hearing that the
Administration was going to instal an
clectronic computer. The labour union
which is recognised by the railway adminis-
trafion was not consulted, and at dead past
of night, under military protection, the

computer was fitted. This computer and
other automatic devices have been brought
from America. The American Govern-
ment also has started re-thinking about
this system, but our Ministry are unfortu-
nately installing them with the very clear
idea of cutting the throat of those railway-
men whom Mr. Poonacha has appreciated
in his Budget speech.

Prior to the installation of this electronic
computer assurances were given by the
Railway Minister as well by the railway
officers that it would not affect the staff,-
but on the day it came to Garden Reach,
they started surrendering posts. Many
posts have been surrendered, the staff has
been reduced. I can give you the figures.
In Asansol Division, due to this economy
drive, many staff have been removed from
their service.

The Administration is going to save over
Rs. 20 lakhs per month from one Asansol
Division, in the Eastern Railway. You
can understand the nature of the attack
that they have launched on the staff. The
staff have been meeting the Railway Mi-
nister and the officers but unfortunately
did not get any sympathetic treatment from
them, except the lip sympathy expressed
in the budget speech. The railway guards
saw the Minister of State and also the
Cabinet Minister and they were assured
that ‘their cases would be looked into sym-
pathetically; it was not done. The travel-
ling ticket examiners are a source of in-
come lo the railways; they prevent ticket-
less travelling. They travel in the same
train along with the guard and the driver.
The guard, driver etc, are treated as run-
ning staff but the TTEs are not given that
treatment; they are told that they are not
treated as running staff because once they
are declared as such, they would be en-
titled to certain benefits. I do not think
there is any other argument. I understand
that once they met Pandit Jawaharlal’
Nehru and asked him: are we not the
members of the running staff ? He replied :
Yes; you are travelling by the train and so
you are also running staff. Then they told
him : your Government is not giving us
the benefit which would accrue to us if we:
were declared as running staff,

People of West Bengal have been hear-
ing about the circular railway in Calcutta
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since 1952. 1 do not know when the city
of Calcutta will have this circular railway.
It was promised not to the United Front
Government but to late Dr. B. C. Roy, then
to Mr. P. C. Sen. The United Front Gov-
ernment also was interested and was assur-
ed. 1 do not know -what is preventing the
Railway Ministry from installing that cir-
cular railway in Calcutta which will at
least bring in some revenue, What hap-
pened 1o the enquiry committee on circu-
lar railway ? It is in the dark room; it
should be brought to light.

The planning in the railways is so defec-
tive that unless a high powered commitice
of Parliament Members goes into it in
detail the railway economy will be ruined.
A few years ago. near Tatunagar they con-
structed a huge building known as Aditya-
pur railway station and they ulso built a
big marshalling yard. Afler  sometime.
they came to know thap it was a mistake

and the  whole  building  was  demo-
lished and it wa¢ constructed al anothuer
place. The engincer who planned this

might have been promoted for the nice
work that has been done by him resulting
in financial loss of a few lukhs. This type
of planning is going on every now and
then.  Myselfl, the hon, Member Shri H. N.
Mukherjee and the hon, Member  Shri
Tenneti Viswanatham met the Railway
Minister. The electrification work is poing
on_ and the work is being done by the
Railway FElectrification, which is a separate
project und a scparate organisation under 2
separate General Manager, Now, the Railway
Minister has decided that this railway clee-
trification should be decentralised in the
name of what is called reorganisation. They
are going 1o distribute the job of railway
clectrification to the different zonal rail-
ways, [ told Mr, Poonacha that this would
entail more funds. He did not agree.
Then, 1 emphasised this on the hon,
Minister and told him that | would give
him some figures and dates and then he
would understand that more loss would he
incurred by this step. 1 gave him the
report accordingly and showed him hat
while the railway clectrification was func-
tlioning us one unit. the expenditure was
Rs, 3.01.800. and that after decentralisation,
the expenses will be Rs. 6,17.400, and thiy
does not include the expenditure expected
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to be incurred for the scnior-scale officers
under the zonal railways, Thid is the situa-
tion. 1 would appeal 1o the Railway Minis-
ter that they should not decentralise the
railway clectrification unit, while it has
given good service and that has been ap-
preciated by the railway officers and espe-
cially by the Railway Minister himself.

Lastly, 1 would say just one word, Last
year also, we have gone through the railway
budget. Nobody knows the  cconomic
structure of the railways and [ do not thinl
the Railway Minister himsell' understands
thoroughly the economic structure of the
railways.  Therefore, 1 would request the
Railway Minisier 10 consider my suggestion.
that to go into the question of accidents, to

examing the transport  system  and o
cxamine the cconomy in the ratlwavs, there
should be o high-power commitiee  of
Pazliament.  This Committee  should  co

into the working of all these departments
in detail and study all the functions amd
then place its report before Parlinmer: as
carlv as possible for necessary action,

With these words, 1 thank you,

SHRI N, N, PATEL  (Bulsar) @ My,
Deputy-Speaker, Sir. while supporting the
ratlway budget. T would likg to bring cer-
tain points and suggestions 1o the notice of

the hon, Railway Minister through  vou.
There is an increase of five paise  per
platform ticket; this should not be in-

creased. There i an increase of the rate
of third-class sleeper berths,  According to
the new proposals, the passengers travelling
by sleeper berths are charged for  every
night, 1t will be a great hardship to the
passengers, and especially 1o those who
travel for three nights together. So, my
suggestion is that they should be charged
for u complete journev and not per every
night,

1 understand that the charges on fruit
parcels are also to be increased.  Fruits
are perishable items and they <hould be
charped at the rate of vegetables and milk,
and if the existing charges on these items
should be increased I think most of Lhe
raffic will be sent by road transport.

I would next like 1o bring some points
relating o Gujarat State. T would give
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them briefly. Regarding the narrow gauge.
we have already explained our point 1o
the hon. Minister of Railways and one
hon, lady Member has also expressed her
views regarding the narrow gauge. My
request is not to dismantle the narrow
gauge but Lo find out the reasons why those
railways are running at a loss. Therefore,
I suggest that the reasons why they are
running al a loss should be found out, 1
ulvo suggest that metre gauge lines should
be constructed instead of narrow  gange
lings.

1 understand there is a proposal to con-
struct the Cambay-Tarapore line. This
work should be started immediately.  We
have accepted the Kuich Award and it is
our bounden duty 1o develop that area. So.
I request the Minister to construct new
railway lines upto the border of Kutch.

Mr, Baswant referred 1o the question of
cow-dung manure at Bombay, He is abso-
lutely right in saving that there are 70.G00
bulfalocs in the Bombayv suburbs, T would
like to point out that from Borivali 1o
Andheri, there are many stables  situated
near the railway track. 1t can be seen while
travelling by train that heaps of cow-dung
manure are lying there and most of' it is
washed oul during the rainy season,  On
the one hand we are shouting about more
agricultural production and about fertilisers
and on the other, we are wusting this valu-
able manure. There is a great demand
for this manure outside Bombuy for agri-
cultural purposes. but due 1o the heavy
railway freight, agriculturists are not in a
position to purchase it as much as they
require.

When Shri A. P. Jain was Food Minister_
I brought this maiter to his notice, After
consultation with the Railway Minisiry, it
was decided that the waggons which bring
hay to Bombay for the buffaloes should
be utilised for this manure traffic and half
the rate should be charged for this manure
traffic. But again the rate for this manure
traffic has been increased. I request the
minister to consider this matter very seri-
ously and to charge half the rate for this
manure traffic 1o help the agriculturists. so
that they can produce more to solve the
greatest problem of food,

Now I would like lo point out some im-
portant points relating (o my constituency,
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As you are aware, my constituency is
Bulsar, which {alls in the Western Railway.
This is my third term from the same
constituency. Every year, during the bud-
pel discussion on the railway  ministry’s
demands, | take part, but I am sorry to
say that particularly during the last 4 to §
years nonc of the suggestions and demands
of the people from my constituency which
I have voiced here in this House has been
carried out, which can be seen from the
records of my speech. On the contrary
ihe officers are always acting against my
suggestions,  They are not my own Sugges-
tions. They are the suggestions of the gene-
ral public from my constituenty, 1 will give
vou some gxamples now,

There is one frain running  betwesn
Bulsar and Ahmedabad which is  called
Gujarat Queen,  In addition to this train.
there was a great demand from the general
public for one shuttle train between Bulsar
amd Surat. But the Railway authorities.
particularly the operation department, Jid
nul agree 1o run both these trains between
Rulsar and Surat, showing the reason that
there is no provision of track for night halt
for bhoth these trains, Fortunately, our
Minister  for Communications, Dr. Ram
Subfiag Singh. who is sitting here_ visited
Bulsar when he  was  Railway  Minister.
Then he saw the feeling of the general
pubhic of that arca and he ordered that a
shuttle train he started between Bulsar and
Surat in addition 1o Gujarat Queen, Bu
what happened ? Some officers who were
siill prejudiced  apainst we were very un-
happy when tacy came to know about this
In the beginning the departure time  of
Gujaral Queen from Bulsar was 4.20. 1
had a doubt that 1he officers would play
“Tour-lwenty™ with the general public, My
doubt was correct. 1 was requesting the
officers concerned to change the departure
lime of the train to 4,30 instead of 4.20,
hut to my great surprise 1 found that in the
next time-table the departure time  was
made 4.10 and it was further changed 1o
4.00 in the time-table that came after-
wards and now the departure time iy 3.50.
They wanted this train 1o be cancelled
showing that there is no traffic and there
is no justification.

For the last threc yeurs 1 have been re-
questing the authorities to  extend the
Bulsar-Surat shuttle up to Duhanu, Between
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Surat and Bulsar this train is very crowded
which you can see from the figures, There
is also a great demand for this train to be
extended up to Dabanu from Surat and
also from Surat to Broach. Giving one
reason or the other the railway authorities
are pot prepared to hear the demands of the
public, Their only answer is that there
is mo justification. In this case also they
say that there is no justification for running
the train from Surat to Dahanu Road,

Here 1 would like to point out that be-
fore independence there was one shuttle
train running between Vapi-Surat and Surat-
Broach by the B.B, & C.I, Railway. At that
time there was no facility for turning the
engine at Vapi. In spite of that the
B.B. & C.I. authorities were capabl of
giving this service to the general public,
1 suggest that if you find any difficulty in
turning the engine you better have small
type of diesel engines by which you are
ruoning so many shuttle trains in different
part¢ of this counmtry. Sir, if the hon,
Minister will consider this matter and run
a shuttle train between Dahanu and Broach
it will be a great boon for the general pub-
lic of south Gujarat,

I would like to bring to your kind notice
a few points with regard to Dungri, my
nearest railway station, which falls between
Bulsar and Bilimora. There is no stoppage
of any mail or express train at this station
with the result that the public of this area
have to go to either Bulsar or Bilimora. So
many times T have requested the authorities
to give a stop at this station for Surat
Express which runs from Surat to Bombay,
or the Surut-Saurashtra Express. But
nothing has been done so far, There is
one train called the Gujarat Express which
runs between Bombay and Ahmedabad and
there is a great demand for the stoppage of
this train at Bilimora, which is a junction.
In the last budget session also T had made
u request for the stoppage of this train at
Bilimora. I aldo expressed my feeling in
the Consultative Committee in Parliament
and I requested the Genera] Manager,
Western Railways personally but the only
reply I received is tnat there is no justifi-
cation. As a result of it, there was a big
agitation on the 15th August, 1967 where
2,000 to 3,000 people assembled. As is
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well known to the railway authoritiey, the
people made a kavita saying. Nanubhai
ne ghar chalore; Nanubhai ne gherrac
ghalore.  They wanted to gherrao my
house. 1 said : all right, you come and
gherrao my place; 1 will show you. But,
nobody dared to do it. There are some
political parties which want to get cheap
popularity and they are behind these agita-
lions,

14.56 Hrs.

[SHRI C. K. BHATTACHARYYA in the
Chair]

In this case, though I was trying my
level best to get their grievance redressed,
they were acting in a way as if T was not
doing anything for them. The Gujarat
State Government has also requested a
stoppage for this train at this station. So,
1 strongly appeal to my hon. friend, the
Railway Minister, to give a stop for the
Gujarat Express at Bilimora for both up
and down,

Then, though Navasari is a big city, there
is stoppage only for the Down train. You
have not given any stoppage for the Up
train. So, my appeal to you is to give
stoppages at Bilimora and Navsari for
both Up and Down Gujarat Express.

Now I would like to put certain points
before the House regarding the railway
officers. During my first term in Parlia-
ment there were two railway officers work-
ing ay Divisional Superintendents in thc
Bombuy Division. One was Shri Chaudhuri
who unfortunately expired by heart failure.
Another was Shri Hajra, who was trans-
ferred lo another railway on promotion.
They were very co-operative and whenever
they used to come on inspection they were
calling on me personally and asking me
regarding the problems and suggestions, so
far as railways are concerned  in my cons-
tituency and they were always trying to
solve such problems within their limits,

MR. CHATRMAN : We have to take the
Private Members' Business now.

SHRI N. N. PATEL : Please give me
a little more time. I am leaving Delhi
today. Otherwise, T would have continued:
on Monday.
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Coming to the Railway Users' Consulta-
‘tive Committee, T would like to say that it
has become Railway Unuseful Consultative
‘Committee, For each member of this
Committee you have to pay about Rs. 30
per day plus railway fare. Recently a
meeting of this Committee was held at
Nagpur. The Secretary to the Govern-
ment of Maharashtra also attended this
meeting. As you know, Poona and Nagpur
are the two bigpest cities in Maharashtra.
So, a suggestion was made in this Com-
mittee for one express train from Poona to
Nagpur. But the reply was the same, no
justification. So, 1 would like to request
you to run one express train between
Poona and Napgpur, That will also be a
great boon to the public of that area.

15 Hgrs.

Now I would like to make one most im-
portant suggestion. 1 am also very unhappy
regarding the Malad incident. It is a
black spot on the traffic of Bombay as well
as on the Western Railway. You know,
the traffic of Bombay is very responsible
and traffic-minded. That was shown during
the Bombay Electric Supply and Tram
Company's strike. But what happened was
that the Bombay Electric Supply Company
published their difficulties and inability
through the newspapers, There are so many
newspapers in Bombay and people came
to know of them. They knew the difficulty
of BEST and they joined them by walking
and in so many ways.

MR. CHAIRMAN : The hon. Member
will kindly conclude now,

SHRI N. N. PATEL : There is the pro-
blem of water also. Bombay Corporation
as well as the BEST are telling of this diffi-
culty to the railways. But you have never
called any press conference to explain your
difficulty so that the people may come to
know as to what are your difficultics. You
have got a good arrangement of the loud-
speaker. Once when I went to Bombay
by the de luxe train I heard Bismillah Khan
and party’s shehnai vadan on that loud-
speaker. So, my request is that if you find
any difficulty you should give publicity to
it through the newspapers or you should
announce it through the loudspeaker,

1068

I request you to carry out whatever
suggestions I have given, if you kindly can,
particularly regarding the Gujarat Express
between Bilimora and Navsari.

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : Mr. Chairman........

MR. CHAIRMAN : The hon, Member
might continue on the next day.

15.03 Hgs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

TWENTY-FIRST REPORT
ot gwrE argen (vEe) ¢ sftme,
# e w7 g ag awr A
V% Forre qur et Gee
afafa & 217 ufadzw §, 91 28 w74,
1968 1 @1 7 dwr faar ar a1, wwmr
2
MR. CHAIRMAN : The question is :
“That this House agrees with the
Twenty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th February,
1968.™

The motion was adopted.

15.03% Hgs.
CONSTITUTION (AMENDMENT )BILL*
(Amendment of article 368)
MR. CHAIRMAN: H., H. Maharaja
Sriraj Meghrajji Dhrangadhra,
=it ofe T (1) : o e
§ f5 wr wrf a3 @9 AW ¥ Wy
HETAT AT HFATY 7
SHRI SRIRAJ MEGHRAIJI DHRAN-
GADHRA (Surendranagar) : Sir, I move

for leave to introduce a Bill further to
amend the Constitution of India.

MR. CHATIRMAN : The question is:

“That leave be granted to introduce a
Bill further to amend the Consti-
tution of India.”

The motion was adopted.

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 1-3-68.
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SHRI SRIRAJ MEGHRAIJII DHRAN-
GADHRA : Sir, I introduce the Bill,

MR. CHAIRMAN : Shri Rabi Ray.

CONSTITUTION (AMENDMENT )BILL*

(Amendment of article 54)

st e ow () oAmA, &
¥=AE F7ar g f oW ® Afqam
AT AT F7 AT FadTT F1qw av
FY arpafa € &

MR. CHAIRMAN : The question is :

“That leave be granted to introduce u
Bill further to amend the Consti-
tution of Indin.”

The maotion was adopted,

st ofs wa : dwA, § faagw
FqFETE

MR. CHAIRMAN : Shri Ram Sevak
Yadav—absent.

Shri Hem Rai.

CONSTITUTION (AMENDMENT )BILL*
(Amendment of article 3)

SHRI HEM RAJ (Kangra) @ I beg to
move for leave to introduce a Bill further
to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further 1o amend the Consti-
tution of India.”

The motion was adopted.

SHRI HEM RAJ: 1 introducc the Bill.

MR. CHATRMAN : Shri Rabi Ray
again.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 105)

dft ofa wm (qY) ¢ oftem, F
YA F741 § 6 W & dfqu 7
M gWeT FW a9 fadas ® 9w
@ # qwfy & o
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MR. CHAIRMAN : The question is :
“That leave be granted to introduce 2
Bill further to amend the Consti-
tution of India.”

The maotion was adopted
o <fa @ ;s F fadas &
& FIATE |

15.07 Hrs,

CONSTITUTION (AMENDMENT) BILL
(Amendment of article  85)
hy Shri Prakash Vir Shastri.

MR. CHAIRMAN : The House will
now take up further consideration of the
motion moved by Shri Prakash Vir Shastri
on the 16th February, 1968, He is to
continue his speech.

SHR] S, M. BANERIEE (Kuanpur) :
Sir. I went to make a submission. This is
un important Bill and many Members want
to speak on this Bill. Everybody would
want a session in Bangalore to have unity
between north and south. T request that
the time should be extended by 2 hours.
You may take the sense of the House.
SHRI RANDHIR SINGH (Rohtak) :
agrec with him.

MR. CHAIRMAN : The time allotted i«
hour.

SHRI S. M. BANERIJEE : It should be
al least 24 hours,

MR. CHAIRMAN : The time allotted i~
I hour., Shri Prakash Vir Shastri has taken
only 1 minute. 59 minuteg still remain.
Practically. we have got one full honr for
the discussion,

SHRI A. S. SAIGAL (Bilaspur) :
Sir, you may extend it by [ hour. This
is an important Bill and wc must have
more lime for it

SHRI RANDHIR SINGH : The
should be extended,

MR. CHAIRMAN: Let me hear the
Minister of Parliamentary Affairs.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR, RAM SUBHAG SINGH) :
Sir, the time allotted is 1 hour. The hon.

time

*Published in Gazette of India Extraordinary, Part II. Section 2, dated 1-3-68.
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Member, Shri Saigal wants that the time
may be extended........

SHRI §. M., BANERJEE : Why dont
you mention me ?

DR. RAM SUBHAG SINGH: He al-
wuys wanly to be mentioned,

Sir. 1 als» want to accommodate other
Members whose Bills are also there. If
vou want you can extend it by half an
hour.

SHRI A. S SAIGAL : 1t should be ex-
tended by 1 hour,

MR, CHAIRMAN : All right. T extend
the time by 1| hour,

SHRI P, K. DEO (Kalahandi) : Sir, T
ame anxious that | should get a chance to
move my Bill for the consideration of the
House hecause my Bill is coming next,

MR, CHAIRMAN @ Even after extend-
ing the time by 1 hour, still half an hour
will he left for him to move his Bill,

Now, Shri Prakash Vir Shastri may con-
tinue his speech,
ot ST A (2193 ) - awafa
AEIRT, 19597 72 7 92+ | A 55 fa=17
F1 U 9T F ®O A 79 "eq § gafegA
fara a7 f dug @1 oF wfadwA T
wFAT &t gfee 7 i aREfaw wmaw
wiA &1 gfez ¥ zfqo wva & gwa
AT FAATT AT R27TEATE H EIAT AR |
Tt famrur w1 99 fev gud A
1965 & 7 fadas & =9 § y&q7 fam
TH wAT & fE 9w 1959 § 91T fE
1965 ¥ 9 Y99 7% ¥ @194 fa=qr7 &
fom smar &1 39 #HT ATETT F7 99 IH
91T 97 fa= 99 & fao A@ a@)
o7 97 I9 AHG F SET-H A 7 g
AT faz €W 9 & M TEeHl
qv fa=1™ 37 7 39 §29 7 JMEFHA
fary) = fer A T ozg
fadms % grT & IAT famrear w5
SFAT AT TETE |

ot =9 faamar #1 gw fadgw
§TO1 Wea &4 997 & s ferare ftarsit
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FT AT Ft g &7\ arwfEa FET
g | faew &7 ¥ gafan fr afaam
aTd FAT IR 59 faww w1 faegw
AT A e #AE AT Teafa & fag
g1 813 faar a1 1 wrgafa #1 4g sf-
F1< fear a1 ff ag w@r 9 q9g &7
ufadma gam | zas fou foedlt &
g dz% g1 T w7 # FE Y@ gl
ST TE oY

fom 79w faesft w1 wrem Y T
aary #1 faeem fear wam 91 3w wW
T # A g ff 1o e
I AT A FTAAGH T[T AT AT
ant 39 wuy wrAad § mfae g
g A e T frm doET aw
Af | ¥t WA &7 AT A |
7 774 951 & | =9 79y o wra
g ¥ mE w77 & feEelt wrw &
e F Agf 1 g I oAw & aft
7z & fF ot 9 faedt WA & wa
7afi 2 miferFrs s A oz a9
a mafrs g 7 9 9w 5§ oofas
gfteat & oft, Tor ¥ 7o g & Ay
ary, faedl AT O SEEEN #71 W
g gagaarzr ) FHTaEE
fam @t faeelt F1 TAEEm #1 frafae
AT ATEAT § A o oft o mweT
zrE g1 M &1 2o YW gww fag A1
a1z g fa forer amg 7 3= w4
TH qHY A TA GFTT FY T q9 41
of f faselt #  w9HEgT T FTAA A
a7 zafan freit & o o @ T
Fzi aF A« mizgi wAvE 9 1 arfe
At &1 fram 721 78 o faeeit F a8
F79 & 1% YA qF AT 7 AZ AT
% #fra zw w¥r &1 foafs agf
T gHr

g A7 faviw am a9 A S
swrT 1 frdgw o fom § faeita
spqeqe wfeafas g €, a1 fasfig



‘1073 Constitution (Amdt.)

[sft swrweie areit]
sqaeaTsl & wrafug w1 fadaw gEm
T a1 99 ¥ fau egefy & ey a9
geat § 1 afe Tgafy S wef s
g ot ag fadas fa=re & fao o= &
AT FFAT R | § AIF ZTT qSF 51 42
NEAAGET AT Y [T Aw@AT E
f& wrgufa ot & 1q fadas A faeim
eIl T AT EEfa 2 2 sy
e sfeard §7 gu sw W AmT 1
fa=me &1 #1 sfawe g

F AT AT E AR & T
faeeht dfF fegem F F FR T
ST & T gtz B aferw & A & A,
o #1 @gq §¥ § gt v ggar @
UF aWEl § S AWe & 9% ng
Freafasar Wt | 2w & faq & frat=a
& faeedt & e €, 7@ w6 & srfirdom
F off wIT § 797 & 91T ufEe @ik
wfaar 79 &1 feat & = 7 o=e fase
g agy frafes dai § s &< @
£ & ARG § | AT AT "I
g% % fraf=w &ai § d88 & sfigwm
# afenfag g7 & fou a0d &, o7
ot w5 g #1 s wAT iR
W F T §EIT 97 2ECEE § HET
Y OF T ¢ F IART o 39 TH1C
FT aa fear s afge fr dag &
afgdes & feAl § T afgaww & oy
& WaaarEl 4 W S W avees
¥ fram 9ue AagTEaTEl § 9V TE
g1

@y 9w d1 zw frauw W
Iufeqa fear 91, 99 99 9CHIC A
3 A Tamar T a1 fF TR A
A 7 AW FT § T H F)R
arfaforr ond A\ TF TEAT 1 AGE T
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sfafom sdate 1 avamr 2, & %
AT TT TT ATAHTE 49 FT T4 Fpar
21 anfas a2 wF = T & awar
&1 uF Jm a1 g & fF S A0 20 A
¥ IR sfadve § afeafag g &
o ardd s gEr wa @7 £
W F T T AF G ®) arfafeaT s
FEAT IR | AfF7 ag 917 dr Tqrrfas
&7 & zafae g & wEY & fr o i
g @ gzt Ty §, SAF am@mr wi
a7 s AT 9T oWt @Y EaE R am
FYAT TEAT &, @I+ =9 & 97 790
H/IE T AT A1 IIC FT 1 IqT
FHE WAy T TH qig ¥ At
A TAT ATAT FT AT 92 IALT Al
FT FH g 97 HIATAF &2 AT |
g gfer 7 F1€ W sfas T 7774
AT ALY &

oF qEU 19 98w A £ fE
T FTIZTHRAGNT ! T graey
T F@ arAIeF GHEAT 6 IR A
Feaw gt & fom & af=al w1 aeafag
farwmit ¥ qvT% TEAT 9EAT & 1 |iWT
¥ TH GG TETL GHE-FE A=l A
ot WY § 1 9E TH SFT FY AT
mRéFfmsaemam s a3
% T F1 faedt & amg Har g
STTET 9T §% | TS GSAT q, ATHIMEE
¥, 9y ¥, ST & feelt w1 drar
e grae § | ag F1E agT agr A
&Y 1 ST R g9 e A oy
ATerTEl § § Y, TR 1 EEIETE v
faeell & Wy EAEI gy WE )
s ot feafa g o & aw o8 Swer
AT FHTS g1 AT AT A A g
AeEl ¥ HET g waifea s
& | ag dT g oqrfr g
R |

gwmafa Agrd, oo fr| T a%
a facomma & I Ao o< §w



ke cBlle 1 lelbblh ke Db
| iRike k2 lojieb) b [28 le Rl
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LB L& |bidb 4 Lk kIR 2Bk | 3
Lohi (2 | LIRRYE 1 2BY Uk 130 )
U2 12 babie Bl Bk b b g bE kit
2% lolkl] le BB klBk) b 2kbE
B 2% b | bhe BE 3k lbieh
13 4e @) R Lanblie Dl 1 R Dhajhe
b kb b3 bbb bE b lkRekDd Ik
ik kL@l L Bl bRk &) §
R 10RBK 130 b3 P26 | Dl bE Eb
| Ll 2 Ihibho [ 231 \fialt I blhd
Bibky bt 2ib g L2k Flob | Lk 2e
Q1R hle bt bule) 112 21k S iRk
Brkih it ki BE (L bR @ kink) blle bis
! 2% B bIRIEG L& Dik BY hlle &) |2
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1l bl 2% Lkl bit 2l plbk bb
lishie 21k %D 21dd b
bk lhibhe blpledd Hlk Lk ek BE
B 2eDY 1k bk kD3 b |2
laikbhe 114D 2h 13k B 21bk BE Bk
LR gl DUR B LIRS § U2Dh-Dhb
klhd Blpb) Bp % lbEd e & bBEIR
BR 3b |2 |LbE Lhak b IbB e bis
1R klpRle § 285 2h 13k bl kil
I B bl plek 22lkk 20 Db & Lbg Le
BE bhi BE Ib 2BSIE 12k kb B
2h 13k P beple bl 2o beble BB b
Inta)2 2l 2F ¢ bk Blhdab ) LD
loxbd Lhhlle | Le3 0 21tk Bib) Lndbbe
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W2 3k Bhy 3hle | 3RU Bk
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| bRk
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f2bpblie U | 3 Lok 3 kavie 120
LizpRile ©0 1% 2hik ) 3 b2 |ihle Qb
2te ‘E bebhe Mubde k) % ble B
‘2 bbh 1® Ik kiEb| U ‘BB kIRB]
2ife 12 jr 2okl klbRlk D b Lk
|l ) B bbbl Lubile 2k Dl t 1DGD
Sebdiblbli 1% P21t 206 2 lalil>

12 101eB 2w Bh Ik L e L 12k
e b | b2 2o @b nhn Rt
E21hb6 bD 1k 1) bolkbe b 2Bk Ik
R bikp) 2Bl B | LS61 ‘ke
Pl ke bR bk ha & lbilke 3k b
| b 2bbblle hbblibeble s 3 k2|
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[t e weft]
2T T AW A oFar A1 gfee & o 1@
T FT |I=AT (T |

g a s ¢ 5 goee Eer
i anfas wfsareai § 37h A gl
< fRmT ®2 | aviY 51 & fog oF o
FT I Y U Lo TH o fag ¥ w7
q1 ff 3 78 9 F7 fvdan &0 F fom
7g WWET A FHAfC T F0 Y
g & 7 v g 5 =t 9 wwd
FHANGE! § 0 A F7 (A9 07
i foraem = zavT &3, @@ A9 &
adr ot gr Y 2T ¥ we w7 0
qfafa oY a@d @1 =% AL =Y
TEeEl X faure 7% st fawme A
¥ ¥ faredt i qeag=

e uFar #1 gfe ¥ gg s
gravgs ¢ f& @@ afew wr@ &
T TAT A £ THI AW & AGF
qoeq W agi oTd | Zfewr A wefaEi
¥ afcfaa &, ag7 & aesfas ammE
¥ oy afefam &1 a0 S @
agf ag Taf 9= @ 41 fF gart oF o
¥ 9 o3 e & g AWl A Afawre
#T forar & | g wifE faeelt & 43 gu
& zafay 39 &a & Frarfagl # v
F g0 T ave § I G FT I |
AT 9q g9 a1 PRI F I3
FT AT & WHiT F1 fAorg F3T g1 Fgt
9T &5 FT 78 favig &7 @1 gA "
1 @0 ot faeger firm gv |

tFEE ISt am ag & fF w1
S AqAT ATEAfAE €9, WK FT Al
FAY gepfa 8, I9% TN |y arefa®
=9 7 afiqor § € i3 & IO W@ T
T T ¥ AT A W E R
R Fga s A g
WTTA FT QAT ARAAT AEF(AF €T
o WY are Ad gefera § Ay afew
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F 5T ToUT & yRT T qfaa 1 IAT
F S ¥Y IUT AT FT WL ¥ Fiegpas
e ¥ afcfem & & agraar fade
gty ot & g § i gag &1 o afy-
WA A AT IAH BT |

HIA AFIST FT ITAGIT FT AT
AT U FFAT ATRAT 7 6 gAIC AW A
T uEar &1 zfw & FE wwAt o
fer & fa=me arvew &) mar & =@l
a% f& St e oAt afreg OF 35T
Wt qu Wt St fwr ¥ sifaw
FrEA & WX TE oFAT TR 9
F Y a7 faur &7 2 § 1 9@ = |
I 97 3q9 FF @7 9T HIT AT
=T ¥ ST AT F7 A0 AT AT AT @
g @ g9 &t WA & Wi &1 A
FTA g A T AT A Ao A T ag FF
gaa g ? ¥agzz e v fadas
o7 fq=9re 79 ®ME WTA HAT FE
HY FTo T AT fag ot F1 77 977
% weAl ® 9AT IAT AEF AT Tfen
o meere fa=Te w91, 79 999 F71 3@y
FT 7T &, TW 9T ATHT AT @I | AT
@A ¥ WA 9F W AW & AR
R dgrfaT sy g aAmd & R ae
T 7 & AT ALY nFar #1 =4 oy
¥ a9 fAe aUe & 947 a8 TH AT &1
Ay WAt g Al Fem g fr swrar &Y
s gt &1, 399 T WY a7 A
AFAT § | g T E1 AFAT AV AE AR Fe
fF 19687 a1 1969 " 0F wfudww
HO¢ &1 NI AT /IOEE H A9
ZEM | TEAT 41 FW ¥ FH A
HTeETEe € |

& qg WY g rean § fF S gw
TzA & AfuFHiw wEEdl F A TEE
o FE AR T TR wgmd £ W
7% &% faw & syqar o T owr A
ATET 3EE A A qATE @, IHQ AT FEHT
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£, 1 A% W FA WG R T WA
¥ 1 T Aew g wWifge ) @ER
F AT 7 AETH T T EH AT B EHIC
FAT TfEe fF wET &1 oF afgdmw
;T g & F g AR T freg
&Y IAEY ATH wwyw o FE AR

7 wesi & wrq § Fay g9 fagaw
1 Sufeaa FTTE |

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Constitution of India, be taken in-
to consideration®.

Shri Hanumanthaiya.

SHRI RANDHIR SINGH: He is the
host; he need not speak. Guests from
.the north should speak,

MR. CHAIRMAN : Therefore, he should
‘be the first to speak.

SHRI HANUMANTHAIYA (Banga-
lore) : 1 am most grateful to the hon.
Members for thinking that a <ession of
‘Parliament must be held cvery year in the
south. T am not sponsoring this or support-
ing this idea with the parochial view of
having it in a place where I reside. Far
from it. This idea of holding a session in
the south is pending before the House for
the last one year. When it was first mooted
and a resolution 1o that effect was drafted,
T am happy to state that the leaders of all
the parties repr 1 here, begi with
my most respected friend and leader, the
legder of the Swatantra Party, Prof. Ranga,
the leaders of the Jan Sangh, DMK, PSP,
SSP and the two Communist Parties, sole-
mnly affixed their signatures in approval
of it. The reason given in the resolution
is unity and emotional integration. The
last twelve months have disclosed events
which show that this idea of emotional
integration has to be taken more seriously
than hitherto. A few misguided people in
the south have gone to the extreme extent
of burning our national flag. Misguided
people have gone to the extent of wanting
a separate Staté here or there. These are
aberrations. Aberrations have to be met
with by a kind of nonviolent attitude that
Mahatma Gandhi adopted. These abcerra-
fions are more a discase than a crime. May
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be they are dissatisfied with a particular
measure of particular step the Government
takes. So, some people go to the extreme
extent of exhibiting it in the manner of
burning the flag, Constitution and the like.
But they should not be taken so seriously
as to warn that the whole Government, the
army, the police will march against them.
It is not so serious. If Parliament is held
in that area, all these 750 Members of
Parliament will be able to go round, be-
cause from Bangalore every State Capital
is within almost 200 miles, Hyderabad is
within 300 miles, Madras is within 200
miles. Trivandrum is within about 200
miles,

SHRI P. K. DEO : Bhubaneswar ?

SHRI HANUMANTHAIYA : If it is
not miles in terms of train journey, every
lplace, including Bhubaneswar is almost
within one hour’s flight,

If Members of Parliament go about the
country in this particular area where emo-
tional integration obviously has not gone
tne full measure, that going about in the
country itself will produce a great salutary
effect on the minds of the people,

Secondly, you know the Indian people
are very ceremonius people. Even when
opening a primary school we want a
Minister or Deputy Minister or some dig-
nitary. That is what is happening in the
south at any rate. Even when we want
to open a bridge, we want a Chief Minister
or a Minister. If 50 of our Central Minis-
lers are available in that region, they will
be able to mix with the people, attend func-
tions and ceremonials which will produce
the desired effect of emotional integration
to the fullest possible extent,

After all, emotional integrafion ema-
nates out of personal contact, personal
meeting, talking together, mesting together
and eating together. ‘Therefore, Members
of Parliament and the Ministers performing
thi¢ duty of mixing with the people in all
possible social: and political ways  will
guarantee our unity as nothing else can
do it, and in a better manner,

Shri Prakash Vir Shastriji has advanced
very relevant, tenable arguments in support
of' this proposition. I do not want to re-
peat them. 1 merely express my apprecia-
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[Sbri Hanumanthaiya]

tion and thanks for the courageous stand
be has taken because it is not an ordinary
matter that the whole Parliament should
go and sit in another place. It requires
a considerable effort and the momentum
for that effort has today been given by so
good and great a man as Shri Prakash Vir
Shastriji. I am sure other leaders will
agree with this idea and give it a shape.
So far as the Government is concerned,
since I belong to the Government party I
can say, we have taken counsel within our
own circles and they are not opposed to
this idea. The only apprehension is how
much it will cost, and whether Bangalore
would be able to provide accommodation
for all Ministers and their staff, the Secre-
tarics and their staff, the Parliament Sec-
retariat and staff. I assessed the difficulties
in this way. Having been the Chairman of
the Administrative Reforms Commission I
know that as soon as we put forward an
idea, the official concerned will not think
of the objective to be attained but will think
of the peons, first division and second divi-
sion clerks and other facilities. That is
a habit of mind. Here, we need not put
these facilities in front of us and create
all sorts of complications and confusion.
As Chairman of that Commission, I have
made a recommendation in the report on
public undertakings which is worth referring
to here. Our annual budget is of the order
of R¢, 3,000 crores. The investment in our
public sector undertakings was almost
Rs, 2,500 crores by the end of the Third
Plan and in these two subsequent years it
has gone up to a much higher figure, Their
income and expenditure paturally run into
many crores and Parliament has not found
time to discuse their budgets. They are
generally referred to during the course of
the budget discussions or in some annual
reports, | .aave made a recommendation
in my report that Parliament has to exer-
cise effective control on public undertak-
ings, their operations and their usefulness
and give guidance to them. The Bureau of
public enterprises will be able to summarise
the annual reports of the 72 public under-
takings.

SHRI J. H. PATEL (Shimoga) : spoke
a few words in Kannada,

SHRI HANUMANTHAIYA : T shall
answer that question but there iy no time
for me to do so now. ... (Interruptions.)
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There are some subjects—I shall name
three of them, for instance the LIC, public
undertakings, annual plan  evaluation—
waich will take two or three weeks to dis-
cuss. There need be no questions, no call
attention notices and other things, If
Parliament is able to apply its mind to the
economic problems, it will do us immense
good. For this type of discussion, not even
a Secretary is required. If Members of
Parliament are well informed and if the
Ministers are properly equipped, they can
themselves discuss these things and the
presence of officials, Secretaries and others
is not necessary. I know it as I have been
a Member of Parliament and for sometime
I had been a minister also.

It is only those people who have not
completely equipped themselves who will
be needing all the time some external aid.
But if and when some officers are necessary
they can come by plane for a day and re-
turn the next,  There is no question of
any clerk being required for the purpose.
The Committee suggested by Shri Prakash
Vir Shastri could very well cxamine all
these matters.

So far as the expenditure is concerned,
1 submit that the facts and figures which
are being gathered by the various Ministries,
—let all these facts and figures be placed
before the Parliamentary Committee en-
visaged by Shri Prakash Vir Shastri. I hope
that the hon. Minister of Parliamentary
Affairs will agree to the seiting up of such
a Committes for scrutiny. 1 am sure with
the scrutiny of that Committee, the ex-
penditure will be brought to the minimum,
and with the goodwill of the House, we will
be able to make this Parliament meet in
Bangalore.

So far as the information is concerned,
I appeal to Government not to swallow
all the uncooked figures that the wvarious
Ministries throw up. Those figures will
have to be processed by the Committee to
be set up by this Parliament,

15-37 Hrs.

SHRI J, MOHAMED IMAM (Chitra-
durga) : Mr. Chairman, Sir, I support the
Bill that has been so ably moved by my
friend Shri Prakash Vir Shastri. He has
placed his fine ideas in chaste, high stand-
ard of Hindi which I could not make out,



1083 Bills Introduced PHALGUNA 11, 1889 (SAKA)

and I cannot make out because I come from
far-off South.

I am pleading that one of the sessions
of the Parliament should be held at Banga-
lore not because I am parochial nor am I
guided by local patriotism. But I feel that
by bolding g session at Bangalore, it will
be of immense advantage to the country and
there will be a distinct national advantage.

Let me take credit for one thing, I think
T was the first one to move this proposal;
when 1 was in the second Parliament, I
brought this measure in the form of g reso-
lution and I had raised this matter in the
form of questions also. It was in pursuance
of this that the then Speaker, Shri Anantha-
sayanam Ayyangar, paid a visit to Banga-
lore and went round the Vidan Soudha, for
which I must pay a tribute to my friend
Shri Hanumanthaiya.

AN HON. MEMBER : To the people of
Mysare.

SHRI J. MOHAMED IMAM : Shri
Ayyangar then expressed the view that Ban-
ralore ig not only eminently fitted but that
the Vidhan Soudha is ideally suited for
holding a session of this national body in
that House. As it is, there is ample accom-
modation for holding a session; even with
the local legislature we can hold a session.
Perhaps—I do not know—Mr, Hanuman-
thaiya had some preconceived ideas because
he had made arrangements for this. There
are four to five big halls which can accom-
modate, and therc is one hall called Ban-
quet hall which I think can accommodate
twice as many Members as this House has
got,

But apart from that, as was pointed out
by Shri Prakash Vir Shastri, Shri Anantha-
sayanam Ayyangar was in favour of it and
was pleading both in this House and out-
side that provision should be made for
"holding one session of Parliament at Ban-
galore. 1 pointed out earlier that it would
be to our national advantage. Now, as
pointed out by Shri Prakash Vir Shastri,
the capital of the country is situated in the
north in one corner of the country. I do
not know on what principle this place was
‘selected in the year 1912 when the British
people wanted to shift the headquarters
from Calcutta to this place. Anyhow this
is the capital and this will be the capital
and the entire country will look to this
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place as the capital. But India is a wast
country. It is a country of greet diversity
and a country of long distances. People
are living thousands of miles away from this
capital Therefore, there is lack of oppor-
tunity for the people to come together, to
mix together, and there is lack of oppor-
tunity for the people from various parts of
the country to know each other, There is
lack of opportunity for the people of the
South to come in contact with the Central
Government or with the Members of the
Central Government. This has caused a sort
of isolation to the people of the South. On
aecount of lack of  opportunity, many
people living in the South, especially in the
villages, do not know what Delhi is and
what the Central Government in Dethi i«
doing. Their scope is very much limited.
Many of them are unaware of the existence
of the Central Government. Many peoplc
do not know who our Prime Minister is
and who our Parliamentary Affairs Minister
is, even though he is quite hefty....

I submit the holding of a session in (he
South will bring about emotional integra-
tion between the rulers and the ruled.
Secondly, from the climatic point of view,
Mysore or even Hyderabad has a climate
which every member of this House will
certainly enjoy. Delhi is subjected to
extreme climates—extreme summer and ex-
treme winter. Our wives refuse to live herc
both in summer and in winter and we arc
air-conditioned

forlorn. Mysore is an
State. Hyderabad also has a salubrious
climate.

About the cost, Mr. Hanumanthaiya said
that the cost may be moderate and wmay not
be much. It may cost Rs. 2 or Rs. 3 crores
to provide the necessary accommodation and
other facilities. In the interests of the
country, it is worth while spending that
amount, You must consider the advantage
that will accrue to the country, not the
money alone. After all, in a budget of
more than Rs. 3,000 crores, we can spend
Rs. 2 or Rs. 3 crores for this purpose.

From the defence point of view also it is
advantageous to have a second capital for
the country. Even in British days, in addi-
tion to Delhi, they had Simla as accond
capital. Madras had Ooty, and Calcutta
had Darjeeling as second capital. There-
fore, it is in the interests of the country
to have a second capital.
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[Shri Mohamed Imam]

On these grounds, I very strongly sup-
port the motion moved by Shri Prakash Vir
Shastri, [ invite all the Members of Parlia-
ment, along with Mr. Hanumanthaiya. Both
of us will be the hosts for the first session,
I am sure if we take a decision to hold a
session at Bangalore, the members will not
in the least repent it; on the other hand.
they will congratulate Mr, Prakash Vir
Shastri for bring forward this Bill.

&t Y ey (Taw): SadE
gE; wWEET o 7 gy faw aw w1
FUST Fwarfadt #7 N7 A1k 39 graw
F wrinl oY fawr & a@ w7 0 F
TH 919 %7 F3% qOHL § F qmOT q;
saw faw #Y ara s &1 /17 faan
dqTR WTRE, § g9 TAT it §
g d fr e s @ & oF g@d
dfyew grow # Wt @ wrfew wifs =
297 FT T FE} WA @ & fegem
HT AT TG W qTIG § @aT & | AT
FTE HGATH &, WA ¥ IT ] AW
WEAMFTIHE a1 9 9199 & g1 &
F1E wrer 1 ey 7l e | fgrgmm
WA | F AR
T THEET F ¢, T AW T A
AFAIT AT §, UF q@< wwaT JAT
g W gear ey §, Nfear S
¢, ot T T & o oA A
W T TH 20 Y @ F@T § I qAH
T EATHT & | AfFT a2 FF WA &
AT FT TT FGATF AT Goa18 gH T
MW F AU A TAE | 7 AW
e ¥ wrf & g 7 "7 g A
wifs §4 fomafa & @ik 1 T
¢, % qoramE F7 afeT dar @ AT AR
FgATY F1 7fwT 3@ § 1 AY A6
R I T GERGTT LT 34T g AW
# wgr wrewn § fFowrd ol ot &
. 7g Wy faan, dgaeme #Y e e
T g gW gATE ST ¥ 3@ s Ey
F g X feEdwm T€C oY e,
Y are gl arem gy o)

I & afgwr § e o A ®
TR § 1 ard /) fra wHF ¥ e
T e AR I9F N F a7 JgadH

ot fto wo Wi (TRAEYY) : ARA
F 1 A8 7

sft wod'T fag 7 o S R, A
w4t | dfeq off aF 7 @ &1 g
5 a8 w7 & Aoty g gu € afew
T Fgt e 2w @ ae @
4T

A JAAT ATZE, F Ag fr TH v
AT HIX AT FT AL FIAT &1 1
st fergram &1 &1 g 2, o fawr
TH AL A FE S0 T € OF WiF 0 I
Wit srev & f& 9 fod 9=7 v @iz
FL A9 § 0F qF afew § dt agT A
& gg FgAT ST 17 A=Ay 37 fam
T off ag a9 gAY A1 A48T AT 47
fr fergeam &1 ot F fadt &1 $fvea
ST foresr & awm ST g1 aT FTFAT
&1 FAT WAL 49 gnit ! &
7 9T g % feet avz & ga% A
AqTE 57 AT A7 AT IO AV AT T
@t A | g, arfeeame #1 A7 a7 @
T TE FAA F A1 AT A7 FE AL
AW F U A A 2, A
FTAF T AT A ATH FATEAT | WFEAE
TTO® FIE AT HTHT AGS T, T
qTT §GMT ARH 91, 33§ FAA
dfres @9 #Y a9 ¥ OF 77 Efan
# Y, &% oy g T TG E AW A,
g% faq # 7 a9 @Y fF 95 "=y
FE) 83 Yr g Asgasang frar
ar Teger &1 fear @ 9t W feer
¥ a7 w1 & w1 o dgadw wg
A

# 30 § w4 § 5o A
F WTI9 &1 GW T TIT WL TEEA 2L
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& gt fawmr wwwar § A 3w AT
# N 3 TN T N oI A
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m@.{aé ..........
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& &

t wdie fag : wax & oEr
N W W FE-ETE AT &3 g
§—Ti ATew, § I FE WE |

TH AWM { A HET &) 0T 8T, Y
a7 F AT g, o1 i fefa-
gr d:daflsr ard §, g WEFR F
far e ¥ aeraewegdiag & f
WA AT TAT § A AT I AT
mmmmraﬁrﬂﬁméﬁmwrgl

nE TET FTF AET @A | § AT
A & G FIA§ | T AT OF a0
7 ¥ FE, w7 fAv e ¥ g
g 8, Fvw F1 wfw § wre, fagemw
T FTHATY aF AET, 7F T67 T4 735
1 7@ 79 a1 4w o w w1 oaw
AT | FgT F yr e g fa@ §
U WHE W ST AT 8, q=l F Wid
AT qg fgTas mAa, gagea faam,
feam @%@ Tefawet d=ATE
T T A0 A F g A a9 g
W& W M, a7 AH a9 A7 g ) T
A 99 § A5 & foum e @
g @ %=1 g &, |@at 7 9 §, 97
FTH, 99 §© IATC F7 T 9 &, fwar
T Fee e § | gw AR I
¥ HfeT, FATH AT TG AT
&G, qE MAILTMEE | ATE WBW
& i fram, AErrr—a farasit st
qearef &Y wAEe gl &, el
F UNo I IUT ATAT, TR T *
39 feld & oW 71 w7 fedem o
faw & e &, Tro T guT fag AT

Bills Introduced 1088
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FT GEA, §IF 7B HT ]G FT G
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Fud!

¥q THS fau fEemr =t gom, o7
gz ¥ fawme 577 ¥ 33 #¥ uF qed
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9|1 F9 F1OT A1 9g afafa 0 @
9T qgs | T6fAe 2w AT gfee ¥ daw
7 UF Afadud drE § s T A
qU-g §HET FIATE |

16 Hrs.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : Mr. Chairman, Sir, I congratulate
Shri Prukash Vir Shastri, the mover of' this

Bill, for having brought forward before the
House for its acceplance to summon at

least one session of each House of Parlia-
ment every year either at Hyderabad or
Bangalore.
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My hon, friend, Shri Hanumanthaiya and
other friends have clearly brought out the
real spirit behind this Bill. I am not going
into the suitability of a particular place in
the south where this session of Parliament
is to be held. [ am emotionally attached
to Madras. 1 was a Member of the Legis-
lative Assembly there; 1 had started my
political career there. I have got political

affiliation with Hyderabad since I come
from that State. And Bangalore is nearer

to my constituency. So, I am going into
the suitability of a particular place.

The real point is that for emotional in-
legration, for bringing the people of other
parts of the country cloger and to under-
stand each other, it will be better if the
session of this august House, the sovereign
body of our country, is held in different
parts of the country, more so in the south,
so that the people may come into close
touch with the deliberations' that are being
carried on by their representatives. Not
only that, That will give a comprehensive
picture of our country. ] am, at times,
pained 1o see that many of our friends, even
some Members of Parliament, are not able
to distinguish people from Madras to

Andhra, from Andhra to Karnatak and
from Karnatak to Kerala,

w1 g v T wew@ (ITA)
aamfy @gia, & saeqr wwar § |
=qaeqT g & % 19 awg ggi 97 #faAe
FT FIE A=l AET 42T &, AT TAWS
T | T qF A€ AFY 1A, HIAATEN
& ¥t ) 5w ogrEw F & faam
g & 5 9w & ang ww w1 gofegs
g fe

MR. CHAIRMAN : There is no point
order, the hon. Member may continue his

specch.

st g ¥ 95T TUMA ¢ AT JTGH
7z w7 & f fraw 7Y & At ana gAwT
s #ifan, ag oy faer s
faed wftge & ag wfaw &t gi & e o=
3 # FIUATE! AT 81 A1 Afy wOXS
& feft w=t *®1 gEr Sufegd @
wifgd | ¥feT @ awa At S o w=h



1093  Bills Introduced MARCH

[« gw wx woam]
Iufeqa wdY &, T I=Y e ey
T R ag & qEw wwy fwo

MR. CHAIRMAN : The hon. Member
may continue his speech.

SHRI P, VENKATASUBBAIAH : Sir,
] was trying to make my submission to the
House that the time has come when we
should understand eacn other. Not only
that. The people of this country should
very much come into close contact with
the deliberations that are being carried on
in this House and it is more so when we
sce the divisive forces, the secessionist ten-
dencies, that are going on in this country,
whether it is in the name of language or
provincialism or parochialism, and when
there are certain sections of people who
have gone to the extent of desecrating our
National Flag and National Anthem and
also of burning the Constitution. 1 feel
the time has come when there should be
more of an emotional integration,

Sir, some people have expressed their
doubts with regard to the expenditure in-
volved in this. While 1 was discussing this
matter with some friends outside und 1
was trying to reason it out that the Govern-
ment could not come to a decision because
of the financial implications involved, some-
body jocularly remarked that the expendi-
ture involved for holding a session in the
south will not be equal to the amount of

wastage of money pointed out to the
Government in one Audit Para by the
Public Accounts Committee. So, let us
not he niggardly about this expenditure.

In this vast country where there is thh prime
necessity of holding all sections of the
people together, finance should not come
in the way, and every hon, member will
agree with me when I say that finance
should not be the prime consideration and
we must make up our minds to hold a
session outside Delhi, as brought out by
my hon, friend, Shri Prakash Vir Shastri,

One more point and T will finish. Shri
Jarannath Rao Joshi has pointed out the
danger. That is also there. We always
tuke to the exireme limit any point when
it is accepted. A suggestion may come
that there should be a sort of revolving
thing, holding of the session from one place
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to another, from Calcutta to Ahmedabad,
from Ahmedabad to Gauhati and other
places. But it is for us to have that res-
traint on ourselves. Tae country has to be
viewed in a broader context and we should
not go to the absurd extent of putting for-
ward the idea of holding a session in every
nook and corner of the country.

Even historically and geographically alst;,
this country has been divided into North
and South and various cultures are there.

(Interruptions)

MR. CHAIRMAN : The hon. Member
will conclude now.

SHRI P, VENKATASUBBAIAH : What-
ever they may say, broadly that is the
south of Vindnyas and this is the north of
Vindhyas. This has a historical back-
ground and they cannot question this,

I will conclude my speech by supporting
the amendment put forward by my hon.
friend and I hope this will have the general
acceptance of this House.

SHRI 5. KANDAPPAN (Mettur) : I am
thankful 1o Mr, Prakash Vir Shastri for
having brougnt forward this timely Bill
and also to those, particularly from the
North who have supported the spirit behind
this  Bill.

Sir, T have been wondering why the
Mover of this Bill has not given at least
an alternative opportunity for the city of
Madras which was rightly considered to be
the Capital of the South till quite recently.
I do not know waether the firmness with
which we hold on to thi¢ dry law has got
anything to do with it; I hope it is not
so. Anyway I do not want to make a
point of that and 1 do not feel that it is
very material,

Shifting of the Capital at least for one
session for some time to a place in the
South, to Bangalore or Hyderabad, as
envisaged by the Mover of the Bill, will
definitely have a healthy impact on the
political atmosphere in our country—not
only political atmosphere but even cultural
atmosphere and also social atmosphere. F
am not placing my argument on the climate
or any such thing, It is true that ihe sou-
thern breeze, particularly of Bangalore, will
surely have a very sobering effect on the
agitated minds. But I am not giving that
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as a sort of substantial argument. My
argument is based on only one point. My
ground is that, fortunately or unfortunately,
after Independence, in the past two decades,
a sort of arrogance of power has developed
in Delhi, that, nobody cam deny. Parti-
cularly the people from the South, even
Members of Parliament, are very much
alive to that kind of feeling in and outside
the House. When we go and meet the
people outside, we are treated as if we are
aliens. [t is a fact, There is no use deny-
ing the hard fact. Honestly I do not know
Hindi, and when I ring up somebody on
the telephone, the immediate reply from
the other side is something in Hindi, and
when I request the other party to speak in
English, they immediately shout at me and
1 do not know what they are shouting
at. . (Interruptions) The whoule atmos-
phere has gol some poisonous air, so to
say. When we want that English should be
continued in this country—I am not going
to deal with the lunguage issue here but I
am only pointing out the sentiment—the re-
action that we get here normally is that
people think as if English is our language
and hence we are pleading for it. Such a
colossal ignorance and such an unbelievable
feeling we encounter from the Hindi-speak-
ing Members insidc ay well as outside the
House. If they would happen to be at
Bangalore at lcast for two weeks. they will
realise that there are people, there are
citizens and compatriots and brethren who
spcak a different language but who are
equally patriotic. if not more,

I am thankful for the gracious praise that
wis offered for the south by the hon.
Mover as well as by Shri Randhir Singh.
1t i¢ due to the south; no doubt can be there
about it; but at the same time, I would
submit that after liberally giving us all this
lip-sympathy and after praising us to the
skies, they are not attending even to our
basic needs and our cravings to have some
dignity for our own languages. I think
these things can be rectified to a very great
extent if the capital iv shifted to a place in
the south. Then, this realisation will dawn
upon them that this country is definitely
such a vast continent and there are many
people spcaking many languages and they
are equally patriotic and they are equally
self-respecting Indians like the Indians who
live here in the north. So, it will steadily
lead to emotional inlegration as rightly
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claimed by many hon. Members wao sépoke:
before me.

Shri P. Venkatasubbaiah has rightly
pointed out one very pertinent thing namely
that historically one cannot escape from
the fact that south and north were treated
as two separated entities of the Indian
sub-continent. It is a fact.

SHRI RANDHIR SINGH : No_ no. I
do not accept this argument, We have
been one and we are one.

SHRI S, KANDAPPAN : Even religious-
ly. that has been the position. I am not
very much attached 1o religion but still I
would say this.

SHRI RANDHIR SINGH : No, we are
one, India is one and indivisible,

MR. CHAIRMAN : T may place before-
the House one quotation which defines
what India is. It is as follows :

AT qrradar fgrafgmaas et

It means that India is that land which
extends up to the seas and with the Hima-
layas and the Vindhyas hanging on her
ears like two pendants.

This quotation is from Bhasa's naatak.

SHRI 5. KANDAPPAN : Even in reli-
gion, there was a dispule towards the begin-
ning of the Christian era among the Shai-
vites whether Tamil was the language of the
Gods or Sanskrit was the language of the
Gods. This dispute could not be resolved
by the eminent saints and others. Then
somebody who wanted to put an end to-
this clash and to this dispute suggested a
compromise, You know that Shiva has got
a drum; and somebody said that Tamil had
come from one side of the drum and Sans-
krit had come from the other side of the
drum,

Immediately, it was asked  from
which side Tamil had come and from
which side Sanskrit had come. Then

that person said that Tamil had come from
the left side and Sanskrit had come from
the right side. Again there was a dispute,
because the right side was considered to
be holier. The pro-Tamil saints claimed
that Tamil must have come from the right
side of the drum and not from the left.
So, the dispute went on for some time.
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[Shri S. Kandappan]

“There are evidences in Tamil literature to
show that such kinds of poems and stories
were there. I am quoting this only to show
the sentiment that was there even thousands
of years ago, not after the DMK has come
into power. These things have got to be
reckoned with. There is no use decrying
what we find in this country. We should
make concrete and constructive approaches
in this regard.

Everyone in the House knows that we
-are equally very much concerned particu-
larly with what happened to the national
flag, T am referring to the burning of the
national flag at Coimbatore, You know
that in 1962 at Coimbatore, we contested
‘about 10 or 11 seats and lost deposit in 8.
It was a Congress stronghold; the big shots
of the Congress are from that district.

SHRI RANGA  (Srikakulam) :
now,

Even

SHRI S. KANDAPPAN : Now of course
‘we hold the upper hand there after the 1967
elections. But still the feeling on the lan-

guage issue of the people there i¥ such that
we are not able to put it down. These
things are hard facts, There must be a
constructive approach to these things. We
cannot set anything right at the point of
the bayonet. It is impossible. In 1965,
when the army was moved to the south,
when there were seli-immolations, nobody
could stop it. These things are of a very
‘serious nature.,

The proposal that has come now is a
very right one at the proper time. I hope
Government would concede the point, 1 do
not want to minimise the expenditure in-
volved. It will definitely come to a subs-
dantial amount. But taking into account
the other advantages that will accrue, tais
certainly deserved a trial,

SHRIMATI SHARDA MUKERIEE
(Ratnagiri) : While I have been listening
to the speeches, one thing which has occur-
red to me is that whatever other forms of
integration we may or may not achieve, as
long as this feeling goes among people who
represent various parts of India that we

are différent, one from the other, I do
not think the shifting of 3  Parliament
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session is necessarily going to bring us any
integration. Therefore, much ag 1 appreciate
the motive with which this Bill has been
moved, we may make this a migratory
Parliament because soon we shall be having
demands from other States that they want
a session of Parliament to be held in their
capitals or prize cities. Therefore, 1T cannot
say that I can support it,

It is not a question of expenses really;
nor is it one that an hon, member on the
other side mentioned, that the north and
south are so far from each other, It was
all right when we lived in the bullock cart
age. The thing is that we must adopt
today a forward-looking vision. If we arc
inclined to look at what happened aundred
years ago when admittedly physical dis-
tances were very far—if we are prone to
look backward instead of forward, I do not
think there can be any integration in this
country. If one is not prepared even to
marry a man or woman from the next
State or if we are not prepared to marry
from onec caste into another, I do not
think integration will come about.

SHRI HANUMANTHAIYA : If there

are Parliament sessions_ held there, therc
will be many such marriages.

SHRIMATI SHARDA MUKERIJEE: I
cannot understand how the change of
venue of Parliament sittings can bring that
about. We are not even prepared to eat
wita one another, Let us face facts. How
does moving Parliament bring about social
integration, when in our minds there is
no integration 7 We still think of ourselves
as Mysoreans, Bangalis, Maharashtraians,
Gujaratis and so on. Is Parliament goin